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LEGISLATIVE ASSEMBLY.
Monday, 4th February, 1929,

The Assembly met in the Assembly Chamber of the Council House at
Eleven of the Clock, Mr. President in the Chair.

QUESTIONS AND ANSWERS.

NoN-MILITAEY RIFLE SBOOTING CLUBS IN INDIA,

850, *Dr. B. 8. Moonje: Will Government be pleased to supply in-
formation on the following points:

(a) How many non-nﬂlita.ry rifle shooting clubs or associations for
target practice on miniature and other ranges are there in
India?

(b)) How many on miniature ranges and how many on other
ranges?

(c) How many of them are Government or Government-aided clubs?

(d) It there be Government clubs for non-military purposes, for
whorn are they meant and what amount of money is spent
yearly on each club?

(e) If there be Government-aided clubs, what financial aid do
Government give to each club yearly?

(f) Are any of these clubs or associations registered, and if so, how
many ?

(9) On' what conditions, if any, and on what form is the licence
given under the Indian Arms Act to these clubs?

(k) Names of the clubs or associations and their addresses?

The Honourable Mr. J. Orerar: The Government of India are not pri-
marily concerned with the grant of licences to shooting clubs which, under
rule 82 of the Indian Arms Rules, is in the hands of the local authorities
acting under the orders of the Local Governments. Details of licences
granted under this rule are not furnished to the Government of India.

Dr. B. 8. Moonje: Are there any specific conditions, subject to which
licences are given?

The Honourable Mr. J. Orerar: The conditiong under which licences are
granted are within the discretion of the Local Governments concerned.

Mr. Jamnadas M. Mehta: Do they delegate this discretion to the Police
‘Commissioner only.

{ 338 ) A
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The Honourable Mr. J. Orerar: As {o specific delegations, I must ask
for notice of that question.

Dr. B. 8. Moonje: Is therc uny specific rule, subject to which such
licences are given? Supposing a club is formed, is there any specific con-
dition under which a licenee is issued to that club?

The Honourable Mr. J. Orerar: I cannot, on the spur of the moment,
inform the Honourable Member as to all the conditions which have been
laid down by particular Local (GGovernments under which licences are
granted.

Dr. B. 8. Moonje: But 1 have alrcady given notice of this question.

The Honourable Mr. J. Orerar: I shall be glad to muake cnquiries and
communicate the result to the Honourable Member,

EXTENSION OF THE DINDIGUL-POLLACHT RATLWAY LIKE.
851, *Mr. O. 8. Ranga Iyer: Will Government be pleased to state:
(@) if it is contemplated to exiend the Dindigul-Pollachi line to
Trichur?
(b) if the present metre-gauge line between Ermakulam and
Shoranur is to be converted into broad-gauge?

(¢) il {he answer to (b) above be in the affirmative, is a separate
metre-gauge line to be constructed connecting Ernakulam witk
the Trichur-Dindigul line?

(d) if negotiations have been going on between the Cochin State an&
Railway Board in regard to railway development and if so,
with what result?

(e) what are the extensions proposed in Cochin and its neighbour-
hood ?

(/) what will be the cost of the ¢aid extension?
(9) if the Cochin Darbar will bear part of the cost and if so, how

much? :
Mr. A. A. L. Parsons: (s) No.
(b) Yes.
(¢) No.

(2) The only negotiations have been in regard to the conversion of the
Shoranur-Ernakulamm line to broad-gauge.

(e) Proposals are under consideration by the Travancore Darbar for a

railway from Cochin to Quilon, and another running eastward to the foot-
bills. '

(f) and (y). Government have no information.

Ramwway Prosecrs 1IN COCHIN STATE.

852. *Mr. O. 8. Ranga Iyer: Will Government be pleased to comsider
the advisability of expediting the railway projects in Cochin State in view
of the development of the Cochin harbour?
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., A. A. L. Parsons: The Governmeni of India have no reason to
believe that the Cochin Durbar are not cognisant of the various matters
which will arise for their consideration owing to the development of the
(Cochin Harbour. = .

AMENDMENT OF SECTTON 61 OoF THE INDIAN INCOME-TAX AcT, 1922,

%58, *Mr. Lalchand Navalral: («) Will Government be pleased to state
if it 'has come to their notice that any person authorized by an assessce
enuld represent him before any income-tax authority under section 61 of
the Indinn Tneome-tax Act, 1922, XI of 19227

(b) Are Giovernment aware that by the undefined meaning of the words
“any person’’ the represeniation iz in practice offen unlicensed, faulty and
objectionable ?

(¢) Is it a fact that complaints to that effect have been made to and
enquiries are being made by the Central Board of Revenue?

(d) Do Government propose to move for the amendment of the section
at an ecarly date?

The Honourable Sir George Schuster: (2) Yes,

(b) and (¢). Representations to this effect have been made and the
Central Bonrd of Revenue has made enquiries on the subject,

(d) The Government have not vet considered the matter, but will do so
on receiving the Toard's recommendations,

L]
I1ssv® oF NoTicks BY INCOME-TAX OFFICERS IN SIND REQUIRING ATTEND-
ANCE OF ASSESSEES.

354. *Mr. Lalchand Navalrai: («) Are Government aware that the in-
come-tax officers have a discretion under clause 2 of section 28 of the
Income-tax Act to call upon assessees to attend in person or produce evi-
dence in support of their returns only when they believe the returns to be
incorreet or incomplete?

(b) I it a fact that the Income-tax officers, especially in Sind Districts,
issue notices under seetion 28, clause 2, invariably in all cases where the
assessees submit their returns?

(¢) Is it & fact that the Income-tax officers in Sind also add a direction in
the notices under section 23, clause 2, requiring production of the accounts
and documents?

(d) Tf the answer to parts (b) and (¢) be in the affirmative, do Gov-
ernment propose to issune orders that notices under section 28, clause 2,
be issued only in such cases where there are really grounds for believing
the returns to be incomplete or incorrect?

(e) If the answors be in the negative, will Governiment be pleased to
state how many returns were submitted to the Income-tax officers in Bind
in each charge of an Income-tax Officer in the year 1927-28 and in how
many cases were notices issued under section 28, clause 2?

The Honourable Sir George Schuster: (a) The Income--tax Act confers
no discretion in the mattor on an Income-tax- officer. If he is satisfied
that a return is correct and complete, seclion 28 (1) directs that he shall
assess the total income of the assessee and shall determine the sum pay-
able by him on the basis of the return. But if he has reason to believe
that a return is incorrect or incomplete, he is required, by the terms of

A2
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section 23 (2), to call on the assessee to furnish the evidence on which he
relies in support of his return.

(b) The answer to the question as stated by the Honourable Member
is in the negative. There are classes of cases, for instance those of salaried
omployees or persons following certain professions, in which returns of
income are frequently accepted, but in most cases where the profits and
gnins of businesses are under assessment, a matter usually of some diffi-
culty, proof of the return filed by the assessee is required.

(¢) Income-tax officers are empowered by section 22 (4) of the Income.
tax Act to call for such accounts or documents as they may require, and,
a8 & matter of convenience to all concerned, such notices are usually com-
bined with notices under section 28 (2).

(d) The Government is not in the possession of any information to
show that Income-tax officers are not exercising the powers conferred on
them by law with discretion and does not propose to issue any instructions
in the matter.

(e) The information asked for bv the Honourable Member is not avail-
able in the precise form stated by him, and the Government does not con-
sider that, if it were obtained, the result would be commensurate with the
labour involved. A statement, however, is laid on the table, relating to
the year 1927-28, which may be of use to him.

Statement showing the total number of retuins of income filed by aseessces in Sind dusting

1927-28.
No. of
No. of returns of
returns of | No. of incomse
income | returns of | filed by Total No. of
filed by | income peraons No. of |returns in
Districts. persons | filed by |other than roturng | column#4
with persons those filed aocepted
income | not liable | shown _ . as correct,
from to tax. in
salary oolumns
only. 2 and 3,
1 2 3 4 5 ]
Karachi City .. .. 1,014 1,655 1,214 3,883 279
Karachi Distriot .. . 13 84 391 488 30
Hyderabad .. . 225 622 709 1,666 92
Bukkur .. .e . 209 309 260 868 44
Nawabshah . . 83 233 273 589 38
Bhikarpur and N. 8. F. .. 52 493 679 1,224 166
Larkhana .e iy 71 743 374 1,188 88
. Thar and Parkar .. . 56 168 308 530 47
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DEMANDS BY THE INCOME-TAX OFFICERS IN BIND OF ACCOUNTS OF
PURCHASES AND SALES,

855. *Mr. Lalchand Navalrai: (a) Are Government aware that section
232, clause 4, of the Income-tax Act only allows the Income-tax officers to
require production of accounts and documents but not to direct that cer-
tain accounts be then prepared and produced?

(b) Is it & fact that the income-tax officers inv 8ind direct, under section
22, clause 4, firms who are liable to pay income-tax to prepare and produce
an account of purchases and sales when the mercantile system of such
firms is to maintain no such separate accounts?

(¢) Is it also a fact that income-tax officers in Sind, under section 22,
clause 4, require firms liable to pay income-tax to prepare and produce a
profit and loss account which they do not ordinarily possess?

(d) If the answers to parts (b) and (c) be in the affirmative, do Gov-
ernment propose to stop such a practice?

The Honourable Bir George Schuster: (a) Yes.

(b) and (c). The Government have no information, but enquiries are
being made.

(d) Does not arise.

ExgMrrioN OF INCOME-TAX OFFICERS 1IN SIND FROM DPASSING THE
DEPaRTMENTAL EXAMINATION,

356. *Mr. Lalchand Navalrai: (a) Is it the policy of the Government
of India to make dircct recruitment of persons to income-tax officers’ posts,
and to retain them in service, even though they fail to pass the depart-
mental examination within the five yemrs’ period, by simply exempting
them from passing the examination?

(b) If not, are they aware that there have been such instances in Sind,
and will they enquire from the Income-tax Commissioner and state the
facts, together with the reasons for such action?

The Honourable 8ir George Schuster: () Tt is not tho general policl_lv
of the Government to follow the practice described, though in exceptional
cases o departure from the general policy may be made.

(b) One single instance has occurred of the exemption of a Muham-
madun officer in Sind of nearly five years’ service. Ar the Inrome-tax
Department was in an early stage of its existence and fully qualified offi-
cers were not available in sufficient numbers, this officer was posted to an
independent, charge at the end of a year's service and had, therefore, only
a limited amount of leisure in which to study for his examination. He
f_u.ilad to pass it, but as his work was otherwise eatisfactory, the Central
Board of Revenue sanctioned a proposal to exempt him. I may state,
for the Honourable Member's information, that exemptions from passing
the departmental examination are only sanctioned by the Central Board

of Revenue after a careful consideration of the facts of each particular
case,
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RECONSTITUTION ON A MORE CONVENIENT BABIS OF THE PosTaL Drvisions
IN SIND,

*Mr. Lalchand Navalral: Will Government be pleased to state:

(a) Wl;en v; ere the two postal divisions of Sind formed for the laat
ime?

p-

(b) Have sny representations been made raising objections against
such divisions?

(¢c) Do Government propose to reconstitute the postal divisions in
Bind on a more suitable and convenient baosis?

Mr. H. A. Sams: (q) First October, 1925.
(b) Yes.

(¢) Government do not consider it necessary to disturb the presenb
arrangement,

(‘ORRESPONDENCE WITH THE (A0 VERNMENT OF BIHAR AND QRISSA #E ((RANT
or LEAVvETO H. E. SiR HrGH ST1EFHENSON. AND RESIGNATION OF THE
MAHARAJA OF DUMRAON.

358. *Mr. Gaya Prasad 8ingh: Will Government kindly state if there
has been any correspondence with the Bihar and Orissa Government regard-
ing the grunt of leave to His Excollency Sir Hugh Stephenson and his
teraporary «uccessor, and the resignation of the Maharaja of Dumraon, the
Senior Member of the Executive Council of the Bihar und Orissa Govern-
ment?

The Honourable Mr. J. Orerar: The answer is in the negative, suve that
the grant of leave to His Excellency Sir Hugh Stephenson and the
appointment of his temporary successor, regarding which an announce-
menti i being made to-day, has becn communicated to the Government of
Bihar and Orissa.

Mr. Gaya Prasad Bingh: Are Government awarc that, as senior Mem-
ber and Vice-President of the Executive Council, the Maharaja of Dumrson
would have had a claim to the Governorship of the Province if he had not
been called upon to resign?

The Honourable Mr. J, Orerar: The matter of these appointments is
now within the competence of the Governor General in Council.

Mr. Ram Narayan Singh: May I l;nou the reasons why the Maharaja
of Dumraon resigned his office?

The Honourable Mr. J. Orerar: I have no information on this subject,
but understand that it was due to reasons of health.

Mr. Biddheswar Sinha: Is it a fact that he was asked Lo resign?

The Honourable Mr. J. Orerar: 8o far as I know, there is no truth
whatever in that suggestion.

Mr., Ram Narayan 8ingh: Arc Government awanre that  people have
come to believe that the Muaharsja was forced to remgn only mth o view
to give to Mr. J. D. Sifton the advantage of seniority?
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. The Honowrable Mr. J. Orerar: No, Sir, Government{ have no informa-
%ion to that effect. ‘

Mr. SBiddheswar 8inha: Has the attention of Government been drawn
1o several articles in the daily papers to the effect that the Maharaja was
practically forced to resign?

"The Homourable Mr. J. Orerar: I think I have answeied that already.

RerorT oF THE HiLTON Youne ComMrssioN oN East Atnmn}_‘
TERRITORIES. '

350. *Mr. Gaya Prasad Singh: (a) Will Government kindly state what
wteps they have taken, or propose to take to oppose the recommendations
in the Report of the Hilton Young Commission being given effect to, in so
far as they affoct ndversely tho rights and interests of the Indian settlers
in Kenya and other East African {erritories? :

(b) Is it not a fuct that some of the recommendations of this Committee
are directly at variance with the Wood-Winterton agreement and the White
Papoer of 1928, which was subsequently re-affrmed by Harl Clarendon, on
behalf of Govermuent in 1927 in the House of Lords?

(¢) Will Government kindly state what is the meaning of ‘‘a franchise
based on civilization test’’, as recommended in the 1lilton Young Commis-
zion's Report ?

Mr. G. 8. Bajpai: (a) und (b). The Report of the Hilton Young Com-
mission is under the consideration of Government at present and it is not
poskible for me to state now what their attitude towards individual recom-
mendations would be, or to comment upon any particular recommendation.
1 can, however, give the Honourable Member the assurance that Gov-
emment will do whatever lies in their power to safeguard Indian interests
in Enstern Africa.

(¢) The Commission have attempted to explain the phrase quoted by
the Honourable Member at pages 196-197 of the Report.

Diwan Ohaman Lall: Are Government prepared to allot a date for dis-
eussion of this Report !

Mr. G. 8. Bajpai: That request has already been made and is under
eonsideration.,

E¥fFEcT OF THR LIQUOR ACT OF SOUTH AFRICA ON THE EMPLOYMENT OF
INDIANS IN THE TRANSVAAL,

360. *Psndit Hirday Nath Kunxtu: (a) Has the attention of Govern-
ment been drawn to the lotter of the South African correspondent of the
Servant of India, published in its issue of the 10th January, 1929, and to
tl_le correspondence between the Witwatersrand Licensed Vietuallers' Asso-
ciation and the Secretary for Justice, South Africa, published in the
Indian Opinion of the 23rd November, regarding the effect of the Liquor
Act and its administration on the Indian community?

_(b) Are Governmen( aware that, when the QGovernment of South
lrica agreed to drop clause 104 of the Liquor Bill, it was understood
that the principle that Indians might be employed on licensed premises
had been aceepted ? ' '
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(c) Is it a fact that section 102 of the Liquor Aot prohibits the employ-
ment of Indians as barmen in the Transvaal? Are Indians already em-
ployed ss such affected? If so, what is their number?

Mr. G. B, Bajpai: (a) Yes.

(b) The Government of Indiu’s representations were made on the
strength of information supplied by their Agent and were limited to clause
104 of the Liquor Bill, as introduced in the Union Parliament in January
1928. The scope of these representations was, therefore, strictly speaking,
limited to the hardships which, if enacted, the provisions of this clause
would have imposed upon the Indian community. The general impres-
sion, however, was that the withdrawal of this clause would safeguard all
existing Indian rights in respect of employment on licensed premises.

(c) This would appear to be the effect of section 102 (a) (2) of the Act,
read with section 95 (a) of the Act. The Agent of the Government of
India in South Africa reported that a few Indians earn their living =as
barmen, but did not specity the number.

EFFECT OF THE LIQUOR ACT OF SoUTH AFRICA ON INDIAN WAITERS IN THR
TRANSVAAL.,

861. *Pandit Hirday Nath Kunzru: (e) Is it a fact that the combined
offect of section 95 and section 102 of the Liquor Act is.to prohibit Indian
waiters in the Transvaal from carrying liquor from the bar to the dining
room ?

(b) Is it feared that this will result in throwing Indian waiters out of

employment, at least in the smaller hotels? Are about 80 Indian waiters
affected ?

Mr. G. 8. Bajpai: (a) Honourable Member's view is correct.

(b) According to reports received from the Agent, the answer to the
first part is in the affimative. The number 80 appears to include both
barmen and waiters. _

Pandit Hirday Nath Kunzru: Muay T ask whether these men have already
been thrown out of employment ? "

Mr. @, S, Bajpai: The Government have no information on that point.

Pandit Hirdey Nath Kunzru: Are Government aware that in the ‘com-
munication referred to in question No, 880 above, it was stated that these
men would be out of emplovment from the 1st January of this year?

Mr. G@. 8. Bajpai: The report of the Agent mentioned the fact that
notice of the termination of employment had been given, but at the same
time he sinted that both he and the Indo-European group in Johannesherg
were in communication with the Minister in order to ensure if possible
an oxtension of the term of service of these men until such time as the
general question could be setiled.

ExEMPTION OF INDIAN WAITERS FROM THE OPERATION OF THE LIQUOR
Act oF SouTH AFRICA.

862. *Pandit Hirday Nath Kunzru: (¢) Is it a fact that section 102
of the Liquor Act authorises magistrates to exempt Asiatics for twelve
months from ‘‘ any discrimination imposed therein or under the authority
of this Act’'?
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(b) Do the regulations framed under the Act contemplate exemption.
only in respect of authority to purchase liquor? y

(c) Are Government aware that, even before clause 104 of the Liquor
Bill was dropped, Mr. Ross contemplated that existing rights should be
safeguarded and that, in moving the second reading of the Bill, he said,
‘It may well be that the position we ought to take up in regard to
that (question) would be to take your Indian waiters who are now funec-
tioning and who have been functioning for a certain time, and not. take
away their work from them, but not allow for the future waiters to be
engaged, while not depriving the present waiters of the work that is in
their hands''?

Mr. G. 8. Bajpal: (a) Yes.
(b) Yes.

(¢) The Honourable Member has correctly quoted the Minister's state--
ment.

RiGHTS OF INDIANS UNDER THE LIQUOR ACT OF SOUTH AFRICA.

363. *Pandit Hirday Nath Kunzru: (¢«) Are Government aware that
the Witwatersrand Licensed Victuallers’ Association represented to the
South African Government that the regulations should be altered so as
to give Asiatics the relief contemplated by section 102, and that the Act
might be amended in the near future so as not to discriminate against
Agiatics? Did the South African Government decline to amend either
the regulations or the Act?

(b) What steps have Government taken to securc the just rights of
Indians? '

Mr. G. 8. Bajpal: (a) Yes.

() The Agent of the Government of India in the Union is already
geized of the matter and the Honourable Member may rest assured that
he and Government will do whatever is porsible to safeguard the position
of the Tndians affected. '

REMOVAL 0F ALL RACIAL DISCRIMINATION 1IN EMPLOYMENT OF SUBORDI-
NATE STAFF o8 RAalLways.

364, *Pandit Hirday Nath Kunzru: Have any replies been received
to the letter addressed by the Railway Board to the Agents of various
railways, asking them to remove all traces of racial discrimination either
in the employment or in the subsequent treatment of the subordinate staff?
If ro, will Government be pleased to lay them on the table?

Mr. A. A. L. Parsons: Some of the replies have come in and are being
examined. A full statement of the position will be laid on the table as
soon as all the replies have been reccived, and the action, it any, which it
is found necessary to take on them, has been determined.

. Pandit Hirday Nath Kunzru: May I know whether these communica-
tions, together with the Government’s decision, will be supplied to us before-
the railway budget is considered in this House?
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Mr. A. A. L. Parsons: 1 cannot give any promise; I must wait and

see how many answers are forthcoming, and also see how long it will take
for Government to come to a decision on them.

Pandit Hirday Nath Kunzru: Even though complete replies from all
réilways are not roceived before the presentation of the railway budget,
will Government kindly place on the table at least as many of the replies
as are received by the time the railway budget is ready for presentation?

: Mr. A. A. L. Parsotts: T will consider the matter.

RECRUITMENT ON THE EASTERS BENGAL RAILWAY OF AXCGLO-TXDIANK
ON MORE FAVOURABLE TERMS THAN INDIANS.

865. *Pandit Hirday Nath Kungru: (a) Are Government aware thab
one of the Resolutions passed at the annual Conference of the All-India
Rm!w:spnen's Federation, held at Jharia in  December lagt, protested
against “'the instructions just issued by the Agent of the Eastern Bengal
Railwuy for the recruitment of Anglo-Indians to the subordinate railway
service on more favourable terins and lower qualifications than those
applicable io or insisted upon in the case of Indinns''?

(h) Have Government made any cnquiries on the subject? f the
allegations made in the Resolution referred to nbove are correet, what action
do they propose to take in the matter?

Mr. A. A. L. Parsons: The Honourable Member is relerred to the reply
given to starred question No. 251 by Mr. V. V., Jogiah on the 80th Junuary,
1929. In that reply, I explained that the Ruilway Board had not received
a copy of the Resolution mcutioned by the Honouruble Member. But 1
Inid on the table a copy of the memorandum by the Agent of the Eastorn
Bengal Railway, to which the Resolution presumably referred, and pointed
out that the memorandum did not bear the interpretations suggested.

STATUS OF INDIANS UNDER THE REPORMED CONSTITUTION IN CEYLON.

868. *Mr. A. Rangaswami Iyengar: (a) Hns the attention of the
‘Government of India been drawn to the discussions and resolutions of the
Ceylon Legislative Council in regard to the franchise, status and rights
.of Indians resident and domiciled in Ceylon, proposed to be deslt with
under the Reformed Constitution in Ceylon arising out of the Donoughmare
Commission Iteport?

. (b) Will Government be plensed to state whether the Govermment
Agent .in Ceylon has tuken any part. in the deliberations of
the Government, the legislative or representative bodies of Indians
in Ceylon in connection with the said reforms, inso far as they
affect the status and rights of Indisns, and, if so, whether they have re-
-ceived any report from him on the matter and whether they would lay
‘the same on the table of the House?

(¢) Will Government be pleased to state whether they have address-
ed the Government of Ceylon or the Secretary of State for the Colonies
or for Indin on any of the maiters arising out of the position and dis-
abilities sought to be imposed on Ceylon Indians by means of the propo-
sals under discussion in the Cevion Legislative Council, and what action
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they propose to take with a view to the protection of the status andl.lj_ighﬂi
«0f Indians in Ceylon in these respects?

Mr. G. 8. Bajpal: (a) Yes.

(b) So far as the Government of Indin are wwure, their Agent in Ceylon
-bas téken no part in the deliberations of the Government of Coylon, the
«Ceyvlon Tegislative Council or the representative bodies of Indians in Ceylon
on the recommendsations of the Ceylon Reforms Commission, He has,
however, been watching the developments which have any bearing on
‘Indian interests in the Colony. Government regret that it is not possible
to lnv on the table of the House eorrespondence which mav have passed
Jbetween him and them on this subject. S

(¢) The Government of India are in touch with His Majesty 's Secretary
<of Stute for India and the Honourable Member mnay rest assured that
should the necessity arise, they will do whatever lies in their power to
safeguard Indian interests in the Colony.

CONSTITUTION OF PROVINCIAL PUBLIC SERVICES COMMISSIONS,

367. *Mr, A. Rangaswami Iyengar: («) Will Government be pleased
to make u stutement as to the present position in regard = to existing
and contemplated legislation by the Indian and Irovincial Legislatures
regulating the Public Services in India in pursuance of the delegation made
to thew by the recent notification under section 96-1) of the Government of
India Act?

(b) Is there any proposal under the consideration of the Governmeut
of India to undertake legislation with relerence to the constitution of the
Public Services Commission for India and its functions?

(c) Whut Provincial Governments have applied for and obtained sanc-
tion for the introduction of legislation for the constitution and functions
of a Provincial Public Services Commission and for other matters connect-
ed with the Provincial and Subordinate Public Services?

(d) What are the powers and functions of the Secretary of State and
the Central and Provincial Governments in regard to the recruitment, pro-
motion, discipline, control, pension and other subjects that would be de-
legated by them by the proposed legislation?

(¢) Will Government be pleascd to state whether any proposed
lugislation for the constitution of a Provincial Public Services Commission
has been sanctioned which in any way affects the proviso in sub-rule (2)
of Rule 3 of the Civil Services (Governors’ Provinces) Delegation Rules of
1926 ar to the making of first appointments otherwise than as a result of
competitive examination or on the advice of a permanent Board of Seleo-
tion, or the fixing of standards regulating admission to that service?
~ The Honourable Mr. J. Orerar: («) The Secretary of State in Council
has rceently, Ly rule framed under Section 96B (2) of the (Government
-of India Act, nuthorized the local T.egislalure of any (tovernor's province
1o make Inws for the establishment, and for determining the functions, of
A Commission to regulale the public services of the province, subject to
«certain conditions, which are stated in the Home Department notification
No. F.-26/5/28-Ests., dated the 15th October, 1928. No such legislation
has hitherto heen passed but the Government of Mudras have under con-
sideration the introduction of a Bill in the local T.egislative Council to
establish a Commission for the purposes stated. '
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(b) The reply is in the negative.
(¢) The Government of Madras only.

(d) The powers of the Local Governments in respect of the recruitment,
eto., of the services under their control are defined in the Civil Bervices
{Governors’ Provinces) Delegation Rules of 1926, to which the Honourable
Member refers later. The sauthority to- legislate, which the Honourable
Member refers to, does not have the effect of delegating additional powers,
but enables & Local Government to set up an independent body to advise
‘bhem in the exercise of the powers ulready delegated,

__ (e) Under the terms of the rule published in the recent notification any
legislation which is repugnant to the Delegation Rules of 1926, or other
rules made by the Secretarv of State under the specified seotions of the
Government of India Act. is void.

ASBSESSMENT IN BRITISH INDIA OoF INCOME FROM PROFITS EARNED AND
AssSESSED TN NATIVE STATES.

868. *Mr. A, Rangaswami Iyengar: (a) Are Government aware that
applications by income-tax nssessees oclaiming relief under the double
income-tax relief notifieation No. 25 in respect of their assessinents in
British India of their foreign profits earned and assessed in Indian States
such as Mysore and Travancore, are refused on the ground that the assess-
ment in British India and in the Indian States should have been in respect
of an identical hlock of income for an identical vear?

(b) Are Government aware that, on the construction of the notifica-
tion adopted by the Income-tax Department, the condition as to the identity
of the assessment year has been found to be impossible of compliance and
congequently the notification has become a dead letter; and that the claim
for relief has been refused by the Income-tax Department in the vast
majority of cases?

(¢) Have Government exumined this matter with a view to see that
the intended relief is really given to such assessecs, viz., to afford reliet
from double taxation in all cases where the same block of income once
taxed in an Indinn State comnes to be ussessed again in British India under
section 4(2) of the Act?

The Honourable Bir George Schuster: (1) Onc such case relating to profits
and pgains brought into British India from Travancore has come to the
notice of the Government.

(b) In the notification cited in the first part of the question, the Central
Board of Revenue has been empowered to determine which year of assess-
ment in ony State shall be deemed to correspond with any British Indian
year of assessment. So far ns the Govermmuent ure aware, the arrangement
provides satisfactorily for most cases of double assessment, but a difficulty
has arisen when the profits and gains brought into British India from a
State arose or accrued in a period earlier than the year in respect of which
the profits and gains are being dealt with at the time of a particular assess-
ment. ’

(¢) The-matter is under conrideration
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Lerrer By Mr. R. K. Sionwa 1N tE® DAILY GAZETTE a8 KaRacHi,
REGAEDING THE CnIEr OFrIcER, KaracHr Muxicieanity,

869. *Haji Abdoola Haroon: Will Government be pleased to state:

(a) whether their attention has been drawn to a letter signed by
Mr. R. K. BSidhwa and appearing in the Daily Gazette,
Karachi, dated the 4th December, 1928, under the caption of
‘* Karachi's Chief Officer ''?

(b) If the answer to part (a) is in the affirmative, do Government
propose to appoint a Committee to inquire into the matter?

Mr, @. 8. Bajpal: (a) Yes.
{b) No.

MgeMORIALS FROM PIBCE-WORKERS OF THE GOVERNMENT OF INDIA PRESS,
CALCUTTA.

870. *Mr. Satyendra Ohandra Mitra: (a) Is it a fact that all the piece-
workers of the Government of India Press, Calcutta, sent two memorials
to Government through the proper channel on the 7th September, 1928 and
on the 16th November, 1928?

(b) If the reply to (a) be in the affirmative, will the Honourable Member
in charge be pleased to enlighten the House as to the contents of the said
memorials and also the steps, if any, taken by Government with regard
to the same?

(c) If no step has been taken by Government with regard to the said
memorials, will the Honourable Member in charge be pleased to state the
reasons therefor? .

The Honourable 8ir Bhupendra Nath Mitra: (a) The answer is in the
affirmative.

(b) The memorials are under consideration. Government do not pro-
pose to disclose their contents.

(c) Does not arise.

LrAve RULES APPLICABLE TO TEMPORARY PrecrE-WORKERS IN GOVERN-
MENT OF IND1A PRESSES.

371, *Mr. Satyendra Chandra Mitra: (a) Is it a fact that the piece em-
ployees of the Government of India Presses used to get 16 days’ casual
leave on full pay in a year and there was no restriction regarding this leave
for permanent or temporary hands?

(b) Is it a fact that the leave rules applicable to permanent piece-workers
only have been published in the issuc of the Gazette of India dated the 8th
September, 19287

(c) If the reply to (b) be in the affirmative, will the Honourable Member

in charge enlighten the House as to why the temporary piece-workers have
been excluded ?

(d) Is it a fact that there are piece-workers of 20 or 25 years’ standing
in th;» Government of India Presses who are yet temporary and not perma-
nent
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 (e) 1f the reply to (d) be in the aflirnnative, will the Honourable Member-
i. charge be pleased to state the reasons why the said leave rules are
not qppllcable to the case of such temporary piece-workers?

. The Honourable 8ir Bhupendra Nath Mitra: («) and (b). The answer is
in the affirmative.

_ (c) The temporary piecce-workers are still ullowed sixeteen duys’ leave
with pay in a year. The Government of India do not sce any justification
for according to them the same treatinent as to the permanent piece-
workers in the matter of leave.

(d) Yes.

(e) So long as the piece-workers are borne on the temporary ostab-
lishment, the Jeave rules sanctioned for permanent piece-workers caummot
apply to them. But steps are being taken, where possible, to make per-
manent those picce-workers who have rendered long periods of temporary
service.

PAYMENT DURING LEAVE OF PI1ECE-WORKERS OF THE GOVERNMENT OF
INDIA PRESSES.

372. *Mr. Sptyendra Chandra Mitra: (a) Is it a fact that the piece-
workers of the Government of India Press, Calcutta, do not get any pay-
ment when on leave, viz., 16 days’ casual leave and leave according to the
rules published in the issue dated the 8th Seplember, 1928, of the Gazette
of Indin, after the publicntion of the sgid rules in the Gazette?

(b) Is it a fuct that the leave rules, us published in the issue duted the
Sth September, 1928, of the Gazette of Indin, for the piece-workers, ure not
-clear to the authorities and so thoy refuse to grant any payment for the
period on leave to the piece-workers?

(c) 1f the replies to (a) and (b) be in the affirmative, will the Honourable
Member in charge be pleased to state the reasons therefor?

The Honourable Sir Bhupendra Nath Mitra: Enquiries are being made

and the result will be communicated to the Honourable Member in due
course.

PAYMENT FOR DIFFERENT KINDS OF WORK DONE BY COMPOSITORS TN
GOVERNMENT OF INDIA PRESSES.

378. *Mx. Satyendra Obandra Mitra: (a) Is it a fact that equal wages
are not paid for the preparation of items with figure column and alpha-
betical column by the compositors and the preparation of tabular matter
by them? .

(b) If the reply to (a) be in the affirmative, will the Honourable Member
in charge be pleased to state the reason why equal wages are not paid for

both kinds of work?

(¢) Will the Honourable Member in charge he pleased to lay on the
table proofs of eight columns of iteins” of work with alphabetical columns
and figure column. and eight columns of tabular matter without rule, of
the same type, to be compared side by side and enlighten the House?

The Honourable Sir Bhupendra Nath Mitra: (a) The question is not oclear
but one alphabetical column set up with one ‘figure column is not tabular
matter and is not paid for at the same rate as tabular matter.
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(b) The two classes of work do not require the same mnount of skilk
and labour.

(¢) Government do not propose to lay on the table the proofs referred
to by the Honourable Member, as they do not consider that any public
purpose will be served thereby. .
)
DECREASED EARNINGS OF PIECE-WORKERS IN GOVERNMENT OF INpIA

Prpsses.

374, *Mr, Satyendra Chandra Mitra: («) Is it a fact that the piece-
workers in the Government of Tndia Presses earn more if they get more

hours to work, while the salaried workers earn the same even if they are
required to work for lesser hours?

(b) Is it a fact that the piece-workers used to work from 9 A.M. to
£-80 p.M.?

(¢) Is it a fact that the earning of piece-workers per day has decressed
as their day has been reduced by half an hour?

(d) If the replies to (a), (b) and (c) be in the affirmative, will the Honour-
able Member in charge be pleased to state the reasons why the earnings

of piece-workers have been reduced by shortening their daily period of work
by ‘half an hour? :

The Honourable Sir Bhupendra Nath Mitra: (o) Industrial workers, both
raluried and picee, receive extra remuneration if theyv are required to work
beyond the normal working hours, . . .

(b) und (¢). In the Calcuttn Press, to which the Honourable Member is
presummnnbly referring, the normnnl period of attendance on week days, other
than Saturday, uged to be from 9 a.m. to 6-80 p.M., and this included two
rest intervals of half-an-hour each. At the request of the majority of the
industrial hands, one rest interval of half-an-hour has now been discon-
tinued by the management and the normal hours of attendance have been
fixed from 9 A.M, to 6 p.M.. The Honourable Member will observe that there
has been no reduction in the actual working hours.

(d) Does not arise.

EMPLOYMENT IN THE GOVERNMENT OF IND1A PrEss, CALCUTTA, OF A
FOREMAN ALLEGED TO BE SUFFERING FROM LEPROSY,

375. *Mr. Satyendra Chandra Mitra: («) Is it a fact that, in accord-
ance with the Government Servant Conduet Rules, the Civil Service Re-
gulations, and the Workers' Compensation Act, no Government employee
is allowed to work in Governiment offices or factories if he be suffering from
any infectious disense, such as leprosy, small pox, cholera, etc.?

(b) Is it a fact that Ishaque, Machine Foreman in the Government of
India Press, Calcutta, is suffering from an infoctious type of leprosy?

(c) Is it a fact that the said Ishaque was sent to the Principal of the
Caleutta Medical College for medical examination?

(d) If the reply to (a) and (b) be in the affiemative, will the Honour-
able Member in charge be pleased to state the reasons therofor?

The Honourable Sir Bhupendra NMath Mitra: Inquiries are being made

and the result will be communicated to the Honourable Member in dua
course,
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Pay or ComposiTors 1N THE EasT INDIAN AND EASTERN BxNGAL
RAILWAY PRESSES.

876. *Mr, Batyendra Chandra Mitra: Will the Honourable Member in
charge be pleased to state:

(a) What is the highest grade of the compositors in the East Indian
Railway Press?

(b) What is the yearly increment in their pay?

(c) What is the highest grade of the compositors in the Eastern
Bengal Railway Press?

(d) What is the yearly increment in their pay?

(e) If there be any difference in the highest grades and yearly incre-
ments in pay of the compositors in both the Railway Presses,
will the Honourable Member in charge be pleased to state
the reasons therefor?

(f) Does the Honourable Member in charge propose to take steps

to make equal the grade and pay of the compositors for both
the Railway Presses?

.Mr. A. A, L. Parsons: I am collecting the information which the Honour-
able Member wants, and will communicate with him when it is received.

EXPENDITURE ON THE POWER STATION OF THE GREAT INDIAN PRENINSULA
RaILwAY AT KALYAN,

877. *Mr, Fazal Ibrahim Rahimtulla: (o) Has the total expenditure,
estimated at Rs. 97,40,420, for the Power Station of the Great Indian
Peninsula Railway at Kalyan, as stated by Government in reply to my
question number 195 on 21st March, 1027, been exceeded, and if so, to what
extent, under what heads of the scheme and why?

(b) Will the estimated cost per unit generated by the Kalyan Powu.r
Station of ‘666 anna per unit, dropping to "594 anna per unit, as stated
by Government in reply to my question on 21st March, 1927, be increased,
and if so, to what extent?

Mr, A. A. L. Parsons: Necessary information is being obtained and will
be furnished to the Honourable Member on receipt.

PAY OF THE SUPERVISING STAFF IN THE BoMBAY AND CALcUTTA MINTS
AND THE CURRENCY NOTE PRESS AT NaSIK.

378. *Mr. Fazal Ibrahim Rahimtulla: Will Government be pleased to
state the scale of pay of the supervising staff in the Bomkay and Caleutta
Mints and the Security and Note Printing Press at Nasik ?

The Honourable Bir George Schuster: The information is being collect-
ed and will be furnished to the Honourable Member in due course.

ProvioENT FUND, SYSTEM IN FORCE IN THE CURRENOY NoTe Press,
NaSTE, AND IN THE TREASURER'S DEPARTMENT IN CURRENCY OFFICES.
879, *Mr. Fazal Ibrahim Rahimtulla: Will Government be pleased to

state whether any provident fund system is applied to the staff in the

Note Printing Press? Is it exactly similar to that applied to the Trea-

gurer’s side in Currency Offices? If not, what are the main differences?
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The Honourable 8ir George Schuster: 1 place on the table a statement
describing the provident fund system in force (a) in the Currency Note
Press, Nasik, and (b) in the Treasurer’s Department in Currency Offices.

Statement descf:‘?ﬂ'ng the Provident Fund system in force (a) sn the Currency Note
Presa, Nasik, and (b) in the Treasurer's Department m Currency Offices.

(8) Currency Note Press,

(1) The employee is required to subscribe to a special provident fund at ihe rate of
one-twelfth of his pay each month.

(2) Government adds yearly to the account a bonus at the rate of 75 per cent. of
the subscriptions of the employee during the year.

(3} Government adds yearly to the account interest, calculated monthly, at the rate

sanctioned from time to time for the General Provident Fund (the rate at present
is 43 per cent.).

(b) T'reasurer’s Department in Currency Offices,

(1) The employee is required to subscribe to the General Provident Fund : that
is to smy, to subscribe n minimum of 6} per cent. of his pay per month (he may
at his option subscribe up to 15§ per cent.) to an account to which Government adds

yearly interest calculated monthly, at a rata from time to time sanctioned (the present
vate is 4%} per cent.).

(2) On the employee's retirement, provided his conduct has been satisfactory, Gov-

ernment presents him with a lump sum equal to one-twelfth of the substantive pay
«drawn by him throughout his service.

Note.—Retirement means retirement at an‘ e, or after service, that would
qualify for pension under the pension rules.

(3) If the employee dies while in service, Government pays to his heirs, provided

his conduet was sutisfactory, a lump sum equal to one-twelfth of the substantive pay
drawn by the employee during his rervice.
-

Note—The staff recruited before 1919 is pensionable.

Provisior oF 4 ProviDENT FunDp FOR THE EMPLOYEES oF THE CURRENOY
OFFICR.

880. *Mr. Fazal Ibrahim Rahimtulla: As the question of the Reserve
Bank is postponed, will Government be, pleased to stnte whether they have

mow come to a final decision us regards the provident fund system applied
to the Curreney Ofhice staff?

‘The Honourable Sir George Schuster: The Government has not yet come
to a final conclugion. But a point has been reached in the discussions at
which I think it may be possible to come to a final conclusion before long,
and I will see that the further consideration of the matter is expedited.

PeENsTON RULES FOR GOVERNMENT SERVANTS,

381. *Mr. Fazal Ibrahim Rahimtulla: Will Government be plensed to
state whether it is intended to make any changes in the Pension Rules in
force at present, and, if so, when will the final orders be passed?

The Honourable Sir George Schuster: Provincial Governments have
heen garanted anthoritv to make rules regulating conditions’ of service, in-
cluding pengions of provincial and subordinate services under their control,

nnd are, it is believed, now engnged in drafting new rules relating to
Tensions.
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The Government of India do not at present contemplate any importunt
change. in the existing rules applicable to services under their control,
apart from the possible adoption of u system in which a provident fund
would take the place of pensions in whole or in part, This proposal has
only recently assumed definite shape, and, as I informed the Honourable
Mr. Lalchand Navalrai a few davs ago, in reply to his starred question
No. 182, the Government of India intend shortly to consult Loeal Govern-
.ments and probably Service Associations also on the subject. This course
of action was agreed upon ut the Conference of Financial Representatives
of Provincial Governments held at Delhi last November.

REVISION OF PAY OF THE SUPERVISING STAFF IN CURRENCY OFFICES,

382. *Mr. Fazal Ibrahim Rahimtulla: (a) Will Government be pleased
to refer to Mr. N, M. Joshi's starred questions Nos. 88, 89, 90, 140, 141
and 142, put in February last, and say whether they will be pleased to
answer them now?

(b) Do Government propose to consider the question of the revision
of the pay of the supcrvising staff in Currency Offices, us the seale has not
practically been rcvised since 19207

The Honourable Sir George Schuster: («) Final replies to Mr. Joshi’s
questions Nos, 88 to 90 and 140 to 142 were sent to him on the 15th
February and 1st May, 1928, respectivelv. Copies will be found in the
Library of the House.

(b) The attention of the Honourable Member is invited to the reply
given on the 24th March, 1926, to question No. 268 asked by Mr. B. Das,
and to the reply to parts (c) and (d) of Mr. Joshi's question No. 90, which
I have just mentioned. The position remoins the same,

CONDITIONS ATTACHED TO ROCKEFELLER TRAVELLING SCHOLARSHIPS GRANTED
1IN INDIA.

383. *Mr. Barabhai Nemchand Haji: Will Government be pleased to
state :

(e¢) When the Rockefeller Travelling Fellowships were first offered
for this country by the Rockefeller Foundation, and how
many, ¢ach year?

(b) What were the conditions attached tov the grant of these Fellow-
ships?

(¢) How were these Fellowships distributed among the several pro-
vinees of India?

(d) How many officers from the medieal and public health rerviees
of the several provinces were sent respectively, for further
stud ; #3 Rockefeller Seholars each year?

(¢) What were the academic qualifications and service experiences
of each of the cfficers selected for the Fellowship?

Mr. G. 8. Bajpal: (a) Internntmnal Health Board (Rockefeller Founda-
tion) Fellowships were offered to this country for the firat time in 1922.
Five candidates from India were selected in 1922 and four in 1026.
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(b) The Fellowships are offered only to candidates who possess high pro-
fessional and scientific qualifications, besides a good character, and to per-
gsons who, on completion of their training, have an assured prospect of
suitable employment in the officinl health services of their country or in
schools of hygiene. \

(¢) The Fellowships were not allotted on a provincial basis, but all Local
Governments and Administrations were asked to mske nominations., The
candidates so nominated, who fulfilled the conditions prescribed by the
Foundation as to quulificntions and prospects of employment, were arranged
in order of preference by the Secientific Advisory Board of the Indian
Research Fund Association, and the final selection was made by the
Rockefeller International Health Board itself.

(d) and (e). The information is contained in the statement which I
have had placed in the Library of the House.

RESTRICTION OF ROCKEFELLER SCHOLARSHIPS TO PUuBLICc HEALTH SERVICES.

384. *Mr. Sarabhai Nemchand Haji: Will Government be pleased to
state :
(a) If they advertised for npplications from qualified medical men
for Rlockefeller Foundation Fellowships in August, 1925?
(b) If it was subsequently decided that the Fellowships were for

public health services and not in connection with the
faculties of medicine?

{¢) The grounds for ruch decision?

Mr. G. 8. Bajpal: (a) The reply is in the negative.
(b) and (c). Do not arise.

QUALIFIOATIONS OF OFFIOERS SELECTED FOR ROCKEFELLER SCHOI ARSHIPS,

. 885. *Mr. Sarabhai Nemchand Hajl: Will Government be pleased to
state:
(a) The total number of Fellowships for which applications were in-
vited by public advertisement in August, 1928, and
(b) The number of medical officers or practitioners selected, giving

professional qualifications and previous experience of each
person celected ?

‘Mr. @, 8. Bajpal: (7) and (b). No applications for Rockefeller Fellow-
ships were invited by advertisement or otherwise in 1923.

LaPsE oF CERTAIN ROCKEFRLLER SCHOLARSHIPS AW ARDFD T0 INDIA 1IN 1925,

886. *Mr. Sarabhal Nemchand Haji: Ts it a fact that only two or three
out of the five Mockefeller Fellowships that were cvailable in the year
1925 were awnrded, and that the remaining Fellowships lapsed; and if
this be so, will Government be pleased to state why the applications of
quul?ﬁed medical men connected with the facultics of medicine were not
considered iustead of allowing the Fellowehips to lapse?

Mr, 0- 8. Bajpal: No definite number of fellowships is offered to this
country in a particular year. The Scientific Advisory Board pass on the

B2
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npplicatipns of qualified candidates, classified in order of
Foundation, who make selec
tions of the applicants.

Mr. Jamnadas M. Mehta: Since 1922 how
and out of them How muny to Indians?

: preference, to the
tions after full consideration of the qualificu-

many Fellowships were offered

Mr. @. 8. Bajpai: I have already answered that question, it is five plus
four or nine.

Mr. Jamnadas M. Mehta: Out of how many?

Mr. G. 8. Bajpal: I do not understand what the Honourable Member
means by ‘‘how many’'?

Mr. Jamnadas M. Mehta: I mean how many were offered on the whole
and out of them how many to Indians?

Mr. G. 8. Bajpai: Five plus four or nine were offered and they were
accepted.

Mr. Jamnadag M, Mehta: All Indians?
Mr. G. S. Bajpai: Yes.

ToTAL NUMBER OF PosTS IN THE SUPRRIOR TRAFFIC SERVICE OF INDIAN
RAILWAYS FILLED BY INDIANS IN 1028-29.

887. *Pandit Hirday Nath Kunazru: (az) With reference to the reply
given to starred question No. 906, on the' 24th September, 1928, will
Government state the total number of posts in the Superior Traffc Service
for which Indiuns have been recruited in 1928-20?

(b) How many of these posts have been filled by promoted Local
Traffic Bervice officers? What are the names of the promoted officers
and how many of them were recruited direct to the Local Traffic
Bervice ? :

Mr. A. A. L. Parsons: (a) Five have already been recruited and arrange-
ments have been made to recruit seven others through the Public Service
Commigsion by competitive examination, which is to be held early this
month.

(b) Three of these two were originally recruited into the Local Traffic
Bervice and one was promoted to that Service from the subordinate ranks.

NUMBER OF INDIANS APPOINTED TO THE SUPERIOR TRAFFIC SERVICE
BETWEEN 1921 AND 1924,

388. *Pandit Hirday Nath Kunzru: (a) With reference to the state-
ment made by Mr. Parsons during the Railway Budget debate on the
25th February, 1928, with regard to the future of the Local Traffic Service,
are (3overnment yet in a position to announce what steps they propose to
take to promote the directly recruited men to the Superior Service?

(b) Will Government be pleased to state the number and pames of
Indians appointed to the Buperior Traffic Service from 1921, when recruit-
ment to the Local Traffic Service began, to 1924, when it was stopped?
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Mr. A A, L. Parsons: (a) Next year it is proposed to make 86 per
cent. of the Indian recruitment to the Superior Traffic 8ervice by promo-
tion from the Local Traffic Service and subordinate establishment. On
our present figures this means that four vacancies out of 11 will be
filled in this way. As I explained in my remarks during the course of
the debate on the railway budget last year, no distinetion will be drawn
between persons directly recruited to the Local Traffic Service, perscns
promoted to that service from subordinate establishment, angl persons now
serving in the subordinate establishment, in making selections for these
vacancies.

(b) No Indisn was appointed direct to the Superior Traffic Service
from 1921 to 1924.

Pendit Hirday Nath Kungru: Am I to take it, Sir, that in these three
years 1921-24, no Indians were appointed direct to the Superior Traffic
Service, and that the men who were recruited direct to the Local Traftic
Service were regarded as forming part of the Buperior Traffic Bervice?

Mr. A A, L. Parsons: I must ask for notice, Sir. But the position
is that theyv are not regarded as part of the Superior Traffic Service,
though in certain publications their numbers were, 1 believe, included
among those of the Superior Traffic Service.

Pandit Hirday Nath Kunzru: Is it a fact, Sir, that the members of
the Local Traffic Service were regarded as belonging fo #the Superior
revenue establishment? ¢

Mr. A. A L. Parsons: 1 do not think so, though in the report of the
Lee Commission figures occur in which, T believe, "they were included
among the Superior Trafic Bervice.

Pandit Hirday Nath Kunzru: Are Government aware that in the rules
made in the year 1922 for the recruitment of men for the railway service,
thev stated that the superior revenue establishment would consist of the
Buperior Traffic Service and the Tocal Traffic Service?

Mr. A. A L. Parsons: I will look up the point, Sir.

Pandit Hirday Nath Kunzru: I want to know, Sir, if it is a fact that,
from the vear 1921 to 1924, as admitted by the Honourable Member, no
Indians were appointed direct to the Superior Traffic Service, what reason
is there for Government not considering the claims of the Local Traffic
Bervice men to be promoted to the Superior Traffic Service to be superior
to those of the men promoted from the subordinate service?

Mr. A, A, L Parsons: T have nothing to add on that point, 8ir, to the
remuarks which T made in the course of the last budget session.

Pandit Hirday Nath Kunzru: Am T to understand, Sir, that the Gov-
ernment even though theyv may be in the wrong, are not prepared to
revise their opinions and their decisions?

Mr. A. A. L. Parsons: Governmeni do not ndmit that thev are in the
wrong, and they are not prepared to revise this particular decision.

Mr. Gaya Praged Singh: Thev are never wrong. (Laughter)-
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Pandit Hirday Nath Kungru: The Local Traflic Service being ' part
of the Superior Revenue establishment and no men ‘having been appointed
direct to the Superior Trattic Service, from 1921 to 1924 what reason is
there now for not considering the claims of the directly recruited men for
promotion to the Superior Traffic Service to be superior to those of others?

Mr. A. A. L. Parsons: I have already given the reasons in the remarks
made by mé during last budget debate.

Pandit Hirday Nath Kunzru: Will the Honourable Member state them
clearly now; for 1 am sure they were not intelligible to the House at all?

Mr. A. A. L, Parsons: I am afraid, Sir, 1 cannot make them more clear,

Pandit Hirday Nath Kunzru: Does that mean, Sir, that the Govern-
ment are not prepared to do justice to the Local Traffic S8ervice men?

Mr, A. A. L. Parsons: No, Sir.

Pandit Hirday Nath Kunzru: Then, what attempts do they propose to
make to do justice to the men directly recruited to the Local Traffic Ser-
vice during the vears 1921—24 when no men were directly appointed to
the Superior Trathic Service?

Mr, A. A. L Parsons: They propose to continue the action they have
slready tuken; that is to say, they consider the qualifications of men
directly recruited to the Local Traffic Service when making promotions
to the Superior Trafhe Service, to the extent of 20 per cent. of the
Indian vacancies which are filled by promotions from that service und
from the subordinate establishment.

Pandit Hirday Nath Kunzru: Is the Honourable Member aware thut
on the 24th Scptember 1928 he stated that ‘‘the opportunity has been
taken of allocating 384 per cent. of the appointments available for Indian
recruitment to the promotion of suitable officers from the Local Traffie
Service'' and not from the subordinate service?

~ Mr. A, A. L. Parsons: I should like to see my reply, Bir, before I can
say what the implications were. I would ask the Honeurable Member to
put down a further question.

Pandit Hirday Nath Kunzru: T will read it, Sir. “‘The opportunity
bas been taken . . Y

The Honourable 8ir George Rainy: On a point of order, Sir. Is the
Honourable Member entitled to rend nout remarks already made in the House
that do not refer to the question now before the House?

Pandit Hirday Nath Kunsru: Tt is part of the question. Sir. It refers
to question No. 906 and it is the answer to that question that T am read-
ing out now in order to refresh the rather poor memory of Mr. Parsons.
The reply was as follows: ‘““The opportunity has been taken this year
of allocating 38% per cent. of the appointments available for Indian
reeruitment to the promotion of suitable officers from the Local Traffic
Bervice''?

Mr. A. A. L. Parsons: Yes, Sir; I can take it from the Honourable
Member that T made that reply.
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Pandit Hirday Nath Eunzru: Then how does the Honourable Moem-
ber say that Government are not prepared to go beyond the present pro-
portion of 20 or 25 per cent. which applies to the promotion of not
merelv of officers already in the Loeal Traffic Service but also of men
in the subordinate scrvice?

Mr. A A. L Parsons: There seems to be some misunderstanding, Sir.
Actually this year we filled 834 per cent. of the Indiun vacancies by
promotion from the Local Traffic Service as T explained, and next year
we shall fill 86 per cent. of the vacancies, instead of 20 per cent. by pro-
motion from the Local Traffic Service and from the subordinate estab-
lishment.

Pandit Hirday Nath Kunzru: Will this 36 per cent. allowed for the
next year be available rolely to the members of the Local Traffic Service?

Mr. A, A. L, Parsons: Not entirely, Sir. As explained in my answer
to the main question, it will be available to the Tocal Traffic Service men,
whether directly reeruited to that service or not, and to the subordinate
establishment.

Pandit Hirday Nath Kungra: Am I to understand that the proportion
for the promotion of T.oeal Traffic Service men next year will be less than
that for the present year?

Mr. A. A. L. Pargons: 1 cannot say. We have not vet made the
selections.

Pandit Hirday Nath Kunzru: May I ask whether before 1931, Indians
used to be appointed direct to the Superior Traffic Service?

Mr. A A L Parsons: I must ask for notice, Sir.

Pandit Hirday Nath EKunzru: Ig it a fuct that they were not appointed
to the Superior Traffic Service because men began to be recruited into
the Local Traffic Service?

Mr. A. A. L. Parsons: Again, T must ask for notice.

Pandit Hirday Nath Kunsran: [s the Honourable Member awure that
he has already stated that no men were appointed direet to the Superior
Traffic Service during the vears 1921 to 19247

Mr. A. A, L. Parsons: Yes, Sir. But what deduction does the Hon-
ourable Member dorive from that?

Pandit Hirday Nath EKunzru: If Indians were appointed dircet to the
Superior Traffiec Service before 1921 and after 1924, is it not reasonable to
infer that they were not directlv reeruited because the Local Traffic Ser-
vice was crented in 19217

Mr, President: Will the Honourable Member pass on to the next ques-
tion ?

EpvcatioNn oF TRE CHILDREN OF RaiLwAy EMPLOYEES.

389, *Pandit Hirday Nath Kunzru: With reference to the reply given
to atarred question No. 264, on the 8th Beptember, 1928, did Government
refer the question of the education of the children of railway employees to
the Central Advisory Council in September last? If so, what are the
recommendations made by the Advisory Council on the subject?
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'!'I}‘o Honourable Sir George Rainy: The question was discussed with
the Central Advisory Council for Railways lust Beptember when they
approved generally, and with certsin modifications in detail, s scheme
which was laid before them by Government.

Pandit Hirday Nath Eunzru: What is the scheme?

_ The Honourable Sir George Rainy: The scheme which was embodied
in the memorandum drawn up for the Railway Board. I am prepared
to lay a copy of the memorandum as it was revised after discussion in
the Central Advisory Council on the table. I think it would be for the

convenience of the Housc if further questions on this are postponed till
it has been so placed. '

Pandit Hirday Nath Kunzru: [s the Honouruble Member aware that
a part of my question was ‘‘what are the recommendations made by
the” Advisory Council on the subject?”’ T am not putting n new ques-
tion now, Sir.

The Honourable 8ir George Rainy: I did not umderstand the Honour-
able Member's question in that sense. Ax T said, T am quite willing to

lav a copy of the memorandum which embodies that secheme on  the
table.

STATUS OF RAILWAY SCHOOLS TRANSFERRED TO LOCAL GOVERNMENTS.

800. *Pandit Hirday Nath Eunzru: (a) Is it proposed to tramsfer rail-
way schools to the Toeal Governments within whose jurisdiction they are
situated ?

(b) If so, what will be the future stulus of these schools?  Will they
be treated as Government or as aided schools?

Mr. A A. L. Parsons: In the scheme which was accepted by the Cen-
fral Advigory Council for Railways, it is suggested that arrangements
should be made, . a8 soon as feusible, to transfer the present railway
schools to the educational authorities of the various provineces on terms
to be arranged jndividually in each case, these terms to include provision
for retention by existing employvees of such rights of admission as they
may now possess. This question will, however, be discussed again with
the Central Advisory Council, and I am afraid I am unable to say in any
particular case whether, when transferred, a school will be a Government
or an aided school. This will depend upon what terms of transfer can be
arranged.

Pandit Hirday Nath Kunzru: Is this matter to be discussed again at
the next meeting of the Central Advisory Couneil?
The Honourable Sir George Rainy: I can answer the Honourable

Member's question. Tt is my intention that the matter should be dis-
cussed at the next meeting of the Central Advisory Council.

COMMISSIONS IN THE INDIAN TERRITORIAL FoORCE.

891. *Pandit Hirday Nath Kunzru: (a) Is it a fact that the Shea Com-
mittee recommended that the dual commission in the Indian Territorial
Forces should be abolished, and that officers of a higher rank than platoon
ecmmanders should hold commissions similar to those granted to corres-
ponding officers of the Auxiliary Force?
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(b) Was it one of the objects of the Indian Territorial Forces (Amend-
ment) Act, which was passed in Mareh, 1928, to earry out this recommenda-
tion? .

(c) Is it a fact that dual commissions have not been akolished as yet?
If so, why has this distinction between the Territorial and Auxiliary Forces.

teen allowed to continue?

Mr. G M. Young: («) and (b). Yes.
(¢) No. The latter part of the question does not arise.

Pandit Hirday Nath Eunszru: Are Government aware that in the
Gazette of the Bth December, certain officers of the Indian Territorial.
Force are again shown us possessing dual cominissions?

<Mr, G. M. Young: T wus not aware of the fact, Sir, but I am quite
rendy to take it from the Honourable Member- In the Gazette of 8th.
December?
Pandit Hirday Nath Kunzru: The Gazette of the 8th December.

Mr. G- M. Young: Very likely.

Pandit Hirday Nath Kunszru: What steps will the Honourable member-
take to see that dual commissions are abolished in future?

Mr, G. M, Young: Dual commissions hage now been abolished.

APPOINTMENT THROUGH THE PUBLIC SERVICE COMMISSION OF INDIANS
T0 THE INDIAN MEplcaL SERVICES.

392, *Pandit Hirday Nath Kungru: (a) Is any amendment of the Publie
Service Commission (Functions) Rules required to entrust the Commission.
with the recruitruent of Indians to the Indian Medical Service, or can this
function be assigned to the Commission by arrangement with it?

(b) In either case, do Government propose to take steps to place -the
selection of Indian candidates for the Indian Medical Service in the hands
of the Commisgion?

Mr. G, M. Young: (a) The Public Service Commission (Functions)
Rules do not apply to recruitment to the Indian Medical Bervice, which is a
military service. If the recruitment of Indians to the Indian Medical
Service were entrusted to the Public Service Commission, it might be-
necessary lo frame special rules.

() Government have no intention at present of altering the system of
selection.

Pandit Hirday Nath Eunzru: May I point out to the Honourable Member
that he has not answered that part of my question in which I asked whether
the recruitment of the Indian Medical Service could be ussigned to the
Commission by arrangement ?

_Mr, G. M. Young: No, Sir, The Honourable Member’s question, if he-
will read it, is not to the effect that he has just stated. He asked whether
the function could be assigned.

Pandit Hirday Nath Kunzru: Does the Honourable Member say 8o-
without reading the question?
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Mr, G. M, Young: All I said was that the Honourable Member's inter-
pretation of his own question does not seem to me correct.

Pandit Hirday Nath Kunzru: May I ask whether there are any services,
the recruitment of which has been assigned to the Public Service Com-
mission by arrangement—I mean services the recruitment of which it is
‘not bound to take upon itself under the rules?

Mr. G. M. Young: I would suggest that that question be put; with notice,
to the Home Department, which is concerned.

Pandit Hirday Nath Kunzru: Why are the Government not prepared to
-amend the rules so as to enable the Iublic Service Commission to make
recruitment for the Indian Medical Service?

Mr. G. M, Young: Because, as I have already said, Government have
no intention at present of altering the system of selection.

Pandit Hirday Nath Kunzru: Do Government only give their decisions
or will they take the trouble also of justifving them?

Mr. G. M. Young: Sir, I am afraid it is not possible for me to recapitulnte
within the space of a supplementary question the reasons which Govern-
ment have for not altering the sysbem of selection and introducing a system
of appointment by competitive examination, but those reasons have been
stated on reveral occasions in this House.

Pandit Hirday Nath Kunzru: May I know when they were stated last?

Mr. G. M. Young: The Honourable Member can find that out by looking
at the index.

Pandit Hirday Nath Kungru: May I put it to the Honourable Member
that the exnct reasons for not assigning the task oé making recruitinent
to the Public Service Commirsion hnve never been stated in this House.

Mr. G. M. Young: No, Sir, that is perfectly true. The exact reasons for
not altering the present system of selection have been stated in the House
before, . aud if there is no intention of altering the present svstem of selec-
tion, it is obviously futile {o consider the question of amending the rules
80 as to enable the Public Bervice Commission to make recruitment to the
Indian Medieal Service.

Pandit Hirday Nath Kungru: Is the Honourable Member aware that
questions regurding the present method of selection have related to the
admission of men with Indian qualifications, temporary Indian Officers,
etc., but that no questions have been asked with regard to the recruitment
of the Indian section of the Indian Medical Bervice by the Public Service
Commiission.

Mr. G. M, Yotmg That, as far as I know, is quite correct.
Pandit Hirda.y Nath EKunzru: What does the Honourable Member mean

then by saving that the reasons have heen stated on several occasions in
this House?



QUESTIONS AND ANSWERS. 3569

Mr. ¢. M. Young: If the Honourable Member would listen to the re-
plies T make to his questions, I never said anything like that. I said the
question of altering the present method of selection had frequently been
explained in this House.

Pandit Hirday Nath Kunzru: It seems to me the Honourable Member
bas been giving irrelevant replies. Will he kindly answer iny question and
say why Government is not prepared to entrust the recruitment of Indians
to the Indian Medical Service to the Public Bervice Commission?

Mr. G. M. Young: Because that would be altering the present system
of selection and the reasons for not doing that have already been explained

to the House.

Pandit Hirday Nath Kunzru: Would that necessarily mean an alteration
of the proportion of Indian recruits or an alteration of the system of selec-
tion?

Mr. G. M. Young: No, Sir, it would be an alteration of the system of
selection.

Pandit Hirday Nath Kunsru: Why are Government not prepared to alter
the aystem of selection in so faur as it means selection not by a Board
appointed by them but by the Public Service Commisgion? May I ask

whether there is anything in the Acet to prevent this function being assigned
to the Public Service Commission ? ' ’

Mr. G. M. Young: To what Act does my Honourable friend refer?

Pandit Hirday Nath Kunzru: Evidently, Sir, the Act under which he
and we are here, the Government of India Act. May I ask for a reply to
my question?

Mr. G. M. Young: The answer is in the negative.

Pandit Hirday Nath Kunzru: Then is it a fact that the rules framed
under the Government of Indin Act do not empower the Public Service
Commission to reernit candidates for the Indian Medical Service?

xr'. a. H Ynung: Bir, we have travelled so far from my ariginal answer
to his question that the Honourable Member appears to have forgotten it.
Might I read it again?

Pandit Hirday Nath Kunsru: May I put it to the Honourable Member
that his answers have travelled rather far from my question?

NUMBER OF INDIANS SELFCTED IN INDIA FOR THE INDIAN Crvirn SFRVICE
(1) By NoMixaTION AND (2) BY COMPETITION,

303. *Pandit Hirday Nath Kungru: Will Government be pleased to
lay on the tabla a statement showing the number of Indians selected
annually in India for the Tndian Civil Service by (1), nomination and (2),
competition, since the commencement of the system of competitive exami-
nations for the Tndian Civil Service in this country?

The Honourable Mr. J. Orerar: I have laid a statement on the tasle,
which gives the information asked for.
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Statement ahowing the number of Indiane selsoted annually in India simos 1822 for the
Indian Civil Service by (1) nomination and (2) competition.

Year, By nomination. | By competition,
1922 4 0
1923 2 9
1924 2 b
1925 2 i1
1926 4 3
1027 @
1928 - . . . e 9 6

SELECTION OF CANDIDATES FOR THE INDIAN POLIOE SERVICE IN INDIA.

394. *Pandit Hirday Nath Kunzru: (a) Is it a fact that selection com-
mittees are required to recommend candidates for admission to the competi-
tive examination held for the Indian Police Service in India? Have the
Government of India laid down that ‘‘ they shall include in the list no
cundidate whom, having regard to his personality, character, physique and
general suitability, ns shown by his previous career, they do not consider
in all respects suited for appointment to the Indian Police Bervice in the
selection area ''?

(b) Are Government aware that this procedure has given rise to dis-
sutisfaction and that the selection of candidetes is regarded as being tanta-
mount to nomination?

{¢) Do Government propose to consider the desirability of replacing the
present system by that of open competition, adopted in sclecting candidutes.
for the Indian Civil Service?

The Honourable Mr. J. Orerar: (¢) The position is- as stated by the
Honourable Member, except that the procedure to which he refers is pres-
cribed by rules made by the Secretary of State in Council under section
96B(2).

(b) No.

(c) The present system is working satisfactorily and Government see
no ground for proposing a change.

Pandit Hirday Nath Kunzru: Are Government aware that this procedure
has been criticised in newspapers, and if that is not sufficient, what other
methods would they indicate of bringing this grievance to their notice?

The Honourable Mr. J. Orerar: I confess I have not noticed in the news-
papers any very strong opinion expressed on the subject, but the substance
of my reply to the Honourasble Member is that this svstem has been in
operation for a considerable period now and has operated, in the opinion of
Government, with satisfactory results and that we do not propose to
change it.



QUESTIONS AND ANAWERS, 361

Pandit Hirday Nath Kunzru: Does the Hfmourable Member see that this
method practically becomes one of nomination? .

The Honourable Mr. J. Orerar: I am not prepared to agree that that is
ihe result. The number of recommended candidates who appear in rela-
tion to the number of posts open for competition is large enough to ensure
a very effective degree of competition.

Pandit Hirday Nath Kunzru: Is this practically a competition between
condidates previously nominated ?

The Honourable Mr. J. Orerar: No, Sir. The position is that the recom-
mendations of Loenl Governments are forwarded to the Public SBervice Com-
mission which is at liberty to add to or modify the recommendations made,
and the experience of the Jast few years has been that the number of ad-
mitted candidates on those recommendations is so substantial as to ensure
a very effective degree of competition.

Pandit Hirday Nath EKunzru: Why is the Indian Police, Sir, treated
different from the Indian Civil Service in this matter?

The Honourable Mr. J. Orerar: Recruitment to the various Services has
naturally to be adapted to the particular requirements of the Service in
question ?

Pandit Hirday Nath Kunzru: Are not, Sir, the Indian Civil Bervice and

the Indian Police Service both regarded as belonging to the same category
and as being security services?

The Honourable Mr. J. Orerar: In that particular I agree with the sug-
gestion of the Honourable Member that they are both security services.

Pandit Hirday Nath Kunzru: If that is so, and, if they are both on the
same level, what reason is there for having restricted competition in one
case and unrestricted competition in the other case? Is it u fach, Sir, that
there used to be a quota committee for the selection of candidates for the
indian Civil Service Examination and that that method has been abandoned ?

The Honourable Mr. J. Orerar: Provision was made for a quota com-
mittee to meet a contingency which did not arise, and so far as I am aware
no quota committee ever came actually into operation.

Pandit Hirday Nath Kunzru: Have the rules been changed in that
respect now or not?

The Honourable Mr. J. Orerar: Thc rules contemplate that if the num-
ber of candidates appearing is excessive, then quota committees may be
uppointed with a view to reducing the number of candidates—I think that
the actunl number prescribed is 200: but as T have explained to the

Honourable Member no ocension has ever arigsen for the appointment of
gich committee.

Pandit Hirday Nath Xunzru: Ts there any danger, Bir, that if unrestricted
competition were allowed for the Indian Police Service Examination the
mumber of candidates would grow abnormally large?

The Honourable Mr. J. Orerar: I think that that is a hypothetical
«question.
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‘Pandit Hirdsy Nath Kunsru: What is it then that prevents Govern-
ment from treating the candidates for the Indian Police Service Examina-
tion difterently from the ocandidates for the Indian Civil Bervice Examina-

tion?

The Honourable Mr, J. Orerar: 1 have already explained that the recruit-
ment to a service is nccessarily to be directed in accordance with the re-
quirements of the service. The system under which direct recruitment is
made to the Indian Police Service in India has, as T say, for many years
been in operation and has operated ﬂutlsfactorlly

Pandit Hirdsy Nath Eunzru: What wre the differcnces between the re-
quirements of the Indian Civil Service and the Indian Police Service which
would justify the present differcntiation?

The Honourable Mr. J, Orerar: T am perfectly certain that the Honour-
able Member is quite competent to infer them himself fromm the nature of
the functions which have to be discharged by these two services,

Pandit Hirday Nath Kunsra: Since the Honourable Member leaves it to
me to decide the inatter for myself, may 1 say that there seems to be
absolutely no reason whatsoever why- there should be any differentiation?

The Honourable Mr. J. Orerar: 1 aum prepared to acoept from the
Honourable Member the assurance that that is his opinion. T regret that
I'am unable to share it.

BERVIOES FOR WHICH RECRUITMENT IS MADE THROUGH THE PUBLIC
BErvIcE COMMISSION,

595. *Pandit Hirday Nath Kunsru: Will Government be pleased to
state‘what are the services for which recruitment is made through the
Public Service Commission?

The Honourable Mr. J. Orerar: The Services in question are enumerat-
ed in the answer that T gave to Mr. Lulchand Navalrai's question No. 61 on
the 28th Januarv, and in the statement laid on the table in connection with
the same question. The Commission also advise on recruitment to the
ministerial establishment of the Government of India Secretariat.

Riarts oF InDIANS IN BritisH GriawNa.

396. *Paidit Hirday Nath EKunzru: («) With reference to the reply
given to starred question No. 146, on the 6th February, 1928, regarding the
future rights of Indians in British Guiana, will Government state whether
they made any representations to His Majesty's Government with regard
to the alteration of the constitution of British Guiana?

(b) Does the Act recently passed by Parliament regarding the govern-
ment of British Guiana empower His Majesty in Council to alter the
constitution in any manner whatsoever? Does the constitution allow His
Majesty in Council to revoke or amend laws passed by the Legislative
Council and to make such laws as may appear necessary for the good gov-
erument of the colony?
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Mr. G. 8. Bajpal: (a) and (b). The Government of India obtained full
particulars as to the changes proposed in the constitution and examined
them with great care. They satisfied themselves that these changes did
not involve any differentiution aguainst Indians and did not in any way
infringe the provisions of the speciul declaratory Ordinance which was
passed by the Colonial Government in 1928, and which confers equality
of status on all persons of East Indian race resident in the Colony. The
Indiun community in British Guiana also did not submit to the Government:
of India any representation relating to the proposed amendments in the
constitution. It was, therefore, decided not to make any representation to
His Majesty's (fovernment on the subject. The information desired by
the Honourable Member in part (b) of his question will be found in the
British Guiann Act, 1928, a copy of which has been placed in the Library
of the House,

Pandit Hirday Nath Kungru: Mayv I know whether Government admit
the accuracy of the statement made hv me in part (b) of the question?

Mr. G. S. Bajpai: Yes, Sir.

Pandit Hirday Nath EKunzru: With reference to the. answer to the
firat part of the qnestion. may 1 draw the attention of the Honourable Mem-
ber to the reply given by him on the 6th February, 1928, to a question put
by me with remr'r'l {o the British Guiana constitution? He then said that
if it was found ecither that the principle of a change of constitution was
involved or that Indian interests were adversely affected, representations
would be made. Ts it a fact that the principle of a change of constitution
is involved? :

Mr. G. S. Bajpal: Yes, Sir, the principle of a change of constitution is
involved.

Pandit Hirday Nath Kunzru: And a very serious change too?
Mr. G. 8. Bajpai: That, £ir, is a matter of opinion.

Pandit Hirday Nath Xunzru: Ts the Honourable Member aware, since
he has admitted the truth of part (b) of the question, that British Guiana
has practically no constitution now and that legislation cun be really passed
by executive decree? .

Mr. @. 8. Bajpai: That again is a question of the interpretation of the
conktitution, T am quite prepared to leave the Honourable Member to his
opinion of the matter.

Pandit Hirday Nath Kunzru: Then, Sir, #ince so serious a change in
the constitution was involved, may I know what representations the Gov-
ernment of Indin made to His Majesty’s Government in regard to a colony
where about 42 per cent. of the population is Indian?

Mr. G. S. Baipai: I have already stated that thc Government of India
conridered fullv the changes contemplated by the constitution and decided
that there was 1o element of differentiation sufficient to justify their making
any representations to His' Majestyv's Government. The power of special
legislation, to which the Honourable Member refers, ir obviously and ad-
mittedly such an emergent power of legislatinn that it is not likely to be
exercired ordinarilv, and the occasion for the Government of India to make
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-any representations in regard to the exercise of that power would arise only
if the power is excreised to enact legislation which would justify representa-
-tions being made.

Pandit Hirday Nath Kunsru: May I remind the Honourable Member
.again that he undertook to make representations to the British Government
.not only when there was differentiation against Indians, but even if a prin-
.¢iple of a change in the constitution was involved ?

Mr. G. 8. Bajpai: All that 1 undertook—I took the trouble this morning
to read up my answer because 1 knew my Honourable friend would face
me with it—on that occasion was that if the Government of India on con-
sideration of the whole position came to the conclusion that the principle
of the change in the constitution justified in Indian interests a representa-
tion being made to His Majesty's Government, such representation would
‘be made. The only inference which my Honourable friend can draw from
what T have stated to-day is that the Government of India did not consider
the principle of the change of sufficient importance to justify a represents.
‘tion,

Pandit Hirday Nath Kunsru: The constitution having been seriously
.changed, what justified the Government of India in thinking that no re-
_presentations ought to be made when 42 per cent. of the population of the
~colony was Indian in composition?

Mr. G. 8. Bajpai: The answer to that is that the Governinent of India
‘did not consider that either the principle or the details of the change made
such difference to the status of the Indian- community as to involve a
differentiation compared with the status of any other community in the
colony.

Pandit Hirday Nath Eunzru: Is the Honourable Member aware that
the Government gave two distinet undertakings—one thnt it would make
a representation when differentiation wns made against Indians, and 1h-
- other that it would interest itself if the principle of a change of constitution
was involved? S8hould not, then, the second ground be treated differcntly
from the first?

Mr. G. 8. Bajpai: I have explained already that the Government of
Indin did not give the undertaking that no matter whether the principle of
the change justified intervention or not, a representationn would be made.
All that T said was that if the Government of Indin considered that the
principle of the change justified representation being made, representations
‘will be made.

Pandit Hirday Nath Kunsru: Did not the Government of Tndia think
that thev would be justified in making representations with reaard to the
chanee of the constitution of a colonv where about 42 per cent. of the
pcpulation is Indian?

Mr. G. 8. Bajpai: I think T had better explain to my Honourable friend
“auite clearly that the Government of India perhaps do not, like the Honur-
able Member, to quote a phrase of Burke, ‘ venernte what perhaps some
~are unable to comprehend.”’
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Pandit Hirday Nath Eunzru: Did the Honourable Member then give
his reply on the 6th February, 1928, only to burke discussion? '

.Mr. G. 8. Bajpai: The Honourable Member's capacity for punning stands
vindicuted by what he has said just now, but so far as the representation of
my intentions or object in giving that answer is concerned, the Honourable
Member is not strietly accurate.

Pandit Hirday Nath Kunzru: Are the Honourable Member's intentions
to be judged from the wards he uses or from what he has in his own mind,

which he fails to express?

Mr. G. B. Bajpal: I am quite prepared to let anybody read my answer
and then infer for himself as to whether the answer which I have given
to-day marks in any way a departure either from truth or from the duty
-of Government,

Pandit Hirday Nath Kungru: May I, with your permission, Bir, read
out the unswer which the Honourable Member gave then?

Prorection oF THE GOOR Manuracruring INpustey 1N INDIA FROM
COMPRTITION FROM JaVA.

397. *Mr. Mukhtar Bingh: (¢) Is it a fact that some sugar experts
-are coming to India from Java to learn the manufacture of goor?

(b) If the answer be in the affirmative, will the Government be pleased
to state thé measures adopted to protect the Indian cultivator from this
impending danger? A

(¢) Have Government made any enquiries as to how far the Indian
cultivator will suffer if goor is imported from Java into India? If the
answer be in the affirmative, will the Government lay on the table the
result of such an enquiry? If the answer be in the negative, do Govern-
ment propose to make an enquiry now? ' - '

(d) Will the Government be pleased to state the facilities provided for
these experts by the Imperial and the Local Governments? Have the
Government of India addressed any letter to the Local Government in this
behalf? If so, will the Government be pleased fo lay on the table a copy
©f this letter?

(¢) Have Government taken any steps to improve the manufacture
of goor in this country on the lines recommended by the Bugar Committee ?

Mr. G. 8. Bajpal: (a) The Agricultural Adviser was expected to visit
Indiu.. in the course of the present cold weather with a view to studying
questions relating to the Indian sugar industry, but does not appear to
have arrived in the country yet.

(¢) Government have not made any enquiries so far as to the effect
‘of a possible import of goor into India. = This question will probably receive
‘the attention of the Sugar Sub-Committee of the Agrieuftuml Research
Council, which it is hoped will be set up in the near future, if the question
is considered to be of sufficient importance.

(b) and (d). Government do not regard the visit of the expert as a
danger to the goor industry. Nor, I am sure, will the Honourable Member
take cxception to the request which the Government of India  have

c
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addressed to Local Governments to afford the visitors such .facilities as
they might require. This is merely o return of courtesy due from India
for the facilities which the Government of the Netherlands East Indies
Sxtended to the Indian Sugar Committee when that Committee visited
Juv.

(e) The recommendations made by the Indian Sugar Committee on
the subject of the manufacture of goor were brought to the notice of the
Liocal Governments. The problem will, it is hoped, come under review
aguaiu by the Agricultural Research Council or its Sugar Sub-Committee,

RATE OoF EXCHANGE AT WHICH QVERSEAS ALLOWANCES ARE PAID T0
EUROPEAN MEMBERS OF THE SERVICES.

308. *Mr, Mukhtar 8ingh: Will the Government be pleased to state
the rate of exchange at which the overseas allowance is paid to the Euro-
pean members of the services? Has the rate been redmced to one shilling
and wix pence from the time the exchange was fixed by law? If not, why
not?

The Honourable Mr. J. Orerar: The overseas pay drawn by members of
certain superior services of non-Asiatic domicile was fixed in sterling, and
the amount wus therefore not affected by the stabilisation.of the rupee at
1s. 6d. o

" DISCOVERY OF A NEW VARIETY OF SUGARCANE IN JAVA.

399, *Mr, Mukhtar Bingh: Has the attention of the Government been
drawn to the discovery of a new variety of cane in Java which will reduce
the cost of sugar production by 20 per cent.? If the answer be in the
atfirmative, will the Government be pleased to state the steps taken to
import thig cane into India and to study if this cane can be successfully
grown in this country?

Mr. G. 8. Bajpai: Yes. The Sugarcane Expert to the Government of
India has already imported the new variety of cane and is growing it at the
Sugarcane Breeding 8tation, Coimbatore, in order to study its behaviour
under Indian conditions.

SHORT NOTICE QUESTION AND ANSWER.

FARLY SupMISSION OF THE REPORT OF THE AGE OF CONSENT COMMITTEE.

8ir Darcy Lindsay: T thank you, 8Sir, for according me permission to ask
a short Notice Question. (@) In view of the fact that the Legislative
Assembly has decided that the consideration of Rai €ahib Harbilas Sarda’s
Hindu Child Marriage Bill be postponed until the Report of the Age of
Consent Committee becomes available to the Members of the House, are
Government prepared to impress upon the Age of Consent Committee the
urgent importance of completing their Report at a very early date in order
that it may be in the hands of Members well before the next 8imla Sersiom
of the Legislative Assembly?

(b) Do Government intend to secure an early date in the 8imla Sessiorr
for the consideration of the Bill?
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The Honourable Mr. J. Orerar: The reply to both parts of the question
is in the affirmative.

Pandit Hirday Nath Kunzru: Sir, on the opening day of this session I
asked the Government whether they would not be in a position to allot a
day for the discussion of the Hilton Young Report on the closer union of
the East and Central African territories, and I want to know whether. .

Mr. President: Order, order. That question does not arise at this stage.

Pandit Hirday Nath Eunzru: I wanbt to know whether Government are

now in a position to say whether they can allot a day for the discussion
of this Report.

UNSTARRED QUESTIONS AND ANSWERS.

MEMORIAL TO THE VICEROY FROM THE STATION SERVICE TELEGRAPHISTS
OF MADRAS. °

169. Mr. N. M. Joshi: Will Government be pleased to state:

(a) Whether they have received the - memorial - addressed to the
Viceroy from the Director General, Posts and Telegraphs,
submitted by the Station Service Telegraphiste of the City
of Madras, praying the Government to increase the minimum

as well as the maximum pay of the Btation Service, as was
done in the Calcutta Office? '

(b) If the answer to part (a) be in the affirmative, will Government
be pleased to state their decision in the matter?

Mr. H. A, Sams: (a) Yes, the memorials submitted in August 1928
were received.

(b) The prayer of the memorialists was rejected. .

GRIEVANCE OF CERTAIN EMPLOYEES OF THE TELEGRAPH DEPARTMENT
RECRUITED FROM THE Post OFFICE.

170, Mr. N, M. Joshi: With reference to the reply given to my un-
starred question No. 180 on 4th September, 1928, regarding the counting
of the total length of the postal service in granting increments to the postal
recruited men, will Government be pleased to state the grounds on which
they refused to reconsider the grievance of a small section while they have
granted increments to. the members of other branches of the same gervice
including the Post Office ?

The Honourable 8ir Bhupendra Nath Mitra: The Honourable Member

is referred to the reply given in this Hounse on the 28th Februarv 1925 to
part (d) of Mr. M. K. Acharva's unstarred question No. 207.

GRANT OF INCREMENTS TO TELEGRAPHISTS DOINCG CLERICAL WORK.
171, Mr. N. M, Joshi: (a) Will Government be pleased to state whether
they have granted increments for the tclegraphists who do continuous
clerical duties for years together, according to the scale granted to the
telegraphists ?

c2
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(b) If the snswer to (a) be in the affirmative, will Government be
pleased to state why the past services of the postal recruited telegraphists
should not be considered in granting increments in the Telegraph Depart-

nient, simply because they have done a part of their duty in the post
office ?

The Honourable 8ir Bhupendra Nath Mitra: (a) Periodical increments
are granted to telegraphists in the ordinary way according to the scale
fixed for such staff, whether the work assigned to them be, as it may,
either of the operative or a non-operative kind.

(b) There is no connexion between this and the refusal of Government
to fix the initial pay of postal recruited telegraphists with reference to
their previous service in the postal branch, as to which I have just an-
swered another question by the Honourable Member.

GRANT OF INCREMENTS TO EMPLOYERES IN THE TELEGRAPH DEPARTMENT
BASED ON Past SErvicE IN THR Post OFFICE.

172, Mr. Ne M. Joshi: Will Government be pleased to state:

(a) If it is n fact that the Director-General of Posts and Telegraphs
issued -a circular under his No. 87-D. E. 8. D.-41.21, stating
that the previous services of a clerk on transfer from one
branch to another in the Postmaster General’s office, Dead
Letter office, Railway Mail Bervice, Postal Audit, and Tele-
graph Offices, t;houldy be recognised and calculated for pur-
pose of time-scale promotion?

(b) If it is a fact that local mervice men were granted increments
when they were transferred to the general service?

(¢) If the reply to (a) and (b) be in the affirmative, will Government
be pleased to state the reasons why they should not grant
increments for the past services of the postal recruited men
in the Telegraph Department?

The Honourable Bir Bhupendra Nath Mitra: (a) and (b) Yes.

(¢) T refer the Honourable Member to the answers given to his previ-
ous questions on the same subject. The cases cited by him are not on
all fours with that of the postal recruited staff.

GraNT oF PEXSIONS TO MIsTRIES.

173. Mr, N. M. Joshi: (a) With reference to the reply to my unstarred
question No. 181 on the 4th Beptember, 1928, regarding the grant of pen-
gions to mistries, will Government be pleased to state whether they have
arrived at any decision in the matter?

(b) 1f the reply is in the affirmative, will they be pleased to state what
it i8?

(¢) If the reply is in the negative, what objection is there to grant
pensions to this class of men such as are allowed to other subordinates of
the same service, asccording to the Civil Service Regulations?

(d) Are Government likely to arrive at an early decision to redress this
acute grievance?
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The Honourable Sir Bhupendra Nath Mitra: (¢) No.
(b) Does not arise.

(¢) The matter is under investigation as part of the general question
sffecting all the non-pensionable staff in the Posts and Telegraphs Depart-
ment.

(d) Steps are being tuken to arrive at as early a decision as possible.

EDUCATIONAL QUALIFICATIONS OF CLERKS APPOINTED TO THE TELEGRAPH
DEPARTMENT, MADRAS CIROLE.

174, Mr. N. M, Joshi: With reference to the reply given to my un.
starred question No. 184 (c) on the 4th September, 1928, regarding the
tost examination for appointing clerks in the Madras Cirele, will Govern-
ment be pleased to state the reasons for appointing men who have neither
school final nor university qualifications in the Telegraph Department,
when men with university qualifications were available?

The Honourable Sir Bhupendra Nath Mitra: Because thesc men did
exceptionally well in the departmental competitive examination and
beat those with university qualifications.

NuMBErR OF CLERKS APPOINTED TO THE TELEGEAPH DEPARTMENT IN
CERTAIN OQFFICES.

175. Mr, N. M. Joshi: Will Government be pleased to state the number
of men that have been appointed as clerks in the Telegraph Department
after 28th June, 1928 (a) in the Madras Office, (b) in the offices excluding
Madras in the whole circle and (¢) the number of those out of successful
candidates that have not been given appointments as vet?

Mr. H. A. BSams: (a) Eleven.
() Nine.
(¢) Five.

i
Loss suUSTAINED BY TELEGRAPH MESSENGERS BY COUNTING AS ONE DELIVERY
SEVERAL TELEGRAMS SENT TO THE SAME ADDRESS,

176. Mr, N. M, Joshi: With reference to the reply given to the
starred question No. 205 on 10th September, 1928, regarding the loss
suctaived by the Telegraph messengers by limiting the number of tele-
grams as admnitted by the Government, will Government be pleased to
state the Post Office Regulation by which it is said that the procedure, which
had grown up in a few Circles was irregular?

The Honourable Sir Bhupendra Nath Mitra: It is regretted that the
reply given to the Honourable Member's supplementary question, ussked
in continuation of his starred question No. 295 on the 10th September,
1928, waus not atrictly accurute. Before the issue of the Direetor-Gene-
ral's Traffic Circulur of 9th May 1928, there was no rule to regulate the
payment for delivery of more than one message for the same addressce
in the sume place. The Director-General .proposes, to reconsider that
Circular, whiich, though®not unreasonable, may perhaps irequire some
modification.
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INOREARE OF PAY OF TASK WoRK MESSENGERS.

177. Mr. N. M Joghi: (a) With reference to paragraph XIII of the
proceedings of the Standing Finance Committes of 81st January, 1928,
page 596, regarding the increase of pay of taskwork messengers, will Gov-
ernment be plensed to state whether thev have come to any final con-
<lusion as recommended by the Committee?

(b) If the reply be in the affirmative, wil! they be pleased to state the
decisions that have been reached 1

The Honourable 8ir Bhupendra Nath Mitra: (a) and (b). No decision
has yet been reached.

GRANT oF Housg-RENT ALLOWANCE To LocAL SERVICE TELEGRAPHISTY
APPOINTED AFTER 1913.

178, Mr. N. M. Joshi: (o) Will Gcvernment be pleased to stute
whether they are aware of the fact that {he general service telegraphists
and also the local service telegraphists appointed before 1018 have been
granted house-rent allowance? .

(b) If the reply be in the affirmative, will Government be pleased to

« state why there should be any distinction between local service telegraph-
ists, appointed before and after 1913, in the matter of house-rent allowance?
Is it a fact that the local service telegraphists appointed after 1918 are also

liable to transfers within the Circle like those who were appointed before
1918? '

Mr. H. A Sams: (a) Yes

(b) Before 1st March, 1913, all non-Indian telegraphists, whether in
the General or Local Service, were granted house-rent allowance in lieu
of free quarters, but Indian telegraphists were not. On representation
it wns decided that, from the 1st Mareh 1913, the house-rént allowsnces
admisgible in lieu of free quarters, would be granted, irrespective of race,
to telegruphists in the General Service, and that the allowances would
continue to be druwn by non-Indian telegraphists in the Local Service,
who were eligible for them under the former rules, but would be with-
held from telegraphists, of whatever race, appointed to the Local Service
after the 1st March, 1918. On the reeommendation of the Telegraph
Committee of 1921, it was decided in 1925 that the distinction maintained
in the case of Local Bervice telegraphists should cease, and that all Local
Service telegraphists—Indians and non-Indians,—who were in the service
on the 1st March, 1918, and who would continue in the Local Service
without being transferred to the General Service, should be granted
house-rent allowances in lieu of free quarters. The Committee did not
recommend the grant of house-rent allowances to the Local Bervice tele-
graphists recruited after the 1st March, 1918, mainly because they enter-
ed service on the distinet understanding that they would get no free
quarters or house-rent allowance in lieu. The reply to the second part
is in the affirmative,

ExXTENSION OF AGE LIMIT FOR APPOINTMENT OF TELBGRAPHISTS.

179. Mr. N, M. Joshi: (a) Will Governgent be pleased to state
if twenby-five vears as the age limit has been prescribed by the Govern-
ment for prospective (Government servants?
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(b) If the reply be in the affirmative, is it a fact that the samre rule
has not been applied for men who enter the Telegraph Service as tele-
graphists, and that the age limit for men who apply for Telegraph Service
ns telegraphists has been fixed between sixteen and twenty? If so, will
Government please state the reason for this?

(o) Will Government be pleased to state whether they will reconsider
their new rule? Is it a fact that no recruitment was made since 1920?

(d) Will Government be pleased to state whether they are prepared to
consider the question of granting exemption of age limit, at least for the
next recruitment, which is expected shortly?

Mr. H. A. 8ams: (a) Yes: ordinarily for superior pensionuble service.

(b) The age of between 16 and 20 has been specially chosen to allow
of securing operatives whose hands and wrists are at this age sufficiently.
flexible for the purely manipulative work required of telegraphists. It
is almost impossible to secure good operatives if trained after the sge of
20,

(¢) The rule is not. a new one, nor is Government prepared to recon-
sider it. It is not a fact that no recruitment has been made since 1920.

(d) No.

INCREASE OF YEARLY INCREMENTS OF TELEGRAPHISTS IN THE STATION
SERVICE OF MADRAS. -

180. Mr. N. M. Joshi: (a) Will Government be pleased to state
ahether they are considering the increase in the yéarly increments of the
telegraphists in the station service in the City of Madras? Is it a fact that
Government have increased the increments of munshis and clerks by
Re. 5 and Rs. 6 respectively?

(b) It the reply be in the negetive, will Government be pleased to state
the reasons why they do not consider the necessity of increasing the
yearly increments ? :

Mr. H. A 8ams: (a) The reply to the first part is in the nogative.
As regards the second part, the rates of increments for clerks in Madrus
City have been raised to Rs. 6 up to the stage of Rs. 100 and thereafter
fixed at Rs. 5. In the case of munshis the increments have been raised to
Rs. 5 throughout.

(b) While revising the scales of pay of Station Service telegruphists
generally in May last, it was found that the initial pay of the scale already
in existence in Madras City for that class of official, was more favourable
than that which would have been admissible according to the prineiple
adopted in fixing the scales of pay of Station Service telegraphists in rela-
tion to those sanctioned for postal clerks.

ExrENsioN oF RELIEF TiME FOR MEALS FOR TELEGRAPHISTS.

181, Mr. N. M Joshi: (¢) Will Government be pleased to state
whether they are aware of the fact that thirty minutes is the tiffin time
allowed to officials in the Government cflices other than Telegraph?

(b) Is it a fact that telegrs.pl.listia_ are nallowed only thirty minutes as
relief time for regular dinner or supper? Are Government prepared to
consider the extension of such time?
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The Honourable Sir Bhupendra Nath Mitra: (a) Government have
issued no orders on the subject. though it is the common practice in Gov-
ernment offices to allow those clerks who particularly require it, some
relaxation for meals when this can conveniently be arranged.

(b) The present relief time allowed to telegraphists, namely, half an
hour for a term of duty exceeding 6 hours, hus been fixed after very care-
ful conrideration, and Government do not consider it necessary to extend

this period.

STATION MASTERS O THE MADRAS AND SOUTHERN MAHRATTA RAlLWAY
DISCHARGED AS MEDICALLY UNFIT.

182, Mr, N. M. Joshi: (a) Will Government he pleased to state
- (i) if some station masters on the Madras and Southern Mahratta Ruilway
were discharged, being found medically unfit for one defect or amother,
although they had vut in 28 or 28 yenrs of service ({ii) if it is a fact
that these discharged men were not retained in spite of requests in other
departments?

(b) Will Government be pleased to statc the reasons why a man thus
found medically unfit should not be put in some other job on the same-
pay where the particular defect would not matter?

(¢) Do Government propose {o issue instructions to the Agents in this
matter?

Mr. A. A. L. Pargons: Enquiries are being made and the Honourable:
Member will be informed of the result in due course.

CLOSING TO SUBORDINATES OF THE HIGHER APPOINTMENTS IN THE
ELECTRICAL BRANCH OF THE TELEGRAPH DEPARTMENT.

183. Mr, N. M, Joshi: (¢) Will Government be pleased to state:
whether then’ are aware of the fact that, by closing down the higher
appointments to the subordinates of the electrical branch in the Tele-
graph Department, the prospects and promotions of the subordinates of
this branch have been adversely affected, while the subordinates of both
traffic and engineering (outdoor) branches have chances of promotion  to.
the first division?

(b) If the reply to (8) be in the affirmative, will Government be pleased
to state the reasons why the promotion of the subordinates of the elec-
trical branch (indoor engineering) has been stopped?

Mr. H. A. Sams: (1) No. The nction mentioned has not been taken-

(b) Does not arise.

PROMOTION OF SUBORDINATES OF THE ELECTRICAL BRANCH OF THE
TeLEGRAPE OFFICE AS JUNIOR AND SENIOR ELECTRICIANS.

184, Mr, N. M. Joghi: (¢) Will Government be pleased to state-
whether they are aware of the fact that first division appointments of
junior and senior electricians in the Teldgraph Department were held by
the subordinates of the electrical branch from 16th December, 1916 to

20th October, 19287
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(b)'1f the answer to (@) be in the affirmative, will the Government be
plensed to state whether it is a fact that the above subordinates have now
been deprived of their legitimute prospects and promotions to the first
division ufter 20th October, 1928? If so, why?

Mr. H, A. 8ams: (1) The fact is not altogether us stated by the Hon-
ourable Member. During the major portion of the period referred to by
him the two posts in question happened to be held by officers who had
been promoted from the eleetrical brunch; these posts are filled by suit-
able officers of the Superior Tclegraph Engineering Service, whether they
were promoted to it from the electrical or any other branch of the engineer-
ing side, or are officers directly recruited to that Service. They are not
intended to be filled exclusively by officers promoted from the electrical
branch,

(b) The answer to the first part is in the negative. The second part

does not arise.

Grant oF HELP TO THE WIDOW OF (FANPATT AYER.

185. Mr. N. M. Joshi: With refersnce to the reply given to my un-
starred question No. 174 on 4th September, 1928, regarding grant of help
to the widow of Ganpati Ayer, will Government be pleased to state the
decicion now arrived at in thai case?

Mr. H. A. Sams: The matter is still under consideration.

CREATION OF LABOUR EXCHANGES IN INDIA.

186, Mr. N. M. Joshi: (¢) With reference to the reply given to my
starred question No. 258 on 4th September, 1928, regarding labour ex-
changes, will Government be pleased to say if they have received replies
from the Local Governments?

(b) If the reply be in the affirmative, will Government be pleased to
keep a copy of the correspondence in the Library?

(¢) Will Government be pleased to state what action they would be
pleased to take on the matter?

The Honourable Sir Bhupendrs Nath Mitra: (a) Yes.

(b) and (¢). As the Honourable Member is aware, Government hope
to discuss this matter with the Standing” Advisory Committee attached to
the Department of Industries and Luabour. (opies of the correspondence
will be supplivd to the members of that Committee. Government do not
consider it necessary to place a copy in the Library.

SICKNRRS INSURANCE.

187, Mr. N. M. Joshi: (a) With reference to the reply given to my
starred question No. 259 regarding sickness insurance, will Government
be pleased to state if they have received any replies from the Local Gov-
ernments ?

(b) Will Government be pleased to state whether any Local Gowern-
ments have appointed Committees to go into the matter?
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The Honourable Sir Bhupendra Nath Mitra: (a) No.
(b) The information required by the Honourable Member will not be

available until the Local Governments’ replies are received.

APPOINTMENT OF A PERMANENT INDIAN REPRESENTATIVE AT GENEVA.

188. Mr. N. M. Joshi: With reference to the reply given to my starred
question No. 260 regarding the appointment of Indian representatives at
Geneva, on 8th September, 1928, will Government be pleased to state the
alternative proposals framed by the High Commissioner?

*I.dL. Graham: The High Commissioner's proposals have not been
reeved.

ProMrT PAYMENT OF WAGES.

189. Mr, N, M, Joshi: (a) With reference to the reply given to my
starred question No. 268 regarding prompt payment of wages, on 8th Sep-

tember, 1928, will Government be pleased to state if they have arrived at
any decision?

(b) Ii the reply to (a) be in the affirmative, will Government be pleased
to state what it is?

The Honourable Sir Bhupendra Nath Mitra: (a) No.
(b) Dres ot arise.

EpvucaTtiox oF THE CHILDREN OF RAILWAY EMPLOYEES IN INDIA,

190, Mr. N. M. Joshi: (a) With reference to the reply given to my
starred question No- 264 regarding education of the children of Railway
employees, on 8th September, 1928, will Government be pleased to state

if they have consulted the Central Advisory Council for Railways, in that
matter?

(b) If the reply to (a) be in the affirmative, .will Government be
pleased to state if they have come to any decigion?

(¢) If the reply to (b) be in the affirmative, will Government be pleased
to state what the decision is?

(@) If the reply to (a) be in the negative, will Government be pleased
to state the reason for delaying the matter? .

The Honourable Bir George Rainy: (a) Yes.

(b) and (c). The Central Advisory Council for Railways approved
wenerally, and with certain modifications in detail, the scheme which was
placed before them by Government: and the present position is that
enquiries are being made from railway administrations with regard to cer-
tain details of the scheme and to ascertain their views on it generally,

AMBNDMENT OF WORKMEN'S COMPENSATION ACT.

191. Mr, N. M, Joshi: (a) With reference to the reply to my starred
-question No. 266, regarding the amendment of the Workmen’s Compen-
sation Act, on 8th September, 1928, will Government be pleased to state
if they have addressed the Provintial Governments in the matter?

(b) If not, why not?
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The Honourable Sir Bhupendra Nath Mitra: (a) The answer is in the
affirmative.

(b) Does not arise.

LEAVE AND PENSION RULES FOR INFERIOR SERVANTS OF THE GOVERNMENT .
or IND1A.

102, Mr. N. M. Joshi: (a) With reference to the reply to my starred
question No. 268, on 8th September, 1928, regarding leave and pension
rules applicable to inferior servants, will Government be pleased to state
if they have made any progress in the matter?

(b) Will Government be pleased to state if they have come to any de-
cision as regards leave?

The Honourable Sir George Schuster: («) and (b). The Honourable
Member is referred to the answer given to unstarred question No. 86,
asked by Khan Bahadur Sarfaraz Hussain Khan at this session.

GRIEVANCES 0F EMPLOYEES IN THE LiLL0o0AR WoRKsHOPS, EasT INDIAN
) RarLway.

193, Mr. N. M. Joshi: (a) With reference to my starred question
No. 271, on 8th September, 1928, regarding the grievances of the men em-
ployed in the Lillooah Workshops, will Government. be pleased to state
if the enquiry of the Agent into the housing conditions of the workmen
there has been completed ?

(b) If the reply to (a) be in the affirmative, will Government be pleased
to state the result of the enquiry?

Mr. A. A. L Parsons: (¢) and (b). The Honourable Member is
referred to the reply given to unstarred question No. 87 by Khad Bahadur
Sarfaraz Hussain Khan on 28th January. 1929.

GRANT OoF FAMILY TRAVELLING ALLOWANCE TO DUFTRIES,

104. Mr. N. M. Joshi: (2) With reference to the reply to my starred
question No. 277, on 8th September, 1928, regarding the grant of family
allowance to duftries during the moves of Government between Delhi and
Simla, will Government be pleased to state whether they have arrived at
any decision in the matter?

(b) If the reply to (a) be in the affirmative, will Government be pleased
to state what it is?

(¢) If the reply be in the negative, will they be pleased to statc the
reasons for the delay?

The Honourable Mr, J. Orerar: (a) The answer is in the negative.
(b) Does not arise.

(¢) It has been necessary to sccure the opinions of all the Departments
on the question whether the grant of these concessions is justified.
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REPRESENTATION OF WORKERS AT ENQUIRIES 1¥T0 ACCIDENTS IN MINES,

195. Mr. N. M. Joshi: (a) With reference to the reply to part (c) of
my starred question No. 284 regarding representation of workers at en-
quiries into accidents in mines, on 8th September, 1928, will Government
be pleased to state whether they have come to any decision about steps
to be taken for ensuring such representation?

(b) If the reply to (a) be in the affirmative, will Government be pleased
to state what the decision is?

(c) If the reply to (a) be in the negative, will they be pleased to say
when they would possibly come to a decision? '

The Honourable S8ir Bhupendra Nath Mitra: (a) No.
(b) Does not arise.

(¢) Govermment are not yet in a position to say when a decision is
likely to be reached, '

ApDMINISTRATION OF FINES Funps oNx RAILwAys.

106, Mr. N. M. Joshi: With reference to the reply to supplementary
question to my starred question No. 208 regarding administration of the
fines fund on Railways, will Government be pleased to state if they have
considered the question of issuing a report on the administration of the
fines fund?

Mr. A. A. L. Pirsons: The Honourable Member's suggestion has not
been overlooked and will be considered in conneotion with a proposal now
under consideration to form a Railway Staff Benefit Fund in lieu of the
Fine Fund.

APPOINTMENT OF INDIANS A8 WiIRELESS OPERATORS.

197. Mr. K. M. Joshi:  With reference to the reply to supplementary
question to my starred question No. 801, on 10th September, 1828, regarding
Indian Wireless operators, will Government be pleased to state if any
steps have been taken to select Indians from different provinces?

The Honourable Sir Bhupendra Nath Mitra: Volunteers were called for
from all provinces, but the final selections werc made so as to secure the
best. men, and not on the hasis of provincial reprerentation.

ADMINISTRATION OF FINES FUNDS ON RalLwaYS.

198. Mr. N, M. Joshi: (a) Will Government be pleased to ttate whe-
ther they have discussed with Agents the question of associating em-
plovees with the Railway management in the administration of the fines
fund ?

(b) 1f the reply be in the affirmative, will Government be pleased to
state if any decision has beer arrived at, and if so, what it i ?

(¢) If the reply to (a) be in the negative, will Government be pleased
to state when they would consult the Agents, as promised last year
on the 28th February? ' '
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Mr. A. A, L. Parsons: The question was discussed with Agents last
October. and model draft rules for a railway staff benefit fund, to which
the balances of the existing fine fund and all future receipts from fines
will be credited, are about to be forwarded to railway administrations for
their considered opinions. Final decision will be reached when their
opinions have been received.

RESTRICTION OF RECRUITMENT IN THE POSTAL DEPARTMENT OF BoMBAY.

199, Mr. N. M, Joshi: With reference to the reply given to my starred
question No. 565 on 17th September, 1928, regarding the restriction of
recruitment in the Postal Department in Bombay, will Government be
pleased to state if they have modified the orders so as to allow recruitment
in Bombay from any part of the Bombay Presidency?

The Honourable Sir Bhupendra Nath Mitra: The matter is still under
the consideration of the Director-General.

Housk-RENT ALLOWANCE FOR SuB-PosT MASTERS,

200. Mr. N. M. Joshi: With reference to the reply to my starred ques-
tion No. 567 on 17th September, 1928, regarding house-rent allowancu
for Sub-Post Masters, will Government be pleused to state if they have
revised the soale of house-rent allowances for Sub-Post Masters of offices
converted into selection grade sub-offices?

Mr. H. A. 8ams: The matter is still under examination.

New LEaviE RULES FOR SUBORDINATES ON RAILWAYS.

201. Mr. N. M. Joshi: (a) With reference to the reply to my starred
question No. 700 on 20th Beptember, 1928, regarding new leave rules
for subordinates on railways, will Government be pleased to state whe-
ther they have come to any decision?

(b) If the reply to (a) be in the affirmative, will they be pleased to
state when the rules will be got out and introduced?

(c) If the reply to (a) be in the negative, do Government propose to
hurry up the matter, which is said to have been under the consideration of
Government since 1928?

Mr A. A L. Parsons: As I have stated in reply to another question,
the Railway Board have agreed that subordinates on the Great Indian
Peninsula Railway, who have been officiating in the superior grades for not
less than three years continuously, should have their leave salary based
on the average pay drawn during the previous year and not on their sub-
stantive pay. They have told the Agent of the East Indian Railway that
similar action may be taken in respect of his staff.

p Tt is hoped this action will meet the immediate needs of the situa-
.1on,

CONSULTATION OF LABOUR ORGANISATIONS ON THE AGENDA OF THE INTERNA-
TIONAL LABOUR CONFERENCE.

202. Mr. N. M, Joshi: (a) Are the Government of India aware that the
Government of Bombay have consulted only the employers’ organisations

on the agenda of the forthcoming sessions of the International Labour Con-
ferences ? -
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_.(b) Will they be pleased to enquire why the Government of Bombay
did net show the same courtesy to the labour organisations?

The Honourable Sir Bhupendra Nath Mitra: (¢) and (b). The Govern-
ment of India have no information. As they did not specifically ask Looal
Governments to consult associations of employers and employed generally
in regard to the agenda of the next Session of the International Labour
Conference, they do not propose to make any enquiry in the matter,

RECOGNITION OF TRE ROYAL INDIAN MARINE DOCKEWORKERS’ UKION AT
BomBay,

203. Mr. N. M. Joshi: Will Government be pleased to state :

(a) Whether they are aware that the Royal Indian Marine Docle.-
workers’ Union at Bombay has been in existence from Febru-
ary, 1928, and is a registered trade union of eight months
standing? . '

(b) Whether the Union applied to the Royal Indian Marine
Director for recognition three months ago and has since been
in regular correspondence with the Diractor in regard to the-
matter?

(¢) Whether the Director has submitted the rules and constitution-
of the Union to Government with a view to getting its recog-
nition of the Union? '

(d) Whether it is a fact that the late Director, Captain Sir E. J.
Headlam, had expressed to the Union officials his opinion in
favour of the recognition of the Union?

(¢) Whether Government has communicated its decision to the
Director, Royal Indian Marine, in regard to the recognition of
the Union?

(/) If not, why the matter is being delayed so inordinately?

(9) When the recognition will be accorded ?

Mr. G. M. Young: (a), (b), (¢) and (d). Bo far as Government are
aware, the facts stated are substantially correct. ‘

(e). (f) and (g). The Flag Officer Commanding and Director Royal
Indian Marine has been informed that Government are prepared to recog-
nige the Union, provided that its rules are amended. in certain respects.
The matter now rests with the Union,

REINSTATEMENT OF RovyAL INDIAN MARINE DOCEWORKERS DISCHARGED
IN BomMBAY.

204. Mr, N. M. Joghi: Will Government be pleased to state:

(¢) Whether the Royal Indian Marine Dockworkers’ Union has made
representations to the Director regarding re-instatement of old hands dis-
charged from the Dock? /

(b) the number of old hands discharged from 1st March. 1928 to 15th
January, 1929, their daily wages, their periods of service and the reasons
for their discharge?

(c) whether, after the discharge of the old hands, new hands were
engaged in preference to old hands discharged? *
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(d) whether it is ‘a fact that the services of four men from the British
India Company's Mazgaon Dock were requisitioned on or about the 5th
January, 1919, two on Rs. 4-1-0 per day, and two others on Rs. 8-8-0
per day? .

(e) whether any old discharged hands offered their services for the same
places and were not engaged?

(f) whether it is a fact that only fifteen of the old discharged hands in
the factory branch of the Dock have been re-engaged and a few were offered
reduced wages, while many more new hands have been employed in the
same hranch on a decent scale of wages?

(9) whether it is a fact that old hands entitled to promotion to higher
pluces as chargemen are generally ignored, and raw, inexperienced hands
are brought from outside to fill up such places? If not, do Government
propose to institute an enquiry into the whole question of recruitment and
discharge of the dockworkers with a view to improve matters?

(h) whether it is & fact that a number of workers recruited as fitters in
the factory branch are working as clerks, and that the number of such
clerks is much greater now than in the war period?

(i) whether the names of such clerks are entered in the muster as clerks
or fitters?

(j) whether the Director is aware of these practices and methods pre-:
vailing in the Docks?

Mr. G. M. Young: I propose, with your permission, Sir, to reply to
questions 204 to 207 together. The information desired: by the Honourable
Member is being obtained and will be communicated to him in due course.

CREATION OF A PRRMANENT ESTABLISHMENT OF DOCKEWORKERS FOR THE
INpIAN Navy.

1205. Mr. N. M. Joshi: (a) Will Government be pleased to state for
how long the dock has been in existence?

(b) Are the dockworkers, even after serving for 25 or 80 years, treated
a8 temporary hands?

(¢) Does such temporary nature of service obtain in other departments
of Governmeont? .

(d) Are Government prepared to consider the .question of making the
dockworkers’ establishment permanent, consequent on the transformation
of the Royal Indian Marine into the Indian Navy ?

(e) Is any scheme under contemplation or in preparation?

(f) If the scheme is ready, will Government be pleased to place it on.
the table?

PAYMENT OF GRATUITIES TO ROYAL INDIAN MARINE DOCKWORKERS,
t206. Mr. N, M, Joghi: Will Government be pleased to state:

(a) whether every case of the Royal Indian Marine dockworkers'
claim for gratuity is referred by the Royal Indian Marine
Director to the Government of India for sanction?

+ For answer to this ques.ﬁon, ate answer to question No. 204,
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(b) whether there is no definite settled scheme authorising the
payment of gratuities by the Directory?

(¢) the number of dockworkers that reccived gratuities during the
last two years and the total amount paid?

(d) the scale, if any, for payment of gratuities?

(e) the number of cases that were represented by the Roysl Indian
Marine Dockworkers’ Union to the Director for payment of
gra;::‘lt?y and the claims, if any, paid out of the lot repre-
sen

ProviDENT FUND FOR DOCKWORKERS.

1207. Mr., N, M. Joshi: Have Government prepared any scheme for pro-
vident fund for the dockworkers? If not, do Government propose to
introduce it?

New Am RouTe T0o INDIA.

208. Khan Bahadur Sarfaraz Hussain Khan: (a) Has the attention of
Government been drawn to the paragraph published in the issue of the
Statcsman of January 15, 1929, page 9, under the heading ‘‘New air route
to India—Plans complete—London to Karachi in six days—Empire Ser:

vice''?

(b) If so, will Government please state if the heading of the paragraph,
namely, ‘“New air route to India—Plans complete—London to Karachi in
six days—Empire service'’ represents the true state of affairs?

The Honourable 8ir Bhupendra Nath Mitra: (a) Yes.

(b) Government have no definite information, but they understand that
the position in regard to the proposed ILondon-Karachi Air service is as
indicated in the article referred to.

ADMISSION OF CANDIDATES FROM BIHAR AND ORISSA FOR TRAINING ON THE
** DUFFERIN ",

209. Khan Bahadur Sarfaras Hussain Khan: (a) Has the attention of
QGovernment been drawn to the report published in the issue of the
Statesman of January 15, 1920, page 10, under the heading ‘‘Dufferin
Cadets—Candidates for 8-year course of training’'?

(b) If so, will they please state if the report published therein is
correct ?

(¢) Will Government please state in what manner candidates for the
qualifying examination for the mercantile marine ship ‘‘Dufferin’’ are ad-
mitted?

(d) Can Government please also state the reasons why no candidates

trom the Province of Bihar and Orissa appear in the examination, while
candidates from other provinces, mentioned in the report, are among the

candidates?

Tt For answer to this question, az¢ answer to question No, 204.
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The Honourable Sir George Ralny: (a) Government

have seen the
report,

(b) The report is generally cormct excepl that the uumber of candidates
selected is 85 and not 83:

() The information is p;wen in the Prospectus of the Indiun Mercan-

{ile Marine Training Ship “‘Dufferin’’, a copy of which is available in the
Library of the Legislature.

(d) Two candidates from the Province of Bibar and Orissa appeared
at the last qualifying examination.

APPOINTMENT OF BIHAREES TO P0oSTAL CIRCLES IN BiHAR AND ORISSA.

210, Khan Bahadur Sarfarazs Hussain Khan: (a) Is it a fact that
in the Bihar and Orissa Postal Circle, out of the nine postal and two Railway
Mail Service divisions, only one division is in charge of & Biharee?

(b) If so, will Government be pleased to state why the Biharees are
so poorly represented in their own province?

(¢) Will the Government be plessed to state if & similar state of aﬂmra
is existing in any other Postal Circle in India?

Mr, H. A. Bams: (a) Yes.

(b) Because suitable Biharee candidates.have not been tortheommg
for the post of SBuperintendent.

(¢) Yes, in the Sind and Baluchistan Circle.

NuUMBER OF PosTAL DIvIsioNs IN BENGAL AND THE UNITED PROVINOES
IN CHARGE OF OFFICERS FROM THOSE PROVINCES.

211, Khan Bahadur Sarfaraz Hussaln Khan: Will the Government
please quote the number of postal divisions in the neighbouring Provinces
of Bengal and the United Provinces, and state how many of the total
number of divisions are in charge of the officers of their own provineces, and
how many are in charge of officers belonging to other provinces?

Hr._ H. A Sams:

No. of
; No. of Divisions
Total number = Divisions in charge of
Province, of Postal in charge of officers
Divisions,  offiers of their| belonging
: own province. to other
i provinoces,
Bengal . . 25 ! 17 1
United Provinoes .. . . 15 | 6 7

The above figures exclude Divisions in charge of European or Anglo-
Indian Officers.

L] “"
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TRANSFERENCE TO BENGAL OF A BIHARER SUPERINTENDENT OF PosTt
: OFFICES. /

212. Khan Bahadur Sarfarax Hussain Khan: (a) Is it a fact that
the general principle of the Postal Departinent is to keep the officers in
their own provinces as far as possible ?

~(b) If so, will Government please state the consideration which neces-
sivated the recent transfer of n Biharce Superintendent from the Province
of Bihar and Orissa to the Province of Bengal?

Mr. H. A. 8ams: (¢) No. Gazetted officers of the Posts and Telegraphs
Department are liable to be posted to any part of India or Burma.

(b) Does not arise.

NvMBER OF BiHARER OFFICERS IN THE POSTAL SERVICE 1N BIHAR AND
Omrissa.

. .213. Khan Bahadur Sarfaraz Hussain Khan: Will the QGovernment
be pleased to state the total number of Biharee officers in the Postal Ser-
vice in the Provinee of Bihar and Orissa?

Mr. H. A. 8ams: It is presumed that the Honoursble Member's ques-
tion refers to Gazetted officers. The number of such officers in the Postal
Bervice in Bihar and Orissa who are Biharees is three.

IXCRFASED REPRESENTATION OF BIRAREES IN THE POSTAL SERVICE IN
BIHAR AND ORISSA.

214. Xhan Bahadur Sarfaraxr Hussain EKhan: («) Is it o fact that,
in Bibar and Orissa, the nuinbor of Dengalees as officers in the Postal
Bervice predominates, and still more officers from Bengal have lately been
brought to the Province of Bihar and Orissa?

(b) If so, will Goverminent please state the reasons?

(¢) Are Governmment prepured Lo consider the desirability of issuing
orders that the Diharees are properly represented in their own provinece?

The .Honourable Sir Bhupendra Nath Mitra: («) It is understood that
the Honourable Member means ““gazelted’ officers in the Posts and Tele-
graphs Depuartiuent. Tf so, the reply is in the affirmative,

(b) Gazetted Officers in the Tosts and Telegraphs  Department are
linble to serve anvwhere in Indin. and their poktings are made in accord-
snce with {he requiromenis of the service only. The abolition of the
Farfern Circle, Railway Muil Service, with effect from the 1st January.
1929, and the transfer.to the Bihar and Orissa Circle of the posts of
Deputy Postmaster-Genernl and two Divicional Superintendents, all of
which happen to be held hy Bengalees, is responsible for bringing three
more Bengalee Officers on to the cadre of the Bihar and Orissa Circle.

(¢) The Posts and Telegraphs Department is not organised on a pro-
vinoial basis. (overnment do not propese to issue orders as suggested.



THE COMMITTEE ON I_’UBLIG PETITIONS.

Mr. President: Under Standing Order 80 of the Legislative Assembly
Btanding Orders I have to appoint a Committee on Iublic Petitions. I
have, therefore, to announce that the following Honourable Members will
form the Committee:

Mr. Dwarka Prasad Misra.

Sir Purshotamdas Thekurdas.

Mr. Dhirendra Kanta Lahiri Chaudhury.
Nawal) Sir Sahibzada Abdul Qaiyum.

According to the provisions of the Standing Orders, the Deputy Presi-
dent, Maulvi Muhammad Yakub, will be the Chairman of the Committes.

PANEL OF CHAIRMEN.

Mr. President: In pursuance of the provisions of rule 8 of the Indian
Legislative Ruler I have to announce that I have nominated the follow-
ing Members to be on the Panel of Chairmen: '

T‘undit'Mlaf'lnn Mohan Malaviva,
Sir Darcy Lindsay. ’
Sir Purshotamdas Thakurdas,
Mr. Jaminadas Mehta,

THE WORKMEN'S COMPENSATION (AMENDMERT) BILL.

The Honourable Sir Bhupendra Nath Mitra (Membor for Industries and
Labour): Sir, T beg to nove that the Bill further to amend the Workmen's
Compensation Act, 1928, for certain purposes, be referred to a Select Com-
mittee. '

The Bill before the House does not propose to establish uny new prin-
ciple, Indeed. its underlying principle ix to maintain intact the main prin-
ciples of the existing Acl, pending a comprehensive revision thereof, in re-
gard to which the Government of India are in consultation with the Provin-
cial Governments. The present Bill is limited to the removal of certain
defects which huve come to light in the working of the Act during the last
four vears, nnd to the extension of the henefits of the Acl to certain classes
of persons in cases where suel oxtension will not confliet with any funda-
mental principles and has already heen decided upon by the Government of
Indin after eareful inquiry. 1 do not propose to weary the House with the
detnils of the Bill, which are more or less of a {technical character, It will
be seen from the opinions received that, generally speaking, our proposals
have met with a considerable wmount of support. Some of them have also
evoked a certain amount of well-founded criticism. These criticisms will
have to be carefully considered in the Select Committee and necessary modi-
fications will iave to be made in the Bill. The opinions received have also
produced certain new proposals, and where these seek to make a change in
the existing principles, or are intended to extend the benefits of the Aet to

(388) 2
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fresh categories in whose case it is not possible for the Government of India

to take the desired action without further inquiry and consultation with

Provineial Governments, the proposals will have to be held over for consi-

deration in connection with the more comnprehensive revision of the Act.

Bir, I move. '

Mr. President: Motion moved :

N .
“That the Bill further to amend the Workmen's Compensation Act, 1823, for
certain purposes, be referred to a Select Committee."

Mr. M. 8, Sesha Ayyangar (Madura and Ramnad cum Tinnevelly : Non-
“Muhammadan Rural): Sir, in accepting the principle of the Bill, 1 wish to
~emphnsize one or two points for the consideration of the Select Committee.

In clause 2 of the Bill the words ‘‘railway servant’’ have been defined, No
doubt, it expands the definition of railway employees under SBtate railways,
‘but the Select Committee will have to take into consideration slso the need
of proposing an elastic definition for the one we have. I would in this con-
nection specially refer the House to the recent decision of the Bombay High
“Court in Rabia vs. Great Indian Peninsula Railwuy. There, regard being
“had to the existing definition in the Act, the Judges were foroed to hold that
an employee, engaged in erecting steel towers for the purpose of carrying
overhend cables for the electrification of the Great Indian
Peninsula Railway, would not come under the definition of the Workmen's
Compensation Act. They held that he would not be deemed to have worked
in a thing which is ordinarily part of the railway company’s trade or busi-
ness. This decision was perhaps due to the lacung in the existing Act. I
would certainly emphasize the need for the Select Committee to attend to
this matter particularly and see that they obviate the danger of a similar pro-
nouncement by the High Court hereafter, restricting the scope of the Act.

Then, in the next place, I would invite the attention of the Select Com-
mittee to the important fact that there is in clause (b) an attempt to define
the railway servant irrespective of the definition in the Indian Railways Act.
To my mind, it appears that this might result in some anomalies in the
working of the Act, 1 would also ask the Select Committee to consider
whether it would not be desirable in the interests of the employees to obviate
‘the danger by eliminating any reference, in the definition of ‘‘railway ser-
vant'’ to the existing Indian Railways Act. I would further urge the necessity
of putting it beyond controversy, because the definition of ‘‘railway servant”
given in clause 2 really cxtends to all employees under railway contractors
as well. There might be cases of dual liability arising therefrom, but that
i no reason why we should not extend the definition to all employees. in-
cluding those who are employed by the railway contractors so that they may
also come under the benefits of this Act.

Then, Sir, I would urge the need of extending the definition under clause
2 to all Indian seamen, whether they are employed in the docks or on rail-
ways in docks. 8o much for clause 2. I would next refer to clause 4, in

which it is sought to amend the existing section 5 of the Act.

12 Noo¥. g b-clause (b) of the clause enunciates the method of calculation

to be made. In the opinions received I find an alternative method

suggested, which makes it not so rigid. That is a point T would ask the

. Belect Committee to consider, whether it would not be expedient to put
in the alternative method of calculation which makes it not compulsory.
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Then, one word as regards sub-clause (b) of clause 7 of the Bill, under
which. clause (b) of the proviso to section 28 of the Act is sought to be
deleted. Now, that is done on the grou:}d _thajr_, it has remained a dea.!i
letter so far and therefore its elimination is ]ustrﬁed. But may 1 submib
tog the House and through it to the Select Committee that ther_e is a need
for retaining that proviso for some time to come. We expect in the near
future u growth of trade unions and there would be a need for ihe registra-
tion of agreements between the employer and the employed. There is good
ground for thinking that in the future there might be a greater number of
trade unions coming into existence and that would certainly accelerate the
necessity for the use of a provision regarding registration contemplated
under section 28 of the Act, Therefore, I would recommend to the Selectk
Committee the expediency of retaining clause (b) of the proviso to section
98 of the Act. With these suggestions I would support the motion of my

Honourable friend.

Diwan Ohaman Lall (West Punjab: Non-Muhammadan): While, with
my Honourable friend who has just spoken, I accord my support to the
principle of the amending Bill, I was disappointed to hear from the Honour-
able Member in churge that the Government were rather chary in extending
the scope of the amending Bill, in view of the opiniens that had been receiv-
ed. I hope I was mistaken in my estimate of what the Honourable Mem-
ber said, because, if the Bill is going to be referred to a Select Committee,
it in obvious that the opinions that have been expressed on the amending
Bill should be tuken into consideration by the Select Committee, and if-
there are additional categories. to be added, then I do not see how that addi-
fion is going to affect the principle of the Bill and how the Select Commit-
tee can be prevented from taking into consideration those additional cate-
gorics. For instance, T will give one cxample. It has been recommended
by several people, whose opinions are recorded in the papers before us, that
men working in canal works should also be given the benefit of the Work-
men's Compensation Act. When this matter comes up before the Belect
Cammittee, T cannot see how it is going to prevent the Select Committee
fromn snving that, if there i8 & genuine grievance on the part of canal work-
Tun, they should also be given the henefit of the Workmen’s Compensation
Act.  Agnin, unfortunately, the Government of India as a body suffers
from prolonged periods of ‘travail, but the issue is very disappointing and
onsatisfactory. (Laughter.) The Workmen’s Compensation  Aet came
into existence in. 1924, T think in Great Britain, ncarly half a century
before that Act eamne into existence in India, some sort of protection was
available to the British workman. After half a century's experience of
protective legislation in Greut Britain, the British Government in India
dwakened to the possibility of the fact that the Indian workman nlso needed
protection when he suffered an injury or suffered death in the course of em-
ployment.  Having done so, they bronght in a Bill which, in iy opinion,
was exceedingly unsatisfuctory, and they have taken o period of five years
in order {o bring in an amending Bill which is also unsatisfactory. T am
glad that, not only the public, not only the labour unions, but also certain
Lioeal Governments and Judges of the High Courts like Mr, Justice Kumnra.
swami Sactri have recommended that they are in favour of hringing nbout
a,radical ehange in the Aet, and of bringing in an amending Bill of a more
comprehensive nature, in order to assimilate apparently the existing law in
this country with the laws of other civilised countries. T do hope, as the
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Honourable Member said, and I am glad to note that he is also in agrea-
ment, that the Government of India will take the earliest opportunity of
bringing in a more comprehensive amending Bill in regard to this matter.

Now, Sir, the Bill before us refers to just a few sections, viz., 2, 8, 5,
8,28, 28 and Schedule 11. The definition of a railway worker has been
extended, and 1 hope, ng my Honourable friend Mr. Sesha Ayyaugur has
sgid, that the railway contractor will also be brought in and the benefits
under this Act will he made available for him. Further. when the original
Bill was brought forward, many of us had very great doubts whether it was
not necessary to remove the restriction on building trades, and I am glad to
note that the prerent amending Bill removes that restriction.

There is one important matter to which I would like to refer, namely,
there was a decision, I believe in the Caleutta High Court, in which it was
suid that wection 11 (6) was very unsatisfactory. I see no mention of it in the
uwending Bill.  Section 11 (8) says:

“Where an injured workmau has refused to be attended by a qualified medical
practitioner whose services have been «ffered to him by the employer free of charge
or having accepted such offer has deliberately disregarded the instructions of such.
medical practitioner, then, if it is thereafter proved that the workman has not heen
regularly attended by a qualied medical practitioner and that such. refusal, failure
or disregard was unreasonable in the circumstances of the case and that the injury
hds been aggravated thereby, the injury and resulting disablement shall be deemed
to be of the same nature and ‘duration as they might reasonubly have been expected
to be if the workman had been rogularly attended by a qualified medical practitioner,
und compensation, if any, shall be payable accordingly."

I.donot know, if, having read this, Honourable Members have been able
to follow the sequence of the sentences. It is very difficult to follow the
soquence of the sentences therein, and the Judges of the Bombay High
Court themselves have declared that the wording is so unsatisfactory that
romie sort of amendment is necessary. I think the Honourable Member
will find, in the.opinions expressed, that this has been specifically referred
to; that section 11 (6) is badly worded, and they refer to 1. L. R, 51,
Calcutta, page 1250. Am I to take it that matters of this sort are not to be
considered by the Select Committee? Am I to take it that, while sugges-
tions are made that certain other things like ether and ammonin should
also be considered as dangerous, .and that in Schedule III ether and
aminonis also should be added and that those working in water-boring
dperations should also be brought under this Act, these opinions are not
to'be connidered by the Select Committee, and if they make a recornmend-
ation, will it not be incorporated in the amending Bill? I do hope that the
Honourable Member will agree with me that the incorporation of these new
things is not a radical change of the principle of the Bill, for they are merely
subsidinry matters which can easily be incorporated in the amending Bill,
and that the extension should be given if an extension of this nature is
recommended by the Select Committee. If that is so, I personally have
not the slightest doubt that the motion before the House will be acceptable
to the Members of the House. 1 do want to press upon the Honourable
Member in charge that there is a very great necessity for a comprehensive
amendnent of the Workmen's Comnpensution Act and thut attempts should
beé maode at the earlicst possible moment to bring in & comprehensive
amcending Bill.  If that is not done, the discontent that already prevails
in matters of this kind will continue. The other day we had an instance
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down in the coalfields where an accident happened. An Enquiry Commit-
tee was set up and that Committee reported ufter a period of six wmonths,
therebv robbing the workmun of the right to demand compensation.
Griovances of this kind ought to be looked into by the Beleet Cormnmittea
and if any adjustiment can be made it should be recommended by the
Seleet Committee.  These are matters which demand a comprehensive in-
quiry. Not only should we elicit the opinions of Local Governments and of
pablic bodies but a commitlee should be set up which would investigate the
aclual working and the administration of the Workmen's Compensation
Act.  If that Committee find that » radieal improvement in the Act is
necessary, then a Bill should be brought in by the Honourable Member
in order radically to improve the Act in the interests of the working classes.

Sir James Simpson (Associnted Chawmbers of Commerce: Nominated
Non-Oflicial): On behalf of the interests represented by these Benches, I
have much pleasure in welcoming this Bill and according it general support,
But there are one or two suggestions that T would like to throw out for the
consideration of the Select C‘ommittee. For example, opinion No. 6 on
the first paper, that is to say, the opinion of the Muadrns Government
where cartain minor modificntions are suggested. I would commend them
to the best attention of the Select Committee, and also a ruggestion made
in the letter from the Buckinghnm and Carnatic Mills which seems to me
worthy of attention. There is another suggestion made in Paper No. 2,
Opinion No, 18 by the FEuropean Association, which will tend greatly to
the benefit of the workmen if that suggestion is taken into consideration.
1t would scemn that in provinces where there is no special commissioner
rent delay oceurs in settling the claims of workmen. The suggestion in
that paper is that a specisl commissioner be appointed for each province,
and T cominend that to the Select Committee. With these remarks I have
pleasure in supporting this Resolution. '

The Honourable Sir Bhupendra Nath Mitra: Sir, in regard to the
various criticising on the draft Bill which have appeared in the opinions
rcoejved by us, undoubtedly they will receive the most careful considers-
tion on the part of the Select Committee. That observation applies to
the remarks which fell from my friend Mr. Sesha Ayyangar and my
friend Sir James Simpson. My friend Mr. Chaman Lall raised wider
issues. In regard to the comprehensive revision of the Workmen's
¢Compensation Act, as 1 have already informed the House, we have
addressed Local Governments and we are awaiting their views. What
will happen thereafter it is not possible for me to say at the present
stage. The House ic aware that the other day His Excellency the
Viceroy announced in this House the appointment of a Labour Com-
misgion. Whether the examination of the working of the existing
Workmen'’s Compensation Act and its comprehensive revision will be.s
matter which will come within the purview of the Commission I am not
at present in a position to say. But, as I have already stated, we have
ctarted the ball rolling. We have addressed Provincial Governments and
Wwe must at any rate await their replies before we take the next step.
Ay friend Mr. Chaman Lall also referred to certain proposals put for-
wurd in some of the opinions received about extending the provisions of
the Act to certain fresh categories. I dealt with that particular matter
in my speech when moving the motion now before the House. The
Aifficulty there is this. In regard o the ocategories for the extension to
whom, of the benefits of the Workmen's Compensation Act, this Eill
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provides, such provision las been made by Government after duc
inquiry and in consultation with all the Provincial Governments. Now,
if one or two authorities have recommended the inclusion of certain
cther categories, I submit it will be hardly fair for us to aitempt to
-extend the benefits of the Bill to those categdries without a wider inquiry,
"end I should prefcr that we should confine the present Bill to those
categories in whose case due inquiry has been completed, and should
postpone the inclusion of other categories to the stage of the compre-
hensive revision of the Bill. 1 shall quote s specific case. I think it
is the Bombay Port Trust which has said that certain other categories
of dock labourers should be brought within the purview of the Bill; but
it has nlso said that the matter would be discussed at a meeting of the
Indian Ports Association to be held at Karachi in February, and it has
therefore suggested that, for the time being, the particular clause to
which their criticism refers might be deleted from the Bill. That, Sir,.
Government are not prepared to agree to. We have got this Bill, and
in it Government, after adequate inquiry, have provided for the exten-
sion of the provisions of the Act to certain ocategories. I would sug-
gest tc the House that it would be preferable to confine ourselves to.
those categories raiher than to attempt to extend the benefits of the
Aot to other categories, which may involve further inquiry and therefore
o further postponement of the pnssing of this Bill.

Mr. President: The question is:

. "That the Bill further {0 amend the Workmen's Compensation Act, 1823, for certain
purposes, he referred to a Belect Committee.”

The motion was edopted.
Mr. President: Mr. Crerar.

The Honourable Sir Bhupendra Nath Mitra: Sir, I want to make s
motion regarding the members of the Select Committee .

Mr. President: [t is not in the List of Business.

" The Honourable Sir Bhupendra Nath Mitra: I was told by the Secre-
tary that this wouid come immediately nfter my first motion.

Mr. President: Standing Order 8 says:

‘““Save ns otherwise provided in the rules or these Standing'Orders, no business
not included in the list of husiness for the day shall be transacted at any meeting
without the leave of the President.’”

The Honourable Sir Bhupendra Nath Mitra: I ask for leave now.

. Mr, President: That is not the wany to ask for leave. Bir Bhupendra
Nath Mitra.

The Honourable Sir Bhupendra Nath Mitra: 1 heg to move:

“That the Select Committee to which the Bill further to amend the Workmen's
Compensation Act, 1823, for certain purposes, has been referred do consist of the
following persons, namely :

Bir Darcy Lindsay, Sir Victor Sassoon, Diwan Chaman Lall, Mr. V. V., Joglah,
Mr. N. C. Kelkat, Sir Purshotamdas Thakurdas, Mr, Abdul Matin
Chaudhuey,. Mr. N. M. Josbi, Mr. K. Ahmed, Mr. B. Lal and the Mover
and that ‘the number of Members whose presence shall be necessary teo
constitute a meeting of the Committee shall be four.”
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Diwan Chaman Lall: May 1 add the name. of Mr. Sesha Ayyangar?
The Honourable 8ir Bhupendra Nath Mitra: I have no objection.

Mr. President: The question is that Mr. Besha Ayvangar's name be.
added to the list.

The motion was adopted. .

Mr. President: The question is:

“That the Belect Committee to which the Bill further to amend the Workmen's
Compensation Act, 1833, for certain purposes, has heen referred do sist of the
following persons, namely, Bir Darcy Lindsay, Bir Victor Sasscon, Diwan Chaman Lali,
Mr, V. V. Joziah, Mr. N. C. Kelkar, SBir Purshotanidas Thakurdas, Mr, Ahdul Matin.-
Chaudhury, Mr, N. M, Joshi, Mr. K. Abmed, Mr, 8., Lal, Mr. Sesha Ayyangar and’
the Mover, and that the numher of members whose presence shall be necessary to-
constitute a meeting of the Committee shall be four."

The motion was adopted.

THE PUBLIC SAFETY BILL.

The Honourable Mr. J. Orerar (Home Member): Sir, I move for-
leave to introduce ¢ Bill to check the dissemination in British India
from other countries of certain forms of propaganda.

I do not propose, Sir, at this stage.—indeed it would not be proper
or permissible for me—to anticipate the closer examination of the very.
important questions which this Bill raises. I shall merely say that the-
reasons which compelled Government last September to introduce a
measure, the provisions of which are, with a few changes for the most
part of a drafting character, embodied in this Bill have compelled them,
with - redoubled force, to approach the legislature ngoin. The most
important changes in the Bill, which I now ask leave to introduce, re-
late to remittances cf money from external sources for the promotion of
retivities aguinst which other provisions of the Bill are directed. "It is,
1 think, unnecessary for me to add anything at the present stage to the
brief summary in the Statement of Objects and Reasons.

Bir, T move. '

Mr. President: The question is:

“That leave be given to introduce & Bill to check the dissemimation in British:
India from other countries of certain forms of propagandas.’’

The motion was adopted.
The Honourable Mr. J. Orerar: Sir, I introduce the Bill.

Sir, I move:

“That the Bill to check the dissemination in British Tndin from other countries
of certain forms of propaganda be referred to a Select Committee consisting of Sir
Daroy Lindsay, Sir Victor Bassoon, Nawab Sir Sahibzada Ahdul Qaiyum, Rai Dabadur
Tarit Bhuean Roy, Mr. K. C. Roy, Mr. Fazal Ibrahim Rahimtulla and the Mover,
with imstractions to report on or before the 28th February 1029, and that the number
df.hsl I!;e;:b;rs whose presence shall he necessary to constitute a meeting of the Committes

our. '
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In making this motion, Sir, T propose, in the first instance, to re-
wapitulate briefly tho previous history of this mensure in 8o far as it has
airendy been before the House.

On the 10th September 1 moved that the Bill, as it then stood, should
Le taken into consideration. An amendment was moved and accepted
by Government thut the Bill be referred to Select Committee. This
motion wus adopted on the 13th September, and thereby the Houso
2ccepted the principle of the Bill. The principle of the Bill was that
CGovernment should be invested with powers to sceure the removal of
persons  from abroad engaged in  subvertive designs of the character
specified in the Bill. The Report of the Select Committee was present-
«d on the 20th September Very wsubstantial amendinents were intro-
;h;c-ed by the Seleet Committee, the most important of which are as
ollows :

In the first instunce there was a resiriction of the clause prescribing
the nature of the nctivities agninst whieh the Bill is directed. Thore
was an important cxtension of the entegorier of excopted persons, and
provision was made for claims to be an excepted person to be heard by
the High Court. Thc duration of the Aect, provided in the report of the
Belect Committee, was to be limited for 5 years, and finnlly a provision
was made for an appeal on the part of any person. against whom a pro-
hibition order had been made, to a Bench of three Judges.

A motion to consider the Bill as reported was rejected by one vole
-on SBeptember 24th. )

Now, 8ir, the rcusons which moved Government to bring forward
this measure were t¢t out at length by mysgelf and other speakers on
behalf of Government, in the course of what was perhaps the longest
«lebate on which this House has ever embarked. 1 do not propose, on
the present occasion, to retraverse in detail the ground which was then
-«wovered; but I consider it necessary, as a preamble to the argument
which I.have now to address to the House, to restate concisely the main
jdints of the position which Government then took up and which they
mow with still greater carnestness and emphosis consider it their duty
o re-affirm.

The crucial question which wag then aund is still before the House,
‘the: Government and the country is that Lwe are faced by a serious
-situation which imperatively demands exceptional measures to be taken.
"That serious situation arises from the propaganda of the communist
amovement.?]

Diwan Chaman Lall (West Punjab: Non-Muhammadan): What is the
< ommunist movement ?

The Honourable Mr. J. Orerar: On the invitation of the learned
, Tandit, 1 propose very briefly to reply to that question.

. Mr. Gayaprasad Singh (Muzaffarpur cum Champaran: Non-Muham-
madaon): It is Diwan Chwunan Lall.

The Honmourable Mr. J. Orerar: I proposc to nccept the invitation of
Diwan Chaman La!l. Perhaps he will himself assist us in a proper
construction of the matter at a luter stage. Communism is frequently
represented as merely one amcng many theoretical systems for the
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wocial and economic organisation of society which may be exmnined or
ignored, and which may or may not excite interest or curiosity like any
«ther ncademical theory. It is represented, in short, that it is merely
an opinion like any other opinion. The propaganda to which this Bill
velates is of an entirely different character. You cannot take it or leave
it; you have to dea! with it or let it deal with you. The ultimate
yractical object aimed at ig -nothing new in the world’s history; though
perhaps the methods and the expedients and the doctrines are new, or
womparatively new. That objeet is to bring within the orbit or domina-
tion of the commurist political system, every State or country which
13 foolish enough, or deluded enough, or ignorant enough, to allow this
propagandn to find a fruitful soil in its midst, and to neglect the crop
till it has brought forth itz poisonous and fateful fruit. To effect thin
object, the first expedient is to permeate and undermine, with a view
ultimately to dostroy, the existing socied and econmomic order, ns well as
the existing forms of government. The reformwn and remedy of discon-
tents or grievances are no part of this system. They are, on the contrary,
sniagonistic to it. For the object in view postulates destruction, the
same object which lhias been attained in the past by sanguinary wars or
by sanguinary vevolutions. Communism hag not rejected either of these
expedients. Revolution is its avowed and ulterior nim, But it finds the
more indirect and subterranean methods for the present more conven-
ient. for the preliminarv snd preparatorv measures. Its policy iz to
inflame every concsivable cause of discontent and to manufacture and
crente them, when this is necessary, in order to collect sufficient inflam-
mable material from which it may be possible, nt the opportune moment,
‘to light a grent conflagration. It is not therefore difficult to wunder-
stand why the most persistent snd most organised efforts are directed
‘towards industrial unrest. Thix industrial unrest and discontent are to.
e found in every country. They hgve never been absent and have
always been the raw material of the agitator or the revolutionary, as.
‘they have been the most serious preoccupation of the reformer and. the.
statesman. And as in India the classes = immediately nffected are: gen-
erslly illiterate, impulsive and easily led that is why we find ip India
communist netivities most conspicuous in industrial centres, particularly
m Bengal and Bombay. C
1t is not, however, only to illiterate workers and peasants that these
:activities are directed In all countries where communism has insinuat-
od itself it has attempted to address its most seductive appeals to the:
aexperience and enthusiasm of youth., Like the serpent of old, it cam
cgsume the form most likely to be attractive to those whom it seeks to
tempt. And this has also been so in India, more markedly so in recemt.
times. Sedulous attempts have teen, and are being made, to bring the
Youth Movements in various parts of the country within the communist
orbit. These attempts, even if attended by only a partial measure of
success, constitute cne of the most formnidable dangers that the move-
ment entails. If the educated youth of the country, or uny considerable
part of it, were to be imbued with the tenets of communism, 1 can com-
ceive po more fatal wound that could be inflioted upon her future. These
then are the gencral nims nnd objects of the communist propaganda.

) 1 propose now to summarise very brietly the most important fuets reiat-
lng to this movement which directly concern India. Un 1919, the Com-
munist Party of Russia established in Moscow an organisation known as the
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Third Comununist International, whose aim. was defined as the promotion
of revolution throughout the world for the purpose of setting up an Inter-
national Communist Republic. A thesis published by this body in 1920
expressly contemplated the direction of activities towards India and the
East. A manifesto on these lines was published in India by M. N. Roy
in 1022, at the tige of the Gaya Congress. Others followed, and the activi-
ties which ensued rendered it necessary for Government to launch s pro-
secution in 1924. Four persons were convicted of conspiracy to deprive
the King of the sovereignty of British India. The result was that, for
some time, communist activities were to a large extont suspended. They
were actively resumed in 1925 and 1926 when a communist emissary,
calling himself Allison or Campbell, started the formation of Workers’ and
Peasants’ parties in Indin in pursuance of the programme. He was followed
by two others, who took up the task, and have since been zealously pur-
suing it with an increasing band of associates, including persons convicted
in the conspiracy case already referred to, to the great injurv of the country
and in particular to the great injury of its industrial population]) I need
not recall the series of disastrous strikes, accompanied by every variety
of disorder and violence, which occurred during last vear. That, Sir, in
brief was the situation when, in September last, T pressed it uvon the seni-
ous attention of this House, and asked it to give its legislative sanction
to the powers which the Government then thought urgently nccessarv, and
of the urcency and necessitv of which thev are now still more completely
convinced.

Since that time, the situation, as 1 think no one in this House will be
prepared to deny, has seriously doteriorated. I1n Bombay the Communist
Party hus cuptured nearly uwll the lubour unions) and their representatives
on the strike committees are largely in eontrol. The Government of
Bombay have made the most sincere and strenuous efforts to promote u
pettloment of the mill strike, and as the House is aware, a committee ap-
pointed for this purpose is now sitting. Nevertheless,(lightning strikes,
viclence, and intimidation, still continue, and there have frequently been
ge'veral deplorable cases of bloodshed.) I think I must re¢ount one or two
of these unhappy incidents because on a previous oceasion it was repre-
gented to me that I had not luid sufficient facts before the House. I will
deal only with a few of the salient events which have oceurred during the
lagt two months. {In Bombay on 12th December a very serious riot took
place, in which a small party of police were attacked and werc in  most
imminent danger. On 19th December, the Deputy President of the Bombay
Mill Owners’ Association, on going to his mill, found the offices besicged by
a large crowd of strikers, and on leaving to obtain police assistance. he was
violently attacked, and barely escaped with hig life. On the 30th Deceni-
ber. an Assistant Weaving Master of the Pearl Mills  was murderously
assaulted and succumbed to his injuries the same day. Three dave later,
on January 2nd, an up-country clerk, employed by an Agent of the Stand-
ard Oil Company, was beaten to death. On January 11, a very serious fln-.-_
turbance took place at Sewri, in the north of Bombay, attended by fntai'
casualties. And there hav: been further serions disturbances. In Bengal
the situation is hardly less serious. Since last July, for example, there has
been continuous' labour trouble in and around Caleutta, am! during most
of this period, certain mills have been closed down, and T am informed that.
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eveu now, oo statewent of demunds or grievances has been made.: Com-
munists have taken un active part in these troubles. Intimidution hag been
freely resorted to, and on several occasions there has been imnminent dunger
of the most deploruble occurrences. On one occasion, the heud clerk of a
mill wag stabbed.3)On the 19th of January u large procession, consisting of
20,000 or 25,000 people, paraded the streets in Caleutta, and  muss meeting
wus held on the maidan, The processionists who were mostly lubourers
and members of the Workers' and Peasants’ Party, carried s number of
flags bearing inseriptions, of which the following are & few examples:
“'Long live the Soviet Republic of Indin,”" ““Down with the Landlords,”’
**All power to the musses,” ‘*Workers of the world unite,” “Long live
Revolution in India,”’ ete. “)Meantime, strenuous efforts have been made
tu extend, ull over India, a network of Workers' and easants’ Parties on the
Communist model. A large numter of these have been formed in Bombay
and in Bengal, und they have also been formed in the United Provinces
and in the Punjub. Recently, those organisations have been centralised
in an All-India Workers' und Peasants' Party, and a thesis on the familiar
lines hus been drawm yp and published by it. Now, Sir, apart from the
attention which the older, more extensive communist organisations ore
devoting to affairs in India, these movements have excited a lively and active
interest recently in two foreign organisations which are Communist in aim
and inspiration,—the Pan-Pacific Trade Union Becretariat and the (League
against Imperialism) {The Llaat mentioned has its headquarters in Berlin
and a well-known Indian revolutionary as its Secretary. Efforts have beeh,
and arc being, made to secure contact and affiliation between these bodies
and others with similar aims in India. Thus, one Johnstone was appa-
rently specially deputed to obtain the affiliation of the All-India Trades
Union Congress and the League against Imperialism, and I am informed
that he was directed to attend ns delegate the Workers’ and the Peasants’
Party. He was arrested at the recent Jharia session of the Trades Union
Congress, and, as he was a foreigner, he was dealt with under the Act of
18645 Another emissary acting on behalf of the Pan-Pacific Trades Union
also, was deputed to obtain the affiliation of the All-India Trades Union
‘Congress to that body. Being a British subject, he could not be dealt with
under this Act. We have received information of the despatch of other
emissaries, some of whom are Indians, with similar intentions, And in-
deed, this despatch of emissaries specially instructed to carry on the Com-
munist propaganda is something in the nature of a new programme, and
the success attending their despatch in creating industrial unrest and dis-
turbances is one of the most significant and dangerous aspects of the
situation. Of the various expedients that are being adopted to this end I
propose to refer to two in particular. The first is that of subsidies in aid
of the Communist organizations in India, which is dealt with in the
new provisions of the Bill now before the House. The scope of the Bill
has been enlarged by adding powers to forfeit or control the expenditure of
money remitted from outside British India for the promotion of the activi-
ties against which the Bill is directed- During the last few years in parti-
_cular, a large number of remittances have come to notice and it is probable
that a still larger number escaped observation. Among the various sources
from which they have come may be mentioned the Red Interna-
tional Labour Union, the Profintern, another communist body, the Central
Council of Trade Unions of Moscow and the Communist Party of Toondon.
Without these powers or precautions against the alien movements, the Bill
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would be defective in an important particular. It would be credulous. to
suppose that those who send these remittances are actuated by oltruistic
motives. They have an openly avowed otject in view, and thev have no
doubt satisficd themselves that they are getting good value for their money.
Tho sums at present goming into this country have unquestionably an appre-
ciable effect in the promotion and prolongation of industrial strikes. 1f the
movement grows, it will hecome worth while spending more on it, and if
the circumstances are favourable in this sense—if for example a general
strike is successfully orgnuised—these subsidies would very likely assumed
greater and greater proportions, and if unchecked, might contribute with
perhaps decisive effect, to the most disastrous consequences. 8o for as
remittances from the sources specified in the Bill are coneerned, those which
are ostensibly for legitimate or reasonnble objects, T may point out that
the Bill provides for expenditure on such objects.

The second of the measures udopted by these orgunisutions, to which
1 have referred just now, is Press propaganda.  No propagandist uctivity
cunn afford to negleet this greatest weapon df propaganda, the inost direct.
and cffective method of affecting and moving publie opinion -vhich is flered
by the Press. Apart from those who read the newspapers themeelves, a
single copy of a vernacular sheet, rend out by a literate man in n village
or in a workshop to his illiterate companions, gives it a very wide circulation.
The Communist movement in India so far has not been neglecting this, and
it has been using it on an extensive and increasing seale.  When we last
discussed this subject, several spenkers avowed—and I have no doubt with
complete sinceritv—that they were entirelv unaware of anything in the
nature of Communist Press propaganda in India. How singularly remote
.from the truth this is will be apparent to any Honouruble Member who takes
the troutle to scrutinise the colleetion of extracts placed in the Library.
You will find there every variety of propagandist articles, some plain and
direct others not unskilfully disguised. Their general tendency is sbvious.
Their accumulated cffect cannot but be powerful when they are brought to
attentive but uninstructed minds. There are several organs of the Press
in India which we have reason to believe have received subsidies from
communist sources abroad. This is a danger which eannot be ignored, and
one of the objects of this Bill ix to counteract it by cutting off these sub-
sidies.

Now, Sir, T have set out, as concisely ns possible, the broad outlines
of the grave situation with which the country, the Government, and parti-
cularly at this moment this House, have to deal. The Bill which I submit
to the consideration of the House states the mensures which Government
consider immedintely necessary for prevention and protection. I have been
told, and I shall no doubt be told again, that it provides no real remedy
for the evil under which the country, its industries and its industrial popu-
lation are suffering. I have been told, and T shall doubtless be told again,
that the only permanent and radical remedy is to rectify the grievances and
to remedy the discontent. It has been alleged that to do this will, on my
own contention, deprive thz cnemy of his most potent instrument, of the
material readiest to his hand.  Now. Sir. T do not deny that this is the most
radical and -permanent remedy if it could be attained, as it never has been

- fully attaoined, in any country at any recorded period of history. And
- what is very.eften implicit in the contention, and sometimes explicit, is
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that all this should be done wholly and solely by the Government. But
this is impossible, and, if it were possible, it would betray a very gremt
element of weakness in the social order. The greatest possible united effort
on the part of Government, of the Legislature, of every constituted autho-
rity and every rank and grade of private citizen, ean only advance us by
gradusal steps towards a goal which can never be fully attained. It is no-
doubt the right and the rational road, but along it progress must be long
and slow. The evil which corroder and inflames the present discontent i
not slow. It works and spreads rapidly und demands speedy action. That
the object aimed ut in the Bill is not the radical and permanent remedy is
no reagon why we sheuld neglect it, and I maintain that the object of the-
Bill is the first and most important object towards which protective
measures should be directed.  Communism is essentially foreign to the
ideas and traditions of India and it depends for its establishment and
development on the inspiration, impetus and assistance which it receives
from abroad. It is of the first importance that it should be cut off fromr
these external connections, and that is the immediate and essentisl pur-
pose of the Bill. If that is done, and effectively done, we may reasonably
hope that on a sterile and uncongenial soil it will wither nway and die.
Now, Sir, I do not on the present occasion propose to deal with the
detailed provisions of the Bill. Indeed I should not, I imagine, be in order
it I attempted to do so. But there arc two general questions arising from
the main issues which the Bill propounds to the House on which I think
T ought to say gonething, because in the course of previous debates much
doubt and apprehension were expressed with regard to them. T have argued
that the immediate und the primary object to which we ought to direct
ourselves is to cut off the Communist movement in Tndia from its external
sources of inspiration and support. ‘‘ What *’, I have been asked, ** What
are the intentions of Government with regard to that part of the Cornmunist
movement in India which is not external, which is—I will not say indi-
genous—but which is carried on by natives of the country?” Well, Sir,
T shull endeavour to give an explicit answer to that question. which I regard
as a perfectly legitimnte question. We have been carefully considering, in
consultation with Local Governments, whether any further legislative
measures are nocessary for the purpose of dealing with Indian communists.
We have no present intention of making any such proposals while there re-
mains any chance that the movement can be checked by other means, We
thould prefer, in the first place, to observe the effect of the present measure
when it has heen passed, as I hope it will be passed by the House. and
put info operation, coupled and combined with the operation of the ordinary
law. The House is no doubt aware that, some time ago in Bombay, the
law was set in motion after due deliberation againsb a prominent communist,
The prosecution wns unsuceessful, hut it is my hope at any rate that
f)c-.cugicms will arise when Loénl (Governments, on whom the direct and
immediate responsibility for taking action against the infraction of the penal
law lies, will find themselves nble to prosecute and to prosecuie with
success, Recently, for example, in Madras, two prominent communists have
been prosecutod in respect of their activities during the South Tndian Rail-
way strike and they have been convicted. Another prosccution in Bengal
against a person engaged in similar activities has also been successful. The
Government of India are by no means without hope that, if the House arms
it with the authority which it asks for in this Bill. with the aid of that
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authority, with the ‘exclusion of communists from abroad, and of the
sources of support which reach sommunism from abroad, coupled and com-
bined with the powers which the ordinary law provides, we shall at length
succeed in bringing this dangerous movement under control.

Another question which was indicated during the course of the debate
-during the last session is a material question aud one to which Honourable
"Members, whose minds are digturbed by it, are entitled to aun answer. The

fuestion was this, 1f the House give you the uauthority under this Bill
for which you ask, if the House passes this Bill, to what in the way of
principle would they be committed against Indian ecommunists? Now, Eir,
I will reply to that question as precisely as I can. The essence of the
“Bill is that it is directed solely against non-Indian communists, and in my
opinion the House would be committed to no principle whatever in relation
to Indian communists if they pass this Bill. )

Now, Sir, I have given—because I do not wish to detain the House for
400 long a period—1 have given the House a concise account of the’general
views which afe taken by Government as to the gravity of the situation with
which the country is confronted. In this summary outline I have men-
tioned only some of the most salient and typical facts. The catalogue
could be amplified by a multitude of others, significant not only in them-
-pelves, but still more -significant in their general tendency and in their
cumulative effect. I do not intend to burden the House with a superfluity
.af detail because, whatever interpretation may be placed upon these facts
and whatever difference of opinion there may be as to the character of the
remedies which ought to be applied, I do not think that the reality and
the gravity of the situation, of which they are the symptoms, will be seriously

) pac Chellenged. For more than a year India has been distracted by
an unparalleled series of industrial disputes and disturbances, of
which the resulting injury to all the interests concerned is incalculable.
"They have been characterised by outrages and acts of violence and methods
of intimidation which are as unprecedented as they are foreign to the
‘natural disposition of the Indian worker. Strikes have been prolonged, as
I have already instanced, long after any possibility ceased of any conceiv-
able advantage being gained by anybody. Many have broken out without
any apparent reason or economic basis, without any statement or formula-
tion of demands or grievances. These things have ocourred, or. they have
occurred in their greatest intensity and with their worst consequences, in
‘precisely those areas where Communist agents have been most actively
employed and where their preparations and organisations have been most
complete and deliberate. Men of avowed communist views have every-
where been fomenting by words, speech and action, and have been partici-
pating themselves, in these troubles. I submit that it is an irresistible
conclusion to any reasonable man who is willing to survey the facts and
-draw the plain unvarnished inferences that present themselves to him—it
is an irresistible conclusion that, after making all reasonable deductions for
adverse industrial or economic conditions, the originating cause, the constant
stimulur and the ultimate object of nearly all these troubles are to be found
in large mensure in the propaganda against which this Bill is directed. BSir,
are those who are most immediately concerned and who have slready suffer-
-od from them, and those also who will inevitably be the next to suffer, and
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above all those whose responsibilities in the matter are the highest and
the heaviest, are they to sit idly by and not merely permit u state of affairs
already intolerable to continue, but be indifferent spectators, or even active
promoters, of its development to even more disastrous conclusions? Sir,
of those whom I have mentioned, the first and the worst sufferers are the
workers, who are little able to help themaselves, and are, 1 imagine, entitled
to the help of those who can. The capitalists and the landlords and the
educated classes generally are among those who have already suffered or
will be the next to suffer. They can help themselves und they can also
perform the duty which is plainly incumbent on them to assist the workers.
Here prudence and common-sense, as well as duty, point clearly in the
same direction. I may be accused of appealing tn selfish and interested
motives. In this instance I am not afraid of the accusation. It is common
prudence that a man should seek to protect his legitimate interesta from
fraud or force. The will and the power to do so are essential to, and form
the basis of, any form of civie freedom. But it is not common prudence
for a man to expect that this shall be done for him without any effort or
ro-operation on his part. Those who have interests of their own to mafe-
guard as well as the interests and welfare of others, effectivelv within their
power to protect, would do well to reflect on this and to direct their conduect
on their reflectirns.

But, Sir, there is o higher order of duty and responsibility than any
of these. When the most vital interests of the country are assailed, when
not only the rule of law and established institutions are the object of attack.
but the most elementary conditions of national progress and prosperity, I
submit that there is an obligation incumbent upon every man of public
spirit and good will.  Nevertheless, the responsibility rests far more heavily
1han elsewhere on the government of the country, the Government of the
country which is vested in the executive and the legislature. The exeou-
tive Government have discharged at least one part of their responsibility
in bringing forward this measure for the sanction of this House. I do not
say—and T have never contended—that that is a complete discharge of
their responsibility. But I do ray and contend that, in 8o far as the objects
of this Bill are concerned, particular and limited as they are but neverthe-
less cssentinl, the rest of the responsibility devnlves upon this House. It
is for Honouruble Members to consider and weigh well how they propose
to deal with and discharge their share of the responsibility. It may be,
and from some of the arguments which were urged in th's House in the
earlier debates T find it difficult to refrain from the inference, that there
is a disposition in some quarters, whatever measure we may bring before
the House, to regard as the first consideration what attitude towards it
may be most effectively an embarrassment and impediment to Governiment.
I am not concerned, Sir, to dispute the familiar dictum that it is the duty
of the Opposition to oppose. But the hody of doctrine and political tradi-
tion from which that dictum is drawn alro affirma that there are times and
occasions when it does not applv. When there are reasonable and con-
vincing grounds alleged of a serinug mennce to the security and prorperity
of the countrv and a common effort is required from all those who recog-
nize these things as having a parasmount elaim to their support and active
nreistance, there may indeed be room for criticiem of and vigilance over
the actions of Government, but none for mere onnogition without reason,
without reeerve or without qualifieation. Buch opposition to Government

E
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measures may Lave a temporary success, but it may be pursued with
reckless disregard of consequences. It may be purchased at too high a price
for the permuanent interests of the country. It may leave an ill-omened and
ill-starred herituge for any possible succeeding government which may be
established by law and must continue to exist by law. I should be reluctant,
Sir, to suppose that on this occasion there are many Members of this House
who are actuated by these views. But I must frankly say that, when I
made an earlier appenl to the House, 1 was acutely sensible of a disinclina-
tion among many Honourable Members to face the plain and compulsive
facts. I am willing to admit that my presentation of them may have been
faulty and inadequate. But I maintain that, ubove and apart from any
formal statement of the case, the signs and tokens of the actual state of
affairs were then manifest and are now still more manifest. I felt also that
in regard to the measures then proposed, restricted as they were to meet
-a particular aspect of a wider problem, 1 heard more of objection and
criticisin than of constructive sand positive counsel. Sir, whatever may
have been the case then—and my own view of it is unchanged—I awm
confident that there will be more now to ackyowledge and to give practical
effect to their conviction that the facts must be faced and a remedy found.
I wus toid then that our estimate of the situation wus distorted and cxag-
geruted: I hope that different views will now prevail. I was told then
that Government had ample powers. They had arbitrary powers, and the
suggestion was made in some rather unexpected quarters that Government
should resort to them.

Sir, I pointed out then, and I repeat now, that the enactments referred
to do not meet effectively, in nearly every respect do not meet at all, the
objects we had and have immediately in view. They do not effectively
meet what we regard as the first and most immediate requirement, namely
to rid India of an intrusive element which aims at the subversion of
all entablished institutions. They do not adequately provide for prevention,
as distinct from punishment, which can only be applied when the mischief
has already been done. Designs against the mnational interest have, no
doubt, in other countries, been dealt with by their Governments by summary
enactments or by Acts of State without any legislative sanction. That
may be, as some hold, the simplest course; it may be the most effective
course. However, that may be, that was not the course we then elected
to pursue. We acted on the traditional British constitutional and legal
practice, on which the Government of Great Britain, of the Dominions and
of India is based, and 1 think will continue to be based; on the declared
policy to which this Assembly owes its existence. We were convinced of
the necessity of executive action: we recognised and ourselves proposed the
propriety of limiting and defining the circumstances and the manner in
which it should be exercised; and we came to you for legislative sanction.
We come to vou again.

Whose, then, is the immediate responsibility in this matter? If this,
Honse denied us these powers, would it absolve us from the responsibility
of taking the action that the situation may from time to time require? It
would not. But if this Bill were rejected, T submit that the House would
act to the great detriment of its own moral authority in asking for sn
'%ocfmm;. of our Tresponsibility when of it own it had made the Great

etusal,
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8ir, T believe and I earnestly trust that it is unnecessary for me to
regard any conclusion in that sense as a conclusion which is likely to be
arrived at by this House. If four months ago, I failed at the final stage
to convince the House of the necessity of the measures then proposed, 1
now rely for the support of the House to this motion, not so much on
anything I then said or have now to say, as on the more mature reflec-
tion of Honourable Members, and on the plain warning of events and facts
which are patent to every eye which is willing to sce.  Sir, T move.

Mr. President: Motion moved:

““That the Bill to check the dissemination in British Tndia from other countries of
oertain forms of propagunda, be referred to a Select Committee consisting of SBir Darcy
Lindsay, Bir Victor Sassoon, Nawab 8ir Sahilzada Abdul Qaiyum, Rai Bahadur Tarit
Bhushan Roy, Mr. K. C. Roy, Mr. Fazal Ibrahim Rahimtullah and the Mover, with
instructions to report on or before the 28th of February 1829, and that the number

of members whowe presence shall be necessary to constitute a meeting of the Committee
shall be four.” .

‘Mr. Gaya Prasad Singh: Sir, T beg to move the following amendment :
‘“That the Bill be virculated for the purpose of eliciting opinions thereon."

It would, I think, be a fruitless waste of time on my part now to
traverse the ground which was covered on the previous occasion when this
Eill was before us in  the last Simla Session. I would, therefore, now con-
tent myself by merely indicating, as briefly as I can, some of the grounds
on which T base my amendment. Honourable Members will remember
that the Bill, when it was introduced originally, evoked & storm of opposi-
tion, not only in this House but outside it. The most objectionable features
of the Bill were quite unacceptable to us. The Bill was then referred to
a Select Committee, and I admit that, whén the Bill emerged from the
Select Committee, it was shorn of a few of its objectionable features.
Even then, Sir, the Bill was not acceptable to us, and we know the result,
The Honourable the Home Member has now attempted to revive the Bill
with somewhat more drastic and rigorous pravisions. The Bill, as origin-
ally introduced lasl ycar, was intended to provide for the removal of
certain persons from British India in the interests of public safety. But
the present Bill intends to check the dissemination in British India from
other countries of certain forms of propaganda, and for this purpose to
provide for the removal of certain persons from British India, and for the
seizure and control of money or other valuables in certain cases. The
latter part of this preamble, 8ir, clearly goes outside the scope of the Bill
us it was then introduced. TFollowing this, we have in the present Bill,
in elause 4, a provision which is quite new to us. That clause provides
for the forfeiture of monies, securities, goods or credits which have been,
or are nbout to be transmitted from any place outside British India to
sny place in British India and so on. In fact all those provisions are
abgolutely new to us. We have had no opportunity of thinking over these
provisions of the Bill,

Mr. 0. 8. Ranga Iyer (Rohilkund and Kumaon Divigions: Non-Muham-
madan Rural): Question. Tt does not require much thinking over.

Mr. Gaya Prasad Singh: There is also, 8ir, another important point in
which this Bill differs from the old one. In clause 2 of the old Bill an
excepted person was intended to include any British subject ordinarily

E2
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resident in British India. Now, in this Bill, an excepted person is in-
tended to be a British subject ordinarily resident in India. That clearly
amplifies the scope of this Bill, and spreads its net more wide.

In the Statement of Objects and Reasons, Bir, the Honourable tha
Home Member has stated that evidence has accumulated for some time
past of the subversive intentions and activities of the Communist Interna-
tional generally, and has said:

“There is also evidence to show that bodies under the control or influence of the
Communist International have been remitting sums of money in aid of the various
industrial disputes recently in progress in India,”

Now, we challenged the Government on the last occasion, and we repeat
our challenge now. If Government are in possession of such evidence, let
them lay it before this House and take us into their confidence. But Gov-
ernment have resolutely deelined to place any materials before us. (An
Honourable Member: ‘‘“They have no material.”’) Can any self-respecting
Member of this House take the Government at their word (An Honour-
.able Member: ‘"No”’), and willingly furnish an additional weapon in their
armoury without clear proof of urgent necessity? Another fact to which
I wish to druw the attention of the House relates to the provisions of clause 6
of the present Bill. The powers which this Bill gives to the High Courts
are merely illusory powers. Clause 6 says that the High Court may, on
application made by, or on behalf of, any person in respect of whom s
removal order has been made, set uside the order on the ground that such
person is an excepted.person, but on no other ground. This latter proviso
cuts away the ground from under the powers which this clause is supposed
to confer upon the High Court. The decision of the executive Govern-
ment is to remain final and unquestioned. Clause 7 provides that any per-
son in respect of whom a removal order has been made may, within seven
days, appen! to the Governor General in Council. This period of 7 days,
I maintain, is totally inadequate and insufficient., But this is a minor
point. Sub-clause (8) of the same clause provides that the Bench shall
sit at such time and place and shall follow such procedure as the Governor
General in Council may in each case direct. Sir, this is quite contrary
to the provisions of the Code of Criminal Procedure. The Bench will be
at the beck and enl of the exceutive authorities, and in every case the
executive authorities will be responsible for calling the Bench into existence
and for prescribing the actual procedure. That, 8ir, is a thing to which
we cannot be asked to give our sanction, (An Honourable Member:
*“ 'What do vou suggest? ') An Honourable Member has asked me as to
what T suggest. 1 suggest a very simple procedure, and that is the pro-
cedure laid down in the Criminal Procedure Codr.  (An Honourable
Member: ‘“Hear, hear.’”) Let a permanent tribunal be established as it is
already established by the executive Government. T.et all cases come
under the purview of that tribunal which they have themselves established,
and for which they have prescribed a procedure under the Criminal Pro-
cedure Code. '

Mr. O. B. Ranga Iyer: Then why do you want ciroulation of the Bill
for opinion? '
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Mr. Gays Prasad Singh: Sub-clause (5) of the same clause says:

“ ... the Bench shall . . . furnish him with a %eneml statement of the grounds
on which the removal order was based, but neither be nor any pleader appearing on
his behalf shall be entitled to be made acquainted with any details or particulars of
the facts or circumstances laid before the Bench by the Governor General in Council,
apd the Bench shall treat all such facts and circumatauces as confidential.’”’ '

This, I maintain, is a denial of the fundamental principles of justice, equity
snd good conscience. I am not aware of any law in which a procedure
like that has been prescribed. I think the clear effect of this provision
would be to prejudice the minds of the Judges ngainst the accused in each
case, becnuse the Judges shall be in possession of all the incriminating
facts of the case, but the principal persons in the case namely, the
accused and his pleader, shall not be entitled to have un inkling of them.
How can the sccused person defend himself? In these circumstances,
neither the presence of the nccused nor that of his pleader before the
Bench shall be of any avail.

With regard to the seizure and forfeiture of monies, the Bill says, in
clause 8, that the provisions of clause 7 shall apply for the purposes of the
appeal in like manner as they apply for the purposes of that section;
and, subject to the provisions of that section as regards the confidential
character of the facts and circumstnnces-]a?@: before the Bench by the
Governor General in Council, the appellant shall be given an opportunity of
attending, and, if he does so, shall be entitled to be furnished with a
general statement of the grounds on which the order under uppeal was
based. This, I maintain, is open to the same objection to which I referred
in the earlier part of my speech. T will here ask whether the pre-
sent law is not sufficient to bring within its purview the men contemplated
by this Bill. The other day we all remember that one Mr. Johnstone was
deported from Jharia while he was attending a meeting. 1 asked n ques-
tion in this House, and the Honourable the Home Member replied that
he was deported under Act IIT of 1864. The preamble of that Act pro-
vides :

“Whereas it 1s expedient to make provision to enable the Governmeni tuo prevent

the subjects of For:gn States from residing or sojourning in British India, or from
passing through or travelling therein, without the consent of the Government ...

The provisions of this Act, one should have thought, were wide enough to
bring within its elutches all {oreipn communists. The only persons who
may not come under the clutches thereof would probably be the English
communists. With regard to that, I would submit that Regulation I
of 1888 (Some 'Honourable Mcmbers: ‘‘1818""). T beg your pardon, of
1818, under which Dr. Besant and others were incarcerated, are wide enough
to deal with . . . . . '

181;3. 0. 8. Ranga Iyer: You want the application of Regulation TIT of

Mr. Gaya Prasad Biagh: T.et me try to develop my argument in my own
Way. | ' '

Mr. 0. 8. Ranga Iyer: I put it to the Honourable Member whether he

helieves in the application of Regulation 1II of 18182 (Some Honourable
Members: “‘Order, order’.) : .

Mr. Gaya Prasad Singh: I have not given way.
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Mr. ©. 8. Ranga Iyer: That is very clever, (Laughter).

Mr. Gaya Prasad Singh: Regulation IIT of 1818, under which the ex-
Maharajah of Nubha and others were deported, that Regulation I want to
be repealed. But is the Honourable the Home Member prepared to give
a guarantee that, if we give him the powers which he seeks under this
Bill, he is prepared to repeal Regulation III of 18187 (Some Honourable
Members: “‘Hear, hear.”’) The question which my Honourable friend has
asked had better be addressed to the Treasury Benches and not to me:

Mr. 0. B, Ranga Iyer: You suggest the application of Regulation 1I1?
(Cries of ‘‘Order, order.’”).

Mr. Gays Prasad Singh: No. In the armoury of the Government I say
there are ample weapons for dealing with foreign communists and English
communists. That is what I maintain and that is my position.

" Mr. 0. 8. Ranga Iyer: You want Regulation III to be used? (Cries of
' Order, order.”’) Some Honourable Members: (‘* Go on."")

Mr. Gaya Prasad 8ingh: Lastly, Sir, I come to sub-clause (2) of clause
15 which says: i

‘“...no removal order, no order of forfeiture, and no prohibition order shall be
called in question in any Court or by or before any other authority whatsoever . . ."

That means that what little there is of the Habeas Corpus as provided
in section 491 of the Criminal Procedure Code, is to be taken away. (dn
Honourable Member: “‘For British communists only.’’) Quite so.
Lastly, in order to save the executive officials from the result of whatever
arbitrary action they may take under the provisions of this Act, they have
provided that no prosecution or other legal proceeding whatsoever shall
lie against any person in respect of anything in good faith done or intended
to be done under this Aet. T maintain, Sir, that some of the facts which
I have indicated are enough to enable this House to eome to the coneclu-
sion that the only proper procedure .under the circumstances, short of a
total rejection, would be to allow some time for us, and to allow the country
to have some time, to form correct conclusions on the all-embracing pro-
visions of this Aet. Al is not lost if the Government consents to allow
this Bill to go into the country for the purpose of eliciting opinions there-
on. Last time the plea of urgency was urged with insistence by the
Honourable the Home Member. We know that the House refused to
accord its sanction to the Bill, and, what harm has been done? The Sun
continues to rise in the Fast and set in the West. The diurnal motion of
the earth continues its course unshaken. The work of the administration
goes on smoothly, as smoothly as it did before, and the Honourable Mem-
ber to-dav stands without any satisfactory answer as to what has happened
during the last few months to justify this plea of urgency. (Interruptions
from the Eumpean Benches.) I hear some interruptions from my friends
of the Touropean group. T know, Sir, ag Lord Curzon once said, the work
of exploitation and the work of administration go hand in hand in this
countrv: and my friends there are prone to do a good furn to the exe-
cutive Government, and the executive Government do n geod turn to them,
as will be scen when Mr. Haji's Eill comes up for diseussion. With these
words T commend my amendment to the House.
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Mr. 0. 8. Ranga Iyer: Sir, I was very much astonished to hear the pre-
vious speaker very seriously move his amendment, as 1 happen to know
something of the opinion which is held on his side of this House. 8ir, the
Honourable gentleman from Muzaffarnagar (An Honourable Member: “*Mu-
zaffarpur’’),—there is alliteration in it. (L.aughter.) There is rhyme Lut no
logie, I admit, in the Honourable Member's speech suggesting that the Bill
be circulated for the purpose of eliciting opinions thereon. If he wus
very serious about this proposition, then he should have concentrated on
the amendment which he proposed. He should have explained to the
House how and why the Bill should be circulated for opinion. He him-
galf seems to be abundant with his own opinions on this Bill, one of which
is that there is a much better piece of legislation, namely, Regulation III
of 1818. Obvicusly some change has come over that side of the House.
{Laughter.) The latest evidence about it, Sir, is the absence of a Mem-
her of this House who was entrusted with the responsibility of a Bill to
repenl Regulation TIT of 1818, which resulted in less than a quarter hour’s
session in this House. After that extraordinary absence on an import-
ant question, comes the observation. equally surprising from a Member
of the Congress Party, saying ‘‘There is Regulation III of 1818"". Surely,
Bir, Regulation 11I of 1818 is much more barbarous than any other piece.
of legislation on the Statute Book. Regulation IIT of 1818

‘Mr. Gaya Prasad Singh: Who said it is not?

Mr. 0. 8. Ranga Iyer: You said that it is much better legislation. The
Honourable gentleman used that argument: ‘‘There is Regulation III of
1818; why then have this measure’’. Regulation ITI of 1818 was opposed
even by my friend Mr. Fazl Ibrahim Rahimtulla. Regulation III of 1818
was opposed by Bir Bivaswami Aiyer and Sir Chimanlal Setalvad. Sir
Chimanlal Setalvad is a supporter of the particular measure before the
House. '

The leader of the Liberal Party, in his very interesting specch at the
All-India Liberal Foderation,—the Liberals being now strange bed fellows
with the Congress Nehruites (Laughter)—that stalwart who adds glory
to the Nehru Report, said that this piece of legislation was necessary. I
am not criticising his speech but I am only pointing out that he who was
prepared to support this measure was not, as a Member of this House,
prepared to support Regulation IIT of 1818, and now Swarajism, that is
giving us ideas of tyranny in and out of this House, is prepared to flirt
with Regulation IIT of 1818, is prepared to point out that Regulation IIT
of 1818 is much better than this piece of legislation.

The Honourable Member from the Swarajist benches who spoke, said
there was ‘‘a storm of opposition’’ to this Bill. I myself, I believe, had a
hand in creating that storm. When there was a storm of opposition to
th:slBtlI, why on earth, I ask him, should he have sprung on us this
motion for the circulation of this Bill. You ask for a Bill to be circulated
for opinions when there is no opinion on the subject. I am surprised that
the gentleman who saw ‘‘the storm of opposition’” should shrink before
that storm. Bupposing it was circulated for opinion, may I ask him whe-
ther that will change his opinion on this subject? I put it to thizs House
and the gentleman seated on the benches, to which the Honourable Mem-
ber happens to belong, if the opinions of men like Bir Sivaswami Iver,
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Sir Tej Bahadur Sapru sand the beauties of the Nehru Report are in sup-
port of this proposition, will they change their opinion? It is extremcly
disgusting to see men who ought to understand what they stand for
trampling their principles under foot. (An interruption from the Swarajist
Benches.) Will the Honourable Member speak up?

Mr 8. 0. Mitra (Chittagong and Rajshahi Divisions: Non-Muham-
madun Rural): Mind your own principles first before caring for others.

Mr. O. 8. Ranga Iyer: Charity begins at home. Principles, so far us
the particular gentleman who just interrupted me is  concerned, seem
to begin outside his Party, but as for myself, 1 am a ]enloua guurdian of
my principles.

Then the Honourable Member spoke of drustic snd rigorous provisions
If he wants them to be mitigated, why should he not vote for the rel.
enve to the Belect Committee? Why should he tulk of drustic and rigor
ous provisiona? THtn he says it is a new Bill to us, especiully that point
which refers to the forfeiture of Soviet gold. He says it requires much
thinking over. I never thought, Sir, the Honourable gentleman, and the
Giroup to which he belongs, do require much thinking over a provision of
that kind. 1 don't think the Members are so dense as to say that such a
thing requires much thinking over. It requires no thinking over: it is
as pluin as plain can be. And then, Sir, he says that these things amplify
the scope of the Bill. Does he want that the seope sbhould be restricted?
Then he talks almost like an innocent babe to the Home Member. ‘‘Take
us into vour confidence; Government have declined to plsce materials
beforc this House.”” Was he uslesp when the Honourable the Home
Member was spenking? He has placed abundant materinl before the
House, and it ix a foolish charge to bring that the materials are not before
this House. Materials have been before the House for a very Jong time,
and if we have po brains to judge the materials, we have no buginess to
be in this House. (Liaughter.)

Then, Bir, he complaing of the period of seven days. Seven days is
an inadequate period? 1 put it to him and to the gentlemen whom he
represents, if the seven days were extended to seventy days, will he sup-
port this Bill? Tt is amusing that such iilogical statements should emanate
from that side of the House,

My position is very easy. I oppose the circulation of the Bill because
the Bill does not deserve any circulation at all, and if I oppose reference
to Select Committee, it is because it was already once referred to Select
Committee. Where is the necessity for the reference of this Bill to Sclect
Committee? Who are the Members of the Select Committee whom the
Honourable the Home Member's motion includes? The Members of the
Select Comnmittee happen to be men like Sir Darcy Lindsay. I shall deal
with them one by one. Sir Darcy Lindsay's addition to the Select Com-
mittee ix certainly an interesting innovation. This House did not obtain
the nssistance of Sir Darcy Lindsay at a time when hix presence in this
Houre and the addition of one vote would have turned the fate of this
Bill. (Laughter.) B8ir Parey Lindsav was having a glorous time in the
cther hemisphere. To-day Sir Darcy Lindeay's opinion on the Bill must
be a valuable one, but no originality attaches to that opinion. Bir Darey
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liindsay's views ure not yet known, but the views of his constituency are
very well known, and, Sir, 1 believe he accepts the principle of the Bill..
What I object to, and why I object to the reference to Belect Committee-
is that I do not accept the principle of this Bill. Once you accept the
principle of this Bill you accept the whole Bill. I do not think there is
any necessity for a reference of this Bill to Select Committes. I have very
carefully gone through this Bill and assure you, Sir, that it is s perfect:
piece of draftsmanship. So-far as the legal or drafting aspect goes, there
is nothing vou can take exception to in the Bill. What you cen take
exception to is the special purpose of this Bill, the exceptional principle-
underlying the Bill. (4n Honourable Member: ““The preambla’.) My
Honourable friend from Bombay objects to the preamble. I say that from
the preamble to the last word it is perfect so far as draftemanship goes.
and T do not see why it should be spoilt by a reference to Select Com-
mittee. The Honourable gentleman who spoke after the Home Member
gaid that it emerged last time from Select Committee rather in an improv-
ed state. I thought the emergence was rather against the Bill. 1 need
not repent the arguments used by that side of the House. I thought it
was for the Honourable gentlemen seated on those benches to deny the
fuct that it had emerged in an improved condition, and from the views
expressed on that side of the House, the Eill underwent certain drastie
alterations which did not go to improve the principle underlying the Bill.

Be that us it may, we come to the second Member of the Beleot Com--
mittee, Sir Vietor Sassoon. I don’t know why he has not been made
the first Member, because he belongs to the school who made a splendid
care for this Bill during the last Simlu session. He feels a definite neces-
sity for this Bill, and T do not see why he should not accept the Bill in’
its present drastic form. FEven from their point of view, there is no neces-
gity for a reference to Select Committee. '

Now we come to Nawab S8ir Sahibzada Abdul Qaiyum, the frontier
stalwart. He will not stand for mitigation of the principle or for the
matter of that for those important clauses of the Bill where this necessity
for a reference to Seleet Committee comes in.

Awmong other Members we have Mr. Fazal Ibruhitn Rehimtulla. He is
alwave straight. He never hits below the belt or behind the back. He
hite vou straight on the face. I don't see svhy he should aspire to improve
the Bill or rather to spoil it. T do not believe in so many cooks spoiling’
the nice broth. (Laughter.) 8o far as I am concerned I don't want to.
taste the broth, T want to throw it away.

The Honourable the Home Member made a speech to which T must
puy homage, because he brought forward abundance of materials and placed
them before this House. From his point of view he made a good cnse
for the Bill. He could as easily have quoted—though his modesty for--
bade him from doing so—from the speeches of the ‘Congress President.
He could have quoted from the speeches of the President of the All-Tndia
Liberal Fedf':ratigm. Both these gentlemen used identical phrases. They
gmd a.:?methmg“m coming. and what is that something ? That mmcthin'g-
i to “"swallow’” us up. We are all going to be swallowed up! If that is
the situation, T do not see why this Bill should not be introduced. T
however dispute the fact that we can be easilv swallowed by communism.
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The Honourable Diwan Chaman Lall made u statement about the
growth and advance of communism in the labour wérld. His statement was
published in the Civil and Military Gazette. All these have supplied
abundant materials so far as this Bill is concerned, but I object to the
Bill on the same identical grounds on which I objected to it last year.
I have no sympathy for communism. The communists did try to flirt
with me while I was in Europe, but I could not eagily be flirted with. I
don’t like flirtation with a crocodile. T think it was deQuincy who des-
ceribed in  hiz ‘‘Confessions of an Opium Eater’’ the kisses of n erocodile.
{Laughter.) He said the kisses were “‘cancerous’’. Well, Sir, T believe the
flirtations of a communist are more certainly cancerous. I had also the
privilege, which was extended to certain gentlemen in this House and
perhaps outside, of an invitation from the Soviet Government. They said,
a8 I believe they did in other cases, they would payv the passage, that we
would be their guests and so on and so forth, But as Great Britain
‘had cut off all diplomatic relations with Russia, I valued my British
citizenship (Hear, hear), and therefore I refused to accept the invita-
‘tion. I declined the invitation with thanks. I do not believe
in communism, and if I really believed that there was &
danger of the spreading of communism in this country, T would
have supported this Bill. If I believed, as the Congress President said in
his address,—and the same thing was said by the President of the Liberal
Federation—that there was great danger to this country from communism,
T should fnost certainly have supported the measure. The premises of
the Bill are the confessions of the Congress and the liberal people and
the champions of the Nehru report outside this House.

My own objection to this Bill is this. I consider that my country is a
very peaceful country. 1 consider that communism has no chance here.
1 consider that Indians are an aristocratic race, not a communistic people.
Even a labourer is an aristocrat, Sir. Our traditions are in our blood; our
traditions are in our society; we do not want the benevolent help of the
Honourable the Home Member and the Government so far as the blasting
of this movement is concerned. I challenge anybody, even the so-called
gentlemen who believe that communism is coming to this country, and even
those who believe that communism has come in definitely, I challenge
them to seek an election on the issue of communism. Theyv dare not.
Most of the supporters of the Congress people ‘during the elections have
'been zamindars. I know socialistic flirtations are going on even to-day in
the premier house of the talugdar of Oudh. The Maharuja of Mahmuda-
‘bad and the champions of the Nehru report are not communists. There
is no question of communism in this country, and once there is no danger,
you can depend on Tndian society, Indinn culture and Indian civilisation
and India’s genius to resist communism. Where, T ask, where does the
necessity arise for u measure of this kind. T would leave it to India to
combat it, ns the Honourable the Home Member himself very beauti-
fully put it. About the principle, or rather about the ideas of communism,
he said that communism was essentially foreign to the idea of British
dominions. T would say, it may not be quite foreign to certain parts of
the British Empire. But, at least to a part of the British Empire it ia
wholly alien. In England there is 8 much more powerful communist or
semi-communist socialistic movement than anvwhere else in the Empire.
"Perhaps in Australin communism might have some chance, But T agree with
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the Honourable the Home Member that communism is essentially foreign
to the idea of that part of the British dominions of which he¢ happens to be
the Home Member. It is essentially foreign, and once it is essentially
foreign to the conditions of this country, where is the necessity for this
measure? I do not understand where the necessity arises. It is a noxious
growth of the West. This communism cannot come even up to Afghanis-
tan. Certainly I shall not tread on dangerous ground, as my Honourable
friend the Foreipn Secretary will promptly remind me. The Hindukush
mountains are strong enough to prevent communism from entering this
eountry. The communists dare not flv aeroplanes over this country and
throw leaflets. The aeroplanes will be brought down and the communists
would be given, what perhaps my Honourable friends on the Swarajist
Benches would have them given, namely, Regulation II1 of 1818. There-
fore there is no danger of communism,

Then the Honourable the Home Member referred to communist propa-
gnnda. I know certain newspapers publish articles written by com-
munists outside this country. But the very easiest thing is for the Gov-
ernment to censor these communications. Why introduce this legisla-
tion? There is the power of censorship which the Government possess and
they can use it and they can stop communist literature coming into this
country.

Then the Honouruble the Home Member talked of cutting off subsidies.
Well, Sir, I am not very much in love with these Russian subsidies and am
not much enamoured of their coming into this country, If the Honour-
nble the Home Member had brought in a Bill only for the cutting off of the
subsidies, 1 at any rate would not have hesitated to vote with him.
Because, he thinks, communist money comes into this country, it is
obviously evidence of communist propaganda. We do not want communist
propagunda in this country. We do not want alien support. At any rate we
do not want Soviet gold to do commnunist propaganda in this country, though
I would remind the Honourable the Home Member that such a step had
not been taken in his country where Soviet gold appeared now and again.
I think it would be legitimate criticism to say when vour own countrymen
have not taken up an attitude of the kind, why should you take it up here?
But I for my part would wish that the Bill was ‘‘so amplified in its scope,””
to borrow the dubious expression of the Honourable Member Mr. Gays
Prasad Singh, that it was restricted only to this particular thing, because
I do believe that foreign gold comes into this country. The motive is
dangerous, and I think that part of the Bill is perhaps not unreasonable
and | would even say very wholesome. But unfortunately it is only a
very small part of the Bill, and the least objectionable, or rather the most
useful.  But my difficulty arises out of the fact that you eannot take that
part up by itself. T do object to foreign gold coming into this country
because we do not want the help of foreigners, not certainly Russians,

Then, 8Sir, the Honourable the Home Member referred to the scrious
situation arising from propaganda of the communist movement. I do agree
with the Honourable the Home Member that there is propaganda by the
communists, but 1T refuse to believe that the propaganda is very serious.
I admit there is a certain amount of seriousness, if not in the whole
country at lenst in the industrial areas. I-do not deny there is a certain
amount of seriousness, not in the agricultural areas, but in the industrial
sreas. DBut why not prosecute tl}p offenders, or accept the advice of the
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Swarajist Member and intern them? I do not give the Government that
advice. But you can certainly prosecute them. Prosecutions have been
launched, aund as the Honourable the Home Member very truly pointed
out, prosecutions have been very suocessfully launched too. I do not know
why that attempt should not be made against Englishmen also. If Indian
communists can be prosecuted, why should English communists get a
passage on the cheap; for, Bir, it is & question of racial discrimination in
kegislation. Why should there be this racial discrimination? If an Indian
communist is worthy of being prosecuted, an English communist eannot be
unworthy of being prosecuted. Prosecute him. The experience of people
in prisons might teach them, and I think the Honourable the Home
Member's knowledge of prison law will inform him that Furopeans are
given special treatment in jails. Life there is not”so hard as it ir for
Indians. Therefore let him prosecute them and put them in prison,

Mr, H. @. Oocke (Bombay: European): Send them to the Andamans.

Mr. 0. 8. Ranga Iyer: My Honourable friend from Bombay, Mr. Cocke,
says, send them to the Andamans. 1 do not want to be so unkind. 1 would
give them six months’ simple imprisonment if you succeed in prosecuting
them. If you prosecute them successfully, it will suffice. If one or two
prosecutions are launched, I do not think the Englishmen or the communist
or the Socialist Party would care to come to Indin to seek prosecutions. If,
on the other hand, we give them a cheap free passage, it will be a tempta-
tion for more communists to come in. 8ir, in trying to get rid of an evil
by introducing this Bill and by giving them a frec passage, what are you
doing? You are encouraging more communists to come into this country.
Many of the communists are not rich people. They are a very poor lot.
They need take passage only one way and once they come to this country
and make a few speeches in o few industrial areas, they are given a free
passage home. It may be third class, as the Foreign Secretary reminded
nr last year, and I think third class passengers can do perhaps more harm
on the boat than first class passengers. (Laughter.) They would rather
like to travel third class. It does not matter because they are accustomed
to travel third class. They do not mind this. But the whole point is this.
Why do you encourage these unemployed communists of vour country to
come {0 this country and then allow them to go back on the cheap.

An Honourable Member: Why on the cheap?

Mr. O, B. Ranga Iyer: Certainly it is going on the cheap, because they
are given a free passage home. It is not verv difficult for a few labour
organisations to provide them with third class passages to this country.
They can ensily come here, and then go back at the Government expense.
Therefore, this Bill is really an inducement for communistic propaganda
in this country. It does not attack the root of the disease—
and about attacking the root of the disease,I shall have some-
thing presently to tell the House—but it really worsens the disease. There
is no use bringing in special legislation, though I admit the Honourable
the Home Member has pointed out that it is not a permanent messure and
that it is only meant to meet a particular situation. I don't think, Bir,
thia Bill is necessary at all, and T object to this kind of giving sepnrate
treatment to the Indian communist from that accorded to the British
communist. \ '

2 .M,
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Then, the Honourable the Home Member talked of the communist
danger which will destroy the existing social and economic order. The
social order has not been destroyed by worse movements than the com-
munist movement. We know some of our temples used to be destroyed;
we know the great invasion of Nadir Shah. Surely nothing was more
dangerous than the invasion of Nadir Shah; but what happened? The
gentlemen who came to destroy our temples lived in the same temple of
India, They were attracted by it; they lived with the people; they were
one of the people, and they are now one of the people. (Hear, hear.)
I hear Honourable gentlemen wsaying from that place (pointing to the
Congress Benches) ‘“Hear, hear”’. I say in reply, then accept all their
legitimate demands and embody them in the Nehru report and don’t treat
them as foreigners. Sir, they are one of us, but they have not been treated
as one of us by the greatest betrayal of the Hindu Nationalists.

An Honourable Member: I challenge that,

Mr, 0. 8. Ranga Iyer: The Honourable gentleman challenges it. I
think my friend Mr. Fazl Ibrahim Rahimtullah accepted the challenge and
proved that the Conference that sat at Calcutta was a Hindu All-Parties
Conference, and that the Conference that sat here in Delhi was a Muslim
All-Parties Conference. Be that as it may, it is only parenthetical. 1 do

not want to speak further about it in spite of the alluring interruption of
my friend Mr, B. Das, who is always hilarious,

The Honourable the Home Member stated that the social order stood
in danger of being destroyed. Waves of foreign invasions have not destroy-
ed the social order, and the British conquest of India has not destroyed

the sociul -order. I do not think, therefore, that, in spite of 150 years of
English education .

Oolonel J. D, Orawford (Bengul: Fn pean): We did not have the
desire to do so.

Mr. 0. 8. Ranga Iyer: My Honourable friend Colonel Crawford savs:
‘“We did not have the desire to do so’’. I must tell my Honourable und
gallant friend that his information is very wrong. The British did have
the desire to do so. I do not for a moment say that it was a wrong desire
or that it was an ignoble desire; but they had the desire to do so0, and to
know that, my Honourable friend should read Macaulay's famous Minute,
in which_he spoke of Indians educated in English ideals, fed on Europesn
ideas, one day asking for Europenn self-Government, European democracy
and so on and so forth. Therefore, the desire was there, and the desire has
succeeded up to a point. But what I say is this: the existing social order
is not likely to be destroyed. The educated classes, as the Englishman of
Calcutta truly says, are only a microscopic minority. I would rather call
them a telescopic minority. (Laughter.) But the existing social order has
not been destroved. It hns not been affected at all; it has been left un-
touched. The bed-rock of Indinn culture has not been affected at all either
by the Moslem Raj or by the British Raj. And when successive waves
of invasions and centuries ol foreign rule could not affect the existing social
order, may I ask, how ean a handful of leaflets, a handful of pamphlets of
the communist tvpe break that social order? Leave the social order to
take care of itself. Communism cannot be tolerated in India, not certainly
by my leader Sir Purshotamdas Thakurdas. (Loud Laughter and
Applause.) At any rate, so far as the industrial areas are concerned, if



410 LEGISLATIVE ASSEMBLY. [4ma Fes. 1029.

[Mr. C. 8. Ranga Iyer.]

communism raises its abominahle limps, Sir Purshotamdas Thakurdas will
take care to oppose it and defy it, and he may be trusted to do it success-
fully. Even so, if it were to attack the villages and the agricultural areas,
I am sure gentlemen like the ex-General Secretary of the Swaraj Party—
I refer to Pandit Nilakantha Das—can be expected to oppose that move-
ment and destroy that movement. Therefore, the question does not arise
of a social order being attacked or for that matter, the economic order
being overthrown. Capitalists and agriculturists ean be trusted to defy the
unsettlement of the existing economic and social order. They do not want
any speciunl legislation. The soocial order and the economic order can be
left to take care of themselves.

Then, Sir, the Honourable the Home Member referred to communism’s
object, which is destructive. Yes; it is destructive. But it cannot destroy
when we are unwilling to be desiroyed. Where others have failed, you
are putting too much importance on communism when you say that a few
communist pamphlets can achiéve success. What English rule and Moslem
rule have failed to achieve cannot be achieved by a few such pamphlets,
Bir, it is not a great compliment to the character of the Indian people,
to the institutions which have been through scores of centuries flourishing
in this country, to say that communism could destroy them. No com-
munism can destroy ‘‘Hinduism'’, by which I mean both Hinduism and
Mulhammadanism, which includes not only Hindus and Moslems but also
Anpglo-Indians and Europeans who live in this country. Hinduiem, as it
is popularly understood, may mean a religion; but Hinduism, as it was
understood originally and interpreted correctly, refers to the institutions
in India which are thriving on this side of the Sindhu. And that is how,
8ir, I am inclined to say that Hindu institutions cannot be destroyed by
communist propaganda. I am not afraid of it; leave it to us to resist it.
We do not want your support, your unwanted support by means of legisla-
tion of this kind.

I am afraid the Bill defeats the object we have in view, the object of
laying low communism. It raises a question of principle, a principle to
which we cannot agrec or adhere, that is, the principle of special legisla-
tion. Sir, it is an elementary principle of English jurisprudence that s man
who has not been proved to be guilty is innocent. We take our stand on
that principle. This Bill, Sir, denies that fundamental principle of
English jurisprudence. I do not know if the Honourable the Home Mem-
ber discovered this principle in the jurisprudence of Russia. Possibly, this
principle is embodied in the jurisprudence of Russia. I have not read the
jurisprudence of Russia, Or perhaps, this principle may be in the juris-
prudence of Austria. Here, Sir, the question of imprisonment does not
arise. To deprive o man of his liberty, to extern a man, to deport a man
without giving him a trial, is a principle to which I at any rate cannot be
a party. Therefore, I do think the principle of the Bill is objectionable.
But there may be occasions, for instance in wartime, when such funda-
mental principles have to be suspended. The Defence of the Realm Act
suspended that principle; the Defence of India Act suspended that prin-
ciple; and I would have endorsed this principle of suspension if the situa-
tion was so dangerousr. I submit, Sir, the situation is not so dangerous.
The Honourable the Home Member in a very convinoing speech—though
~ T have not been aonvinccfd by it, T cannot doubt the force of his argument,
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though I admit that so far as I am concerned I do not think it was so
forcible as to convince me—spoke of indirect and subterranean mesasures.
I admit there are indirect and subterranean mecasures. 1 admit that no
propaganda can escape them. But why not tackle the very problem which
those subterrancan problems and indirect forces are attacking. That is
the whole point. The Honourable the Home Member is perfectly right
in saying that the industrial areas asre ablaze when communist agents visit
them, But I fix the responsibility for that, not on the communist agents,
who will always be found there from both in and out of the country; I fix
the responsibility on the existing state of things.

8ir, in what part of the world, may I ask, is there the disparity in living
between rich and poor, between capitalist and labour, that you find in
India? 8ir, we have been reading with great pride and plessure the
speeches and observations of His Royal Highness the Prince of Wales, who
har been touring over the mining areas, going into the houses of these
poor working men, watching them, looking into their hearths, capturing
the citadels of their hearts, examining their boots and eclothing, and their
poverty. The sensation in England to-doy is the Prince of Wales visiting
the mining areas. B8ir, we want that spirit, the spirit of investigating the
problems, the difficulties, the appalling, the unmentionable, the cruel lot
of these poor labourers. A Bill of this kind cannot inrprove their lot. I
know there will be Bolshevik agents who will exploit their condition. It is
not for you to stop those Bolshevik agents so much us to ameliorate their
condition to remedy the evil, to improve the lot of these labourers. Why
not stop these communist agents from coming out to this country? Do not
give them passports. Stop them somewhere near Aden and send themr
back. Why let them come in? Why should we be a party to passing
measures of thia kind, inviting the odium of the world on this House,
ihe Parliament of India? My Honourable friend from Bombay, Mr. Cocke,
gays ‘‘What about the poor masses?’’ If the masses were on fire, a Bill
of this kind could not quench that fire. I admit the masses are intensely
woor, and empty stomachs, as a great Irish statesman put it—I refer to
Tidmund Burke—empty stomachs are a prolific cause of revolutions. By
passing & measure of this kind you cannot deal with a serious situntion.
I do not say the situation is so serious, but taking the Honourabie the
Home Member at his word, if the situation is dangerous, if we are sitting
¢n the top of a voleano, this is not the measure to take. 8ir, the proper
thing will be for the Honourable the Home Member to introduce remedics.
1 know a Labour Commission has been announced, but a Commission does
not necessarily mean an achievement. Achieve, improve the condition of
the poor, both agricultural and industrial. Let there not be that appalling
lisparity in living between rich and poor, and then, Sir, there wiil be no
necessity of guarding these people against communism. Any amount of
caution ‘'will not guard them; any amount of prosecutions, though neces-
sary in the interests of law and order, will not improve their lot. Prosecu-
tions feed on prosecutiors. Just as Bir TRash Behari Ghoge once snid
“‘repression makes the meat it feeds on,’’ even ro prosecution makes t-he
food it feeds on. Sir, the Honourable the Home Member talked of organis-
ed efforts towards industrial unrest. I tell the Honourable the Home
Member, you cannot set the prairie ‘on fire in the absence of inflammable
material. The industrial unrest is there. Tackle those who are respon-
#ible for the industrial unrest, both labour and capital. If this unrest is
found anywhere the arm of vour law is long enough to put the makers of
unrest in prison. And you have nlready said successful prosecutions have



412 LEKGISLATIVE ASBEMBLY. [4Te FEB. 1920.

[Mr. C. 8. Ranga Iyer.]

‘been launched. If on the other hand labsur’s condition is not so good as
.t ought to be, tackle the capitalists. Ask them to improve the condition.
Then they will tell you why the cenditions are what they are and help you
"to bring forward nreasures to improve the circumstances even of the
-capitalists. Sir, it i3 constructive legislation that we want and construo-
‘tive legislation to improve the condition of labour is exactly what we want.
I have not the interests of the capitalists at heart. They are strong enough, -
powerful enough to toke care of themselves, and I believe many of them feel
for the labourer more than any academic eritic can ever feel. But, Sir,
the condition has to be improved and it cammot be improved by a Bill of
“this kind. - The Honourable the Home Member referred to the industrial
-centres of Hengal and Bombay. Bir, the industrial centres of Bengal and
3ombay are certainly very much affected with unrest, but the cause of that
unrest, as I have already said, the chief cause, is poverty, poor wages,
impossible living. Can you imagine, Sir, that anyone with a large family,
‘ruch a8 these poor labourers unfortunately happen to have, procreation an
poverty travel together—can you, Sir, imagine that these poor people with
“large families can live on such low wages? That is the unfortunate, that
“is the tragic fact of the situation, -and an -attempt must be made to increasn
their wages. You may be successful in deporting Mr. Spratt. You may be
successful in deporting Mr. Bradley; but you cannot prevent some other
Spratts and Bradleys coming into the country,  That is the whole position ;
and so long as the situation is what it is, any amount of deportation esnnot
‘prevent the evil. In fact, knowing as T do the spirit in England, knowing
as I do the spirit which is animating the socialist movement, I know some
socialists would like to come to India to get martyrdom on the cheap.
"They would like to go back to their country and say ‘‘Look here, we have
"been deported’’. The stamp of martyrdonr is easily scquired. The Bill
"therefore will not serve its purpose.

Then, Bir, the Honourable the Home Member referred to youth move-
‘ments being drawn within the orbit of communisir. I quite sympathise
with that observation. T strenglv feel, Sir. that young men in sachools
and colleges should not be seduced by politicians. T do not think, Sir,
there is any use in these young men being made cats paws of by wicked
‘politicians. T say it is the climax of wickedness to approach these young
men, to ruin their lives, to draw them into politics and fling them away
‘ag 80 many have been flung away. Therefore, Sir, I objeet to this Youth
movement. It is an exploitation of the innocemt voung men for the prop-
‘ping up of dishonest leadership. Let the young men go and consult their
‘parents first. Let the leaders not exploit these young men. I know that,
when these young men are exploited and drawn into politics, the elephant
foot of dishonest leadership will crush themr; and having betrayed their
parents at home, they will be betrayed by the leaders who exploit them
for the uggrandisement of their leadership. Where are these voung men,
‘T ask, whom these wretched leaders put into prison during the non-
co-operation movement? I know meny of them who are starving to-day.
"Where are they? It is all very well to start youth movements and exploit
these young men. T bitterly feel it. This exploitafion of young men, this
dishonesty of leadership is responsible for the condition in which we live.
Young men should not be exploited. Do not spoil their studies. Juet as
‘the present leaders themselves did not spéil their studies, but got into
politics after they had completed their educational course, even so let these
‘vounyg ' men vomplete their studies:and come out.
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But, Sir, sympathising strongly as 1 do with the Honourable the Honxe
Member’s observations against cxploiting these young men and bringing
them within the orbit of communism, I say, get at those men who do it.
1t they make rash speeches, prosecute themr and make it prohibitive to
cpproach these young men. Make special legislation for that: purpose and
I will support the Honourable the Home Member. Let the Principals of
‘Schools and Colleges take drastic action, because young men should not be
exploited by unscrupulous leadership. But, Sir, this Bill will not put a
stop to it. The passing of this Bill will not attack it, and therefore I do
not consider that that is a sufficient argunent for the passing of this Bill.
The youth movements will go on. Students will continue to be drawn out
of their studies: your Bill does not deal with the situation. Therefore, 8ir,
T feel, and T deeply feel, that if you want to protect the students, this is
not the kind of Bill that you should bring forward. It is quite a different
Bill you want. Therefore there is no justification for this Bill on that
ground. If the Home Member’s observations about the youth mmovement
were the premises, I say this is not the superstructure. But the premises
are different. You want to get at Mr. Spratt; you want to get at M.
Bradley or men of that kind, not necessarily these people but alien gentle-
men who belong to the tribe of communism. But by getting at them, I
Tut it to the Honourable the Home Member, how can he prevent youth
movements being started, and young men being drawn within the orbif of
aggressive politics, socialism or anything of that kind? How can you
prevent that? If that is the object that the Honourable the Home Member
has in view, it is a very good object in my opinion, and I talk with a good
deal of experience on that subject, a very salutary and very attractive
object, but this is not the Bill for its fulfilment; and that is why I say
that this Bill is utterly useless so far as that question is concerned. There-
fare. Sir, though I feel on that question, my fecling cannot be very helpful
to the Home Member so far us this particular piece -of legislation is con-
«cerned. ‘ '

Then, Sir, the Honourable the Home Member referred to the facts of
the situntion. T have presented the facts of the situation from my own
point of view. He referred again to Mr. M, N.' Roy. I have not had the
honour or opportunity of knowing this gentleman. ‘I hear from people who
know him that he is a very very enthusiastic man, but I do think Mr. M.
N. Roy would fcel considerably flaitered if he were to hear that be was
ewice nentioned on the floor of this House by the Honourable the Home
Member. (Laughter.) T do not think, 8ir, Mr. M. N. Roy deserves so
much attention even from the Home Member. He may be a very danger-
oug man, T do not know, but he cannot set this country on fire by a few
articlos. T do believe even in Indin you can find fairly” good writers who
could produce as. hot stuff as Mr. M. N. Roy.

. Hl]‘i M. S. Aney (Berar B(aiaresentative]: Not execluding the speaker
nmseif, ' '

Mr, C. 8. Ranga Iyer: I do not howeyer see why Mr. M. N. Roy should
have got on the Honourable the Home Member's nerves. Perhaps when
he reads his Jeaflets he thinks they are very bad and naturally therefore
those activities of Mr. M. N. Roy should be stopped. But Mr. M. N. Roy
will continue to write in spite of this Bill. How can you stop his writing?
You are not touching Mr. M. N. Roy and other communists—if Mr. M. N.
Roy is a communist.  He might perhaps be a Bolshevik or a member of the
Third International, or a frank Indian Nationaligt revolutionary, whatever
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he may be, vou cannot prevent him and others of his ilk sending literature:
to this country. How c¢an you prevent that by passing this Bill?

Then the Honourable the Home Member referred to the Third Communist
International which was perhaps brought into existence in 1919. Well,
the Third Communist International cannot be affected by legislation of
this kind. No Russians have come to India: they are only using English-
men and perhaps Indians. I do not think, at least I do not know, if any
Indians in this country are in touch with the Third Communist Inter-
national. The Honourable the Home Member must know better. N
prominent man to my knowledge, at any rate, is in touch with it. But
how are vou going to affect the activities of the Third Communist Tnter-
national by deporting half a dozen Englishmen who might come out to-
this country? '

Then, Sir, the fundamentnl difficulty about giving my support to this.
motion arises from the fact that it is animed nt British eitizenship. Bir,
the old English Imperialists huve said that the ancient lomans considered
Civus Romanus sum as their grent imperinl citizenship motto, and British
imperialists prided themselves on Civus Britannicus sum, following the
uncient Romans. 8ir, this Bill attacks the foundations of that principle.
1 can understand an Alien Act, but T cannot understand an Aect for fellow--
citizens of the British Empire. There will be nothing to prevent com-
munist members of the House of Commons, and even socialist members,.
because the demarcation between communism and socialism is very slight..
Of course you have moderate socislists and you have left wing socialists,
and you have moderate communists and you have left wing communists ;-
and the left wing socialists and right wing communists are almost tarred’
with the same brush and some of these left wing socialists, whom I need
not name, occupy fairly important places in the House of Commons and'
in the Labour Party. They do sympathise with radieal socinlistic move-
ments, and when you introduce a Bill of this kind and when these labour
gentlemen in their anxiety to promote the condition of Indian labour visit
these labouring arens, what happens? They deliver speeches or they in-
vestigate the state of things and give interviews; and it is within vour
power, it is within your competence and your purview by this Bill to lay
hands on them, and to deport them. This, Bir, does not look like estab-
lishing an capril-de-corps between India’s Parliament and England’s
Parliament. Though a Member of Parliament does not claim any more
privilege than an ordinary citizen outside the House of Commons, still
there is something uncanny in a Bill of this kind attacking even the:
Members of the House of Commons, and whether they are Members or:
not, very good labour people coming out to this country to investigate
the labour conditions and to recommend to the Mother of Parliaments
that these conditions should be improved. In my opinion, therefore. Sir.
it is not quite just from the point of view of British citizenship. By all
means introduce a Bill to deport Russians. You will bo perfectly justi-
fied in doing so for the very simple reason that vour own country—and
T think in this matter what obtaing in England obtaing all over the British-
Empire—has cut off diplowatic relations with Russin. IT an Englishman,
be he even the Chancellor of the Exchequer, Mr. Winston Churchill,
wants to go to Russia, he will be refused passports by the passport office,
becnuse diplomatic relations hnve been cut off. Therefore, 8ir, it is quile
within the richts of this House, and quite in keeping with the spirit whiclr
animates to-day the British Government, the Partv in power, it is quite
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in keeping with that spirit, Sir, to pass an Alien Act affecting Russiuns.
But there are no Russians in this country at present, and if there ure any,
get at them by all means. When you try to get at lahou_r people, the
gocinlists in England, Members of the British Parliament, Bir, I can only
say that it is not only not in keeping with the spirit of British citizenship, but
it violates the privilege, or rather the correct attitude, which this House
should adopt. E€ir, it goes against the spirit of the Reforms. No Member
of this House, no Indian outside this House, can be a party to passing &
Bill of this kind, nt a time like this, at a time when the Indian Parlia-
mentary Act, the Reforms Act, the Government of India Act, is in the
crucible. No one, Sir, will agree to anlienate the sympathies of any one
in the British House of Commons. If a Bill of this kind were passed by
Members of this House, if the Opposition includes even a single Indian
at & time like this—I am appealing here even to men like my friend
Mr. K. C. Roy who, I am surprised to see, are supporting the principles
of this Bill,—I would ask every Member now on the Select Committee,
I would ‘ask my friend Mr. Roy, if he has the courage of his convictions,
to resign from the Select Committee. I would ask every Indian to throw
out this Bill. And if I ask that, Bir, it is not merely on the merits of
the question, but on diplomatic grounds.

I find, Sir, that this Bill is ealculated -even to nlienate our friends in
the British Parliament and in England they will say, what is the use of
sympathising with these politicians, moderates and extremists, and all
classes of politicians, what is the good of sympathising with these people?
That is what they will say, especially when we pass measures of this kind,
when we do not value the little privilege of reforms thet has been
accorded to us.  The passing of this Bill, Sir, will advertise us in the
eyes of the world ns utterly incompetent, it will advertise us ds
utterly unfit for responsible Government. If a Bill of this kind
had been introdueced in the British House of Commons by
Mr. Joynson-Hicks, who occupies there exactly the same position as the
Honourable the Home Member occupies here, if he were to introduce a
Bill of this character and make as convincing, as cogent and as reasoned
a speech,—and he could find a good deal of material in England about
communist activities, in fact much more than the Honourable the Home
Member has in the brief time at his disposal been able to place before this
House,—if he were to introduce a Bill there of this kind, and that at &
time when they had to face a General Election, the Conservatives, who
have & majority, a very big majority, in the House of Commons, would
make the return of Labour to power very easy, for, Sir, a measure of this
kind would not be tolerated by an Englishman. Englishmen, I admit.
are essentiallv conservative people. Even the socialists of England are
conservative, but even a conservative race like the Bnglishmen will not
stand a measure of this kind. Thev will not allow the laying of the
axe at the root of imperial citizenship. That is the point which I would
ask the Honourable the Home Member to bear in mind. If, supposing,
8ir, the Honourable the Home Member himself were responsible in the
constitutional sense to an electorate, and the general elections were pos-
sibly fast approaching and we had to go to our constituencies to face new
combinations, T do not think he would have cared to introduce a Bill of
this kind.

But, Bir, this proposition is also arguable the other way, as my friend
Mr. Javakar, the Teader of the Tndependent Party, in one of those
fascinating speeches of his—it is always a treat to hear Mr. Jayvakar—last

¥ 2
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yeor hinted—I have not looked up his speech, I um talking from
memory, 1 believe he said that if the present system of Government had
changed, if, for instance, it was respousible to the people of India, the
introduction of n Bill like this would be another matter. 1 think I have
put the views of the Honoursble the Leader of the Independent Party
quite correctly. That, Sir, is the crux of the whole question. There are
some gentiemen on this side of the House who will most certainly support
the Honourable the Home Member. There are others who will certuinly
not support the Honourable the Home Member; but in this latter cutegory
there are two sets of men. One group would bave supported him had
any one of them been privileged to be the Leader of the House in a Govern-
ment which was responsible to the peaple, as the British Government is
responsible to the people of Great Britain. Anyone of them would ‘have
supported & measure of this kind if they had felt that circumstances
necessitated its passing for the protection of order, economic .and social,
for the protection .of society. Therefore, Sir, you should not think thas
the reluctance from one section of the House to support this Bill arises
wholly from what I may call the merits of this Bill but from the merit,
or rather the lack of it, of a House in which this Bill has been introduced.

8ir, that is a very fundamental question. A Government risks its
own fate on an issue of this kind in every self-Governing country. A
Government which has a conviction of its own will most certainly risk a
General Election on an issue of this kind. But, BSir, the British Govern-
ment are not willing to do it at any rate, and the Indian Government
might perhaps have not been willing to do so either, if the Indian Gav-
ernment had been as responsible to the Indian people as the British Govern-
ment is responsible to the British people. It is essentinlly a question of
oonstitutional responmb:htv And, Sir, the lack of that responsibility is
oertainly an advantage in certain respects, but there is a great disadvan-
tage, so far as the Opposition is concerned, because they have got to be
responsible, and I do not think, Sir, if you go to the country and ask
for support for a Bill of this kind, you will get it if there is unother party
which says that support should not be given. You may be very right,
you may be very reasonable, you may have abundant material, and a
good number of orators on your side, and they may be very wrong, they
may be quite unreasonable, but they too will have plen’nr of speakers, and
a good denl of confusion would arise over this question. Even in England
where the clectorates have an intelligence and a responsibility which no
Englishman at any rate in this country will deny, an election issuc is
clouded by orators. If the Honourable the Home Member were to go to
the country on an issue of this kind and if sny Honourable friend, the
Leader of the Independent Party (Laughter) were also to go to the
country, and both of them were to use their lungs as well as their brains,
their Jungs more than their brains, (Laughter), they would appesl to the
electorate which is gullible in all countries of the world, including England,
where Zinovieff’s letter, since repudiated, played hnvoc When a situa-
tion like that arises, I for my part, to whatever party T might belong,
would welcome a Bill of this kind because it would supplv a platform
for the forthcoming election. At present, I am afraid, now that the elec-
tions are drawing near, the Fonourable the Home Member is not likely
to get the nuM 8t even those who might have been inclined to give
up the idea of immediate responsibility in the Central Government.
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Su fur us 1 um concerned, my position is easy. I opposed this Bill
lust yeor ul}d 1 oppose thig Bill this year. I opposed it last year on
grounds which 1 have not repeated, but to which 1 adhere. If the
Honourable the Home Member had mentioned the Youth Loagues last
yeur, 1 would have said exuctly what I have said to-day, because I
deeply {eel the exploitation of youth. I, Sir, equally feel the bringing
frrward of a meusure which really does not get at the root of the problem.
What I want is to get ut is the root of the problem; what I want is to
eradicate the disense.  (An Honourable Member: “‘Luneh.)”’. 1 think the
Honoursble Member will have to be contented with a lunch c¢t words.
(Laughver.) This is a very important question. I thought the Honour-
uble the. Home Member was in a burry to go on. I am not in a hurry,
however, to let the Bill puss. Sir, ail that remaing to be said is that
there is no necessity for the reference of the Bill to u Select Committee,
even from the Government point of view. From the point of view of
my Honourable friend, Mr. Gaya Prasad Singh, he wants circulation:
frem the poing of view of the Honourable the Home Member be wants
a Belect Committee. A Select Committee did examine the Bill in Simla,
and when the Honouruble Member is in a hurry I do not really sece why
he should waste much good time for no purpose. The Select Committoe
will eonvinee only those who are on it and they do not require much
conviction. They are already convinced about it. On the other hand,
those who are opposed to the principle cf the Bill will not be convinced
by u Belect Committec.  Where, then, I ask, is the necessity for a
mensure of this kind, which was once discussed in this House, being
referred to a Seleet Commitiee? If the Bill ig to be had, let us have it
as it is. Unfortunately, no Leader of the Opposition has yet come
forward to say how he proposes to deal with the Bill. We have the
Congress argument that they want circulation. They want circulation
of this Bill because they want more words, more comments, more opinions:
on this Bill. Government, at any rate, are not so anxious to circulate
it. They also want time, they are not in a hurry it appcars. If they are
really in a hurry, I do not see why they should refer it to a Select Com-
mittee at all. Therefore, viewed from the Congress point of view and
viewed from the Government’s point of view, the extremes meet. They
want time. So far as I am concerned, I do not want time. I had made
up my mind nboul this Bill last yvear. This is a superfluous
piece of legislation.  This is an unnecessary picce of legisla-
tion. Thiv is u legislation which cannot meet the situation. You can
meet that situation only by attacking the iabour problem. This is g
Bill which only issues an invitation to unemployed undesirables in
England to come to India and get much newspaper advertisement. They
are no hodies in their own country; no body takes notice of thewm. but
when they come to this country, not only do they get newspaper applause
but n Government passport and u free passage. This is most extraordi-
nary. It is a thing which even the tax-paver will not like to encournge,
for why should the tax-payer be asked to pay for the passage of an
Fnglishman who is undesirable? The tax-payer is paying the passage
of desirable Fnglishmen under the Lee dispensation. (Laughter.) But
why should he pay the passage of undesirable Englishmen, may T ask?
And Government are really insulting the intelligence of the tax-payer by
asking the tax-payer’s representatives to vote for a proposition of this
kind. Sir, T would rather say that the Honourable Mr. Gayn Prasad
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Singh wants the tax-payer to tax his intelligence and give his opinion.
But he forgets that when the Bill ig circulated for opimon, it is not the
mon in the street that is invited to offer his opinion. 1f he wants to
ascertain the opinion of his constituenocy he should have just geme to
his constituency und ascertained it, and why should he ask for the circu-
ation of this Bill? If he has not been able to make up his mind, and
if gentlemen sitting on those Congress Benches have not been able to
make up their minds about the Bill, which is as clear as crystal, whose
objects have been well-known—if those gentlemen wunt time to make
up their minds, I can only say that they are tied up in a knot. 1 really
do not know whut they mean by suying that they want time, they want
circulation, they want opinions. Supposing Mr. Justice Kumaraswainy
Sastri, to whom iny Honourable friend Diwan Chaman Lall referred, Sir
Chimanlal Setelvad and able men like that, supposing they gave their
opinions, would the Swarajist opinion be altered? 8ir, I know what they
want, but unfortunately, the Honourable gentleman did not say what
really they want. They want to promise, pause, prepare, postpone and
end by letting things nlone. This charge used to be levelled against
Government that they resorted to these tactics. The same charge, Sir,
1 level against those who are aspirants for power. They also wunt to
puause, to prepare and to postpone. I for my part will face the Bill as
it is presented to me and oppose it, not for the sake of postponing it
ag the Congress gentry want, but because I want that a Bill of this kind
should no* be supported by a House of this kind. This is a Bill for
u responkible Government to bring forward, and a Bill on which they
must be prepared to face public opinion. 8ir, viewed from the point of
view of social stability, viewed from the standpoint of the rights of
Imperial citizenship, viewed from the standpoint of the elementary prin-
ciple of English jurisprudence, viewed from the standpoint of the opposi-
tion to the Bill, or any Bill which violates that principle, I am afraid
T cannot support this measure, and those of my way of thinking will not
be able to support this measure. Such of those gentlemen who support
it I ean only sayv are unworthy of their aspirations, namely, responsible
government.  Responsible government cannot be conceded to a people
who d- not show responsibility. Tet there be a general election-on this
Bill. T.et the Members go to the country and let them come back to
this Housc. Let the Government also go to a constituency. Just as
we have to face a constituency, 1 want the Government to face a con-
stituency. (An Honourable Member: '“Where is it?'")

Mr. B. Das (Orissn Division: Non-Muhammadan): The Secretarv of

State is their constituency.

Mr. 0. 8. Ranga Iyer: My friend Mr. B. Das says that the Secretary
of State is their constituency. Thnt shows that Mr, B. Das does not
know their constituency. The British electorate is their constituenocy.
The Secretary of State is responsible to the British Cabinet, the British
Cabinet g responsible to the British Parliament, and the British Parlia-
ment iz responsible to the British electorate—a very large electorate.
Their constituency is their own countrvmen in England. I want them
to face their constituency. T would ask the Honourable the Home Member
to take leave, to go to Fngland and stand as a candidate for admission
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to the House of Commons on this particular Bill. 1 have sufficient
¢ nfidence in the spirit of a democratic constituency. I know, Sir, that
u democratic constituency, brought up on the traditions on which the
British Parliament and British democracy are brought up, will not touch
this Bill, not even with a pair of tongs, except occasionally when they
ere red hot.  Sir, the English constituency will not stand this Bill. Why
should Government ask us to support a Bill of this kind when their own
countrymen are hesitating—perhaps they have not thought about it—
to introduce a Bill of this kind in the Mother of Parliaments? We under
the Keforms scheme are supposed to teke lessons from the Mother of
Tarliaments. I am quite willing to undergo a few courses at Westiminster
and I am quite willing to profit from my lessons, but Sir, 1 do not propose
to go pack on the few lessons I had at Westminster and the one lesson
I had ot Westminster ig the love of the principle of democracy. It is
the love of this principle which has made the British people what they
are. You cannot trifle with the rights of un Englishman in England.
“‘It is the land that free men till'" that is what Tennyson said of England.
I want to know what thig land is. Is this the land of slaves? It is
not that land. English education and English traditions have ceased
to make us think in a slavish way. Even for the sake of the English
principles, even for the sake of the English education and the Inglish
ideals which inspire the educated opposition in this House, even for
the suke of that, I would ask the Honourable the Home Member not
to proceed further to the Select Committee. I do not ask him very much.
I do not suy ““Don't proceed with this Bill.”” Do not take it to Select
Committee ; let us fight it out here and naw and if we have the majority
of votes, let us bury it on the floor of this House, though I know
resurrcction will take place in the other pluce. (Leughter) I on the
other hand they have the votes, let them carry the Bill with the support
of their vetes.  Why should there be a reference to the Select Committec ?
Therc may be some flaws in drafting. If such flaws dc really exist, all
I can say is this. Remove those flaws by amendments on the floor of
the House. It is easy to do so, and then, if the very intelligent men
in this House who support this Bill, fail to notice one or two flawg,
there are the more intelligent men in the other place, and they cun make
those verbal alterations. Once we agree to the principle, why refer it
to the Select Committee. Therefore the reference to the Committee is
nltogether superfluous, alike from the Government’s and our point of
view. And now, Bir, 1 have only to refer to the Statement of Objects
and Reasonsg with which, the Bill is introduced. T propose to combat
these objects and reasons one by one.

The Honourable the Home Member savs:

[‘Evidence has accumuluted for some time past of the subversive intentiona and
ctivities of the Communist Tnternational generally, . "

I will stop there. I should like to know when the Honourable Member
‘got to know of the subversive intentions and activities of the Communist
International generally. I believe his knowledge eannot be recent. T
believe, Sir, he knew the subversive intentions and activities of the Com-
anunist Tnternational generally when that body came intc existence. All
those who have been keeping in touch with the Russian movement and
‘with the retrogression of ideas in Furope, are aware that the Communist .
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International came into existence with w particular intention long ago.
The very fact that those intentions have not materialised, so far as this
country is concerned, ought to be sufficient, so far as T am concerned and
so far as those who do not want the circulation of this Bill are concerned,
to oppose this Bill. Of course the Home Member refers to the puarticular
effortg that the Communist International is directing against India. I am
afraid he might think perhaps I did him an injustice when I split his.
sentence in ' the Objects und Reasons '’ of the Bill in the middle. The
efforts that they are directing against Indin cannot bear fruit because India
does not want communism. You cannot sow the sced of communism in
India and reap a harvest. I think the Honourable the Home Member refer-
red to some poisonous fruits, or something of that kind. That is a very
fine expression, but I do not think that this poisonoug plant of communism
can take root in Tndia. The soil is uncongenial. It is, as I said, a noxious
growth of the West which cannot be transplanted to India. It might have
been transplanted perhaps to some parts of Asis, but it cannot be trans-
planted to India. Mightier than the Himalayas and the Hindu Kush
mountains iz the genius of the race, the culture of the people, their tradi-
tions and temperament. Communism cannot grow in a soil which is not
conzenial to it. Therefore leave it to the people, to their temperament
and culture to protect that culture, which needs no protection with arti-
ficial legislation.

In the Honoursble the Home Member's Statement of Objects and
Reasons it is stated «that the - general policy of the Communist
movemeht is to rouse a spirit of discontent arid lawlessness in
the masses. I will leave it there for the time being. Discontent is there..
Discontent was in India even when the Communists were not in Russia
but in Siberia, when the Communist leaders were interned in Eiberia, when
the Czars were on the throne. Even in those distant days, there was dis-
content in India. The general policy of the Communist movement may
be to rouse a spirit of discontent. I know it is, but discontent was already
there, as terrible as it is now. For instance, take the case of the nom-co-
operation movement, which was only a symbol of that discontent. It had
nothing communistic about it, and therefore, Sir, do not give the National
discontent a bad name. Do not call it communism. Communists are in
existence. I know, but you eannot stop them so long as discontent is there,
and ns this Bill cannot remove discontent, leave it to the. people to combat
these communist factors by propaganda. Communism cannot be killed by
legislation, but it ean be destroved by propaganda.

Sir, the Honourable the Home Member's Statement of Qbjects and
Reasons further refers to the ultimate object of destroying by violence both
the Government established by law and the present economic orgnnisation
of society. T have already referred to the economic organisation of society.
which needs no protection of this kind. because it is very well organised.
I only refer now, Sir, to the ultimate object of destroving, by violence, the
Government established by law. Well, the Government established by law
is strong enough. Theéx Honournble the Home Member knows that it ix
strong enough. They have resisted successfully a powerful ememy in the
nast, a ecombination of enemies in the last war, at a time when, as Lord
Hardinge said, India was ‘‘ bled white '’ of all white troopa in the countrs.

3 ruM,
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And ut n time like that, Sir, there was not any danger because Indians did
not consider that England’s calamity was India’s opportunity. At any
rate they did not consider it so, and as there is no such danger at present,
I do not see why the Government established by law should lose faith in
their own strength, and why they should resort to legislation as though
they were not strong enough to resist a handful of communists.

Sir, the Statement of Objects and Reasons goes on to say that, for the
promotion of this movement in India as in other countries, the Communists
depend largely on the work of propagdandists who are despatched to this
country for the purpose of forming organisations intended to promote and
spread communistic ideas and doctrines, and of creating general unrest
among the masses. Eir, it is written in very good style, it is written in
wlmost convineing  terms, but if you want to prevent these communists
coming to this country, prevention would be better than cure. You can, so
far as« Englishmen are concerned, instruct the India Office to see to the
examination of the antecedents of Englishmen coming out to this country,
und to refuse them passports if necessary. That is a most easy method.
Why ullow them to come to this countrv? I don’t want communists and
communist trouble, and the Home Member does not want communist trouble
either. 1 do not want the slightest disturbance in labour areas which may
be cnused by these commnunists. T have already explained how, by deport-
ing one or two men, you don't prevent other people from coming; but if
you prevent them from coming, discontent in labour areas would cease.
T would nsk the Home Member to write a very good despatch to the Secre-
tary of State for Tndia and secure the support of the Governor General,
telling the Secretary of Stute for India not to send these undesirables to us.
We don’'t want, and Indin does not want undesirable Englishmen, and
therefore these English undesirables may be stopped from coming by the
mere addition of one more responsible officer to the passport office in
England. Therefore, however understandable the Home Member's point
of view may be, the promotion of this movement can be stopped by refusal
of passports to the men coming out to this country.

Then, so far as they are concerned there will be no creation of generat
uhrest wmong the masses, we are told. . . . . .

Mr. B. Das: On a point of information, Sir. . . . . . ,

Mr. President: Order, order, Mr. Ranga Iyer.
Mr. ©. S. Ranga Iyer: Thank you, Sir.

The Statement of Objects and Reasons goes on to say :

“It is not reasonable that these agents of communism, if they happen to obtair
entrance into India, should be allowed to stay in India with the object of undermining
the whole structure of the life of the community."

It is not rensonable, T admit; it is more reasonuble that these agents shou d
not be allowed to come to this country at all, and therefore they should be
prevented by” the British Foreign Office, or by the British Colonial or India
Office. from sailing out to this country. They should be refused passports.
The.!n the question may arise, and the Honourable the Home Member will
he justified in raising that argument. supposing they take French passports.
Well they ean be prevented from lunding.
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The Honoursble Mr. J. Orerar: How?

Mr. 0. 8. Ranga Iyer: As u matter of fact you can always find out the
moment they land in India what kind of men have landed. Let the diffi-
culty that 1 propose be solved by uppointing officers in England. Let it
be solved by appointing officers in India. They should not be allowed to
enter the country. It does not matter what they do.

They should be asked to go back. 1f they have no money to go back,
put them in prison or deal with thém in some other manner.

An Honourable Member: Section 109.

Mr. 0. 8. Ranga Iyer: My learned friend on that side says there is some
section of the law which can deal with these people. He says section 109,
or something of the kind. I do not mention these sections. I do not
pretend to know these sections. All that I am concerned with is that you
must have one ofticer in England to prevent undesirables coming to our
country, vou must huve a similar officer in India. There are the various
ports in India where they can be prevented from landing und spreading
itheir tentacles into the interior. That is what I want, and if this simple
trick is resorted to, I do not think there is a necessity for a Bill of this
kind. I doubt whether the Honourable the Home Member can throw away
this easy method of solving this difficult problem. In that case, you would
not attuch the same martyrdom to the socialist or communist who comes
into this country, and T do not believe in cheap or easy martyrdom. The
Statement of Objects and Reasons further goes on to say that there is also
evidence to show. . . . ., -

Mr. President: Order, order. The Honourable Member is repeating his
own arguments.

Mr, 0. 8. Ranga Iyer: I must wind up if you think that I amn repeating
my arguments to which ruling I am obliged to bow.

All that I can say in conclusion (Applause) is this, that u Bill of this
kind need not receive the support of this House for the very ordinary
reason that the law of the land is sufficient to deal with fhe offenders, I
pointed out during, the last session what sections of the law can deal with
them, and I do not want to repeat those sections, Bir, though my repetition
of those sections might be perhaps very relevant. All &Jﬂt I need say

in that the civil sword is strong enough, why resort to s new weapon.
{Applause.)

The Assembly then adjourned for Lunch till Half Past Four of the Clock.

The Assembly re-assembled after Lunch at Half Past Four of the
('lock, Mr. Presidens in the Chair.

.
-—

Pandit Milakantha Dag (Orissa Division: Non-Muhammadan): Sir,
my friend Mr. Ranga Ivé¥) who is not here now, spoke just before me
end it is to be regretted that he brought into this question many
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«xtrancous matters with which Members of this House are not concerned.
1 wish le had only concentrated his observations on the motion for
circulation of this Bill or its reference to & Select Committee. Ag for
myself, I an not much enamoured of this motion for circulation. It is
evidently a dilatory motion, and it has its use only to that extent. And I
must make it clear that T shall have perhaps, if need be, to go to the
lobby with my Leader for obvious reasons.

The debate on this question is not new to-day in this House. We
had long discussions on this self-smine question in Simla, and there 1
was not all the time present; but what 1 gathered afterwards was that
the main burden of the argument was that Government have already
¥O Imuny weupons in their armoury, that no new weapon is necessary
for this purpose. From the speeches of many of my friends on this
side, it would appear as if, to avoid this ineasure, they were going, per-
haps unwillingly, to give sanction to all other repressive meusures and
measures for excluding Furopeans or Englishmen who are considered
undesirable. I am here to give sanction to none of them.

But I am simply wondering how long this kind of thing would go on;
how long imperialism and capitalism would be nursed in glass houses. . .

Mr. 0. 8. Ranga Iyer: Without capitalism, how can there be
lubour?

Pandit Nilakantha Das: Is labour o counterpart of capitalism? This
is a new idea. Iubour has nothing to do with capitalism, as such.

Mr, C. B. Ranga Iyer: Has labour anything to do with capital? Can
lubour exist in the sbsence of capital?

Pandit Nilakantha Das: But in modern political philosgphy capitalism
has a special significance. 1 have heard the argument particularly of
Mr. Ranga Iyer on the evidence adduced by the Honourable the Home
Member to justify the Bill. To my friend Mr. Gayn Prasad the evi-
.dence was not sufficient, but to Mr. Ranga Iyer strangely that evidence
was more than sufficient. Even for arguments’ sake, admitting that it
is sufficient, 1 say communism is there. It is o menace and a terror
I know, to the world's imperinlism and capitalism which are trembling
to full at the very thought of it. Communism is there, a new ideal of
world civilization. T{ is dnwning on the horizon; it has already come
vp, und in ordinary course, it must affect the destiny of all the previous
new ideals of the world, What doubt is there about it?

There was always an existing order of things which was threatened
iy any new ideals that cume up, and aguin those that profited by the
things existing have always opposed, in the course of history, in th.ia
purticular manper, all such new idenls. We have had experience in
history of fires at Runnymede during the reign of Bloody Mary. Tlfere
was nlso the extreme penalty of the Inquisition. But Protestantism
«ould never be killed. It triumphed on the other hand. Galileo died
in jail for somethint which he said, which appeared as communism to
men who were intevested in things or orders existing then. But who
has lived? Galileo or the Pope who imprisoned him.

It is a fact that communism has dawned. How? Who preached it in
Russia? What number were exiled in Siberia and how lm}g?. Do .you
remember? Was communism shut out in the snow of Siberia? You
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cannot now make this Indian Empire a harem, a Zenana of the
British Imperialists, to be exploited in the dark. I say communism has
come in. Let it come, and we are here to face it. 1If yOu are 8o Very
suspicious of vour cwn position here, if- the Govermmnent is not broad-
based on the very will of the people, if you have not convinced our
reople that yvour Government is good and that the administration is
quite stables how can you protect all your existing orders in this manner?
Can you ward off all the ideas of communism and other such ideas
from the shores of Bombay? You may deport half & dozem or a dozen
Europeans or Englishmen for reasons vou know best; vou may suppress
the beautiful youth movement for you have power, but will communismn
be warded off? Will not the communist principle eome into India? As
b is o new idew, it will, as it is already doing, pervade the atmosphere
~f the world, and it must come to India as it has come to England or
io any other country.

You call it ‘a revolutionary something. What is revolution? As n
ftudent of philosophy I do not understand the meaning of revolution. I
Gc not understand ‘t even in the dictionary. In the order of progress.
{ know evervthing new is a stage in evolution. The idea of revolutiog is n
creation of unscientific understanding, or of the people interested,
Take the case of a plant. and its flower, which, any botanist will tell you
i~ & variation of the leaf. A common ordinary man goes to a plant and
lcoks at its flower. He finds something new and calls it perhaps n
revolution in the life of the plant. But to n sclentist it iz clearlv a
etage in evolution. It is nothing new. Bo vov may call it a revolution
whenever vou find something new. Strange it is, that a new leaf, so
long as it looks like its predecessor, is an indication of evolution. and
not the flower which is perhaps the summum bonum of the plant:
perhaps the best stage in its evolution—the object or the purpose for
which the plant exigts! Who knows that this new ideal that is coming
is not the best stage in the evolution of human cult-uru:—
sn indication of the purpose for which humanity exista? Let it have a trial
nll over the world; iet it have n trial in India. We are here to face it
ac I have told vou.

You say you try to protect us from ideals and ideas which some
people are coming to preach here. In this connection you dare to speak
of our culture. What is our culture? Indian culture is always open to
all sorts of idens end movements and sall sorts of thoughts. No ideas
or ideals have ever been shut out of vur doors. Even in the davs of
Brahminism we. had - our Churvaka philosophy which preached »

“Yarajgiret suklam jiret vuain kriva ghrtam nivet
Bhasmibhwtarye dehasya punaragamanam Futas.”’

That is, '* enjoy as long as vou live; borrow money, drink ghee (with
that money), (for) after your bedy is done to ashes, you are not coming
again ''. That was the Churvaka system of philosophy preached by
Brihaspati. It was not only. tolerated in India, but was given as free &
scope as any other philosophy in the land. Culture was not dameged. The
then existing order of things did not come down like a house of cards.
Rather our culture was synthetically supplemented by this aspect of
human life. You speak of preserving culture against ideas which are foreicn
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to the Indiun. I do not understand how you can preserve culture by wording
off uxpects of culture from the shores of Indin. It is impossible. 8o I say
the very principle of the Bill is wrong and vicious.,

Don't, therefore take to these means, proved ineffective during ages,
t0 tighten your grip for a time and then to justify your cxistence. You
viyst take to other rueuns of comvincing people that you ought to be here,
that the order of things yon huve established and have carried on for
there 150 years, the economic order, the administrative order—or whatever
vou like to call it—that all your orders of things are stable and are not
to be thrown as under at the whisper of a new idea. In plain words,
convince people that you should stay on here you should adopt other
means and not the means you are adopting. These means are aganinst
lour culture, our tradition, cur temperament. We eannct agree  that
rcople coming to preach certsin new idens in India should be shut out.
This is unthinkable. No Indians care for new ideas being preached
emong them. If you go for public -opinion, if you go on this issue for
rny election, yvou will find that even the masses you want to protect
against ‘this new economic order of things will be against you. You are
here ior your own purposes. You interpret the opinion of the masses
for your own convenience; but have you gauged what that opinion really
ie? Have youn understood it carefully? Had you understood it even
partially, vour opinion would be otherwise. But here we are to reply
{o a body. of irresponsible people who work for their own purposes and
kave not even the foresight to listen to reason and that is how such a
measure came to be discusded in this House. "I oppose it; I oppese .the
principle .of the Bill. _ ‘ B

" Mr. W. A. Cosgrave (Assumn: Nominated Official): Bir, I have not the
philosophic temperament of the gentleman who has just sat down: He
referred to Runnymede and as far as I could hear him on this side of the
House he said Tndia had become a hell of British Imperialists to be exploite
" in the durk. .

Honourable Members: Harem not Hell.

Mr. W. A Oosgrave: I am sorrv. 1 caught on this side of the House
the word “hell’. Wall, Bir, it is difficult to understand exactly why
this strong speech should have been made by my Honourable friend Mr.
Nilakantha Das.

Pandit Nilakantha Das: Was it strong?

Mr. W. A. Oosgrave: He used strong words when the whole object of
this Bill i not to deal with Indian communists, but to deal with DBritish
communists who come out to India to spread communistic propag.anda.. I
was not at the September session, Sir, when the previous Bill was discussed,
but 1 have read with the greatest-interest, and spent some time in perusing
the debates of that session, and I find that that Bill was opposed for four
reasons; and I understand, as far as I could understalnd the _lqng
and interesting speech of Mr. Ranga Iyer, that the points on which
the Bill is opposed are firstly, that it is repressive, secondly, that
it is unnecessary, thirdly, that it will not be used, and fourthly,
that ‘it will be abused. Now of course the Bill may be described
as repressive legislation. All criminal legislation is of & more or less
repressive nature, unless the legislation happens to be of the type of legis-
lation which was put down for last Thursday’s meeting, by which it was
proposed to reduce or to—shall T say?—emasculdte some provisions of the
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Indian Penal Code. But because legislation is repressive, or because it
tries to repress dangerous tendencies, it does not necessarily follow that
there is anything inherently wrong in such legislation. I think all countriva
have to adopt some legislation of a repressive nature. Well, Sir, as regards
this proposed Bill being unnecessary, T cannot understand my Honourable
friend Mr. Gaya Prasad Singh saying that the Honourable the Home
Member had given us no information as to what are the conditions in India
with which this present Bill is drafted to deal. The Honourable the Home
Member has told us, I think I may call it, the pitiful chapter of industrial
troubles that have occurred in Bombay, that have occurred in Caleutta,
and that are likely to occur in other industrial centres, unless some action
is t-Iuk;p promptly by this Assembly to deal with British communists coming:
o India.

Now, Sir, as the Honourable the Commerce Member pointed .ut ur
Beptember, it is very diffieult for Government always to dea! with thcse
cases, because my lawyer friends on the other side im-
mediately  ejaculate  ‘‘Sub-judice’” or words to that effect. All
cuses praetically come under two classes. One 18 sub-judice and'
the other it res judicata. Well if we deal with cases three or
four years’ old, we are told that they are old cases and it is no use talking
about them—res judicata. On the other band, if we try to refer to things
that are 'Fomg on at present, we are immediately told the cases are sub-
judice. This is one of the. reasons why it is very difficult for the Gov-
ernment side to put their case properly. I think that we ought o realise
the force of the cases that have been quoted to-day in the eloquent speech
of the Honourable the Home Member. 1 know that such cases will not
appeal to some gentlemen on the other side, but I am sure that that pitiful
chupter of troubles that have been going on during the past two or three
months will appeal to gentlemen who have—if I may use an expression
which I know is occasionally sneered at—a stake in the country, and to
gentlemen who have some respect for law and order. Now, I would appeal
particularly on this matter to Members whose names are well known and
well honoured in places like Bombay, particularly to Members like Mr.
Jayakar, Sir Purshotamdas Thakurdas, and other gentlemen who must realise-
what a state of things now prevails in Bombay, verv largely owing to the-
influence of British communist agitators.

Now, Sir, as regarda other objections, as my Honourable friend Sir
George Rainy pointed out in the Simla session, the two other objections
that have heen put forward are that the new Bill, if passed, will not be
used, and that the new Bill, if passed, will be abused. Those are what I
might call contradictory statements. Either one is correct or the other.
If the Bill will not be used, what objection have gentlemen on the other-
side ? As regards abuse, since the Eill was opposed in the September session
congiderable improvements have been made in the Belect Committee. Now,.
any person who is aggrieved by an order under this Bill can appeal. I know-
people mav object to the short rpace of seven davs: well, that is & auestiorr
for the Select Committee; and if the Select Committee like to alter the
time from seven to, say, twenty davs, I presume they will be entitled to do
so. But anybody who is aggrieved by this order will have a right to appeal,
in which case the Government will appoint what T may call a tribunal of
three Sessions Judges with not less than five vears' service. Now, Sir, T
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know my friend Pundit Madun Mohan Malaviya pressed at the September

sessicn for three High Court Judges, on the analogy of the legislation of

1908. But I do not really sce why there should be this suspicion of three

Sessions Judges with five years service. Now, Sessions Judges are people

with u considerable knowledge of law and practice—I see Mr. Allison is verv

pleased at what 1 may call this good chit—but there is no reason to believe

that Sessions Judges are more amenable to Govermmnent influence thun any

other people are. In fact we have seen a case recently. I believe in  (‘al-
cuttn, where a Sessions Judge allowed the appeal of the leader of the

Howrah riot. The Government of Bengal—1 ask Honourable Members to
correet me if I am wrong—appealed against that order of acquittal on
appeal, and the Honourable Judges of the High (ourt restored the convic-
tion. I am waiting to hear cries of ““shame’ fromn the opposite benches.
There was n Sessions Judge with more than five vears' service and he
acquitted on appeal, and yet that sentence was restored by the Honoursble
Judges of the Calcutta High Court. Well, Sir, T only quote this instance
to show that 1 think that a genuine attempt has been made in the present
Bill to provide adequate precautions of appeal; and I hope that all broad-
minded gentlemen, gentlemen who look at these things as practical men
of business, not as philosophers, and not perhaps as idealists, I hope that
they will realise that the present Bill is a genuine attempt to deal with &
very difficult situation that has arigsen in this country. Now, Sir, I think
allusions were made last session—none has been made so far as I am aware
to-day—to the Magna Charta, the Bill of Rights and various other things.
In fact. anybody would think, from the speeches which were delivered at
the September sesgion on the other side of the House, that this Bill was
something phenomenal, that it was what is called in Russia, an ukase,
or something like that, or that it was something like a decree of the Bourbom
Kings. '

Diwan Ohaman Lall: How is it different?

Mr. W. A. Oosgrave: It is very different. 1 am glad my Honoursble
friend Diwan Chaman Lall hos said that: it is quite different from those
things because this law is modelled, as far as I can see, on the immigration
laws of the United States of America and of certain of the self-goverming
dominions.

Diwan Chaman Lall: No.
Mr. W. A. Oosgrave: My Honourable friend Diwan Chaman Lall says

“no’". If this House will allow me, and if you, 8ir, will permit me to do-
80, T would like to show the very marked resemblance between the present
Bill und the Acts in force in the United States and in the Dominions of
Canada and Australia. I understand that most of the Honoursble Mem-
bers on the other ride are anxious to have self-government in this country.
either on an entirely independent basis, or on the lines of one of the self-
governing dominions. Therefore I say, and I hope that even my friend
Diwan Chaman Lall will agree with me, when I read them here. Which-
ever you like you may take vour choice. You can either see what is done
in the United States, if you want to have complete independence, or you
can see what is donc in Australia or Canada, if you want to remain within
the Empire. Now what does this Bill say in clause 2, sub-section (iii) (a)?
It savs distinctly ‘‘person to whom this Act applies means any person who
dircetly or indircetly advocates the overthrow by force or violence of the-
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government established by law in British India, or the unlawful destruction
of property or unlawful interference with the ownership of property.’’ Now
what does the United States Act say? Section 8 says:

Bu‘t"l‘l‘l? following classes of persons shall be excluded from sdmission into the United
es.

Diwan Chaman Lall: Admission, not deportation without trial.
Mr. W. A. Oosgrave: Yes deporintion also: 1 will read:

‘anarchists or persons who believe in, (I emphasise the word ‘‘believe’’), or advocate
the overthrow by force or violence of the Government of the United Btates, or of all
forms of law, or who disbelieve in or are opposed to organized government, or who
advocate the assassination of public officials or who advocate or teach the unlawfnl

destruction of property.”
Now, my Honourable {riend Diwan Chaman Lall said that prohibits the
admission, but what about the deportation? =I will read on . . . . .

Diwan Ohaman Lall: Without trial.

Mr. W. A. Oosgrave: Yes, without trinl. Sections 19 to 38 suy thap
at any time within five years after entry, any alien who, at the time of
entry, was a member of one or more of the classes excluded by law, any
nlien who shall have entered or who shall be found in the United States
in violation of this Aet, or in violation of any other law of the United
States, any alien who at any time after entry, shall be found advocating
or teaching the unlawful destruction of property, or advocating or teaching
anarchy, or the overthrow by force or violence :of the Government of the
United States or of all forms of law, or the assassination of public officials,
shall, upon the warrant of the Becretary of Labour, be taken into custody

and deported . . . . . '

‘Diwan Obaman Lall: May I ask the Honourable Member whether he is
aware that the man who is to be deported has a right to challenge the

order?

Mr. W. A. Oosgrave: That is a point that has been disputed by com-
petent authorities. It has been disputed by competent authorities, .and
as a matter of fact T am not certain that he is entitled to get a free passage
home, as is provided for in this Bill. Wall, if the United States Immigra-
tion Law is not an apt thing to compare—though personally I think it is,
because after all the United States is a great Government of one of the
great English speaking communities, and the English language is the
chief bond of union in this Legislative Assemblv—T think, 8ir, if Mem-
bers do not like to hear what goes on in the United Btates, the instances
of Canade and Australia may be of particular interest to them. T would
like to rend what goes on in Canada first, because my Honourable friend
Diwan Chaman Lall who seems to be inclined to dispute my facts, paid
s visit last vear at Qovernment expense, and travelled first class both
wavs, to Canada, so that he nrobablv knows something about. Canada,

and probably takes a very preat interest in it . . . . .
Diwan Ohaman Lall: At the Canadian Government's expemse. 1 do
not get a free passage under this Bill. :
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Mr. W. A. Oosgrave: 1 shall now rend what the law on the subject is
.as regards Canada:,

““Persons who believe in,” (mark again the words ‘believe in’), “‘persons who
‘believe in or advocate the overthrow by force or violence of the Government ot Canada,
-or who disbelieve in or are opposed to organised Government, or who advocate the

-assassination of public officials or who advocate or teach the unlawful destruction of
property’ -

and so on.

Now compare that with the section . . . . .

Diwan Ohaman Lall: May 1 interrupt the Honourable Member? Is he
" aware that, under the Writ of Habeas Corpus, every Canadian has
a right to challenge the authority under which he is arrested and
-demand a fair trial?

Mr. W. A, Oosgrave: I was not referring to Canadians. 1 was referring
to non-Canadians entering Canada. In the Bill before the House we deal
-with British subjects entering India.

Pandit Motilal Nehru (Cities of the United Provinces: Non-Muham-
amadan Urban): Are they aliens?

Diwan Ohaman Lall: Are they aliens?
Several Honourable Members: Are they aliens?

Mr. W. A, Cosgrave: The alicns are deull with, as we know in the case
.of Mr. Johnstone the other day, under the Foreigners Act. '

Diwan Ohaman Lall: He was an alien. Is a British subject in Canada
an alien?

Mr, W. A, Oosgrave: 1 will now go on, Sir. My Honourable friend
Diwan Chaman Lall will find that, in the law in Australia, there ‘is no
mention of the word ‘“ alien '’ at all, so that it appears that apparently it
.applies to anyone. Now, 1 would like to read to the House what the
Jaw in Australia is:

“The immigration into the Commonwealth of Australis of the persons described in
‘the following paragraphs is probibited :

(gd) any person who advocates the overthrow by force or violence of the estab-
lished government of the Commonwealth or of any State or of any other
civilized country, or of all forms of law, or who advocates the abolition
of urﬁmnized government, or who advocates the assassination of public
officials or who advocates or teaches the unlawful destruction of property,
or who is u member of or affilinted with any organization which entertaina
and ;.oaches any of the doctrines and practices specified in this para-
graph . . . "'

Now, if you will compare this with paragraph 2(iii) (a) of the Bill
under discussion, wou will see a very remarkable resemblance. 1 am of
course o back bencher. I am not & draftsman of the Government of
India but I should imagine that this Bill, when it wns drafted,—the Acts
from which I have quoted now relate to the great self-Governing Domi-
nions of Australia and Canada,—I should imagine that those Acts were
referred to probably, or they were taken as parallels when the present
Bill was drafted.
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Now, 8Sir, what is the uction to be taken in the case of people of an
undesirable nature entering the Commonwealth of Australia? I see that
n1y Honoursble friend Diwan Cheémuan Lall has left the house,—no doubt
to bring out authorities sgainst me,—but in spite of his departure in such
rapid haste, 1 really must deal with thiz point, and that is, the amending
Immigration Aect of 1925, which contains “Weveral important amendments
of principle, and they deal with the following things:

*To deport persons, other than thuse born in Australia, who have been concerned
in Australia’’—no mention of aliens—'‘in acts direoted towards hindering or obstructing,
to the prejudice of the public, the transport or the conveyance of pa ers, or, the:
provision of necessary services, and whose presence in Australia is considered likely
to be injurious to the peace, order and good government of the Commonwealth.”

Now, I shall read what is the action to be taken under this law:

“Before action can be taken under the latter provision to depurt any person from
the Commanwealth, he must be required to appear before ‘a specially appointed Board,
to afford him an opportunity to show cause why he should not be depurted.”

(** Hear, hear " from the Swarajist Benches).

Honoursble Members on the other side say ‘‘ Hear, hear ', but I
think, if they will listen to the next senience, they will see a very
remarkable resemblance between the procedure followed in Australia and
the one laid down in the new Bill introduced this morning by the Honour-
able the Home Member.

“The Board will consist of three members nominated by the Minister. and the

Chairman must be & person who holds or has held the office of Judge, or of Police,
Stipendiary  or Special Magistrate.”

There is no mention in Australin of having three Judges with more than
five vears' service. Kven a Magistrate can be Chairman of this tribunal.

Mr. 0. B. Ranga Iyer: Australin has Minigers who are responsible to
the people. India has not got Ministers who arc responsible to the people.

Mr. W. A, Oosgrave: [ um very glad to find Mr. Ranga Iyer coming
out again with his voice after his performance this morning. 1 understood

he was woing to take a rest cure,

\Well, Sir, us regards the very pertinent interpellation by my friend,
who, 1 am glad to see, is back aguih, 1 would muke one point, and it is
this. If you want responsible government, you must also huve a responsi-
ble opposition, and I confess, Sir, that speeches like some of those—I
do pot want to mention names, to which we have listened this morning
make one feel thut the Opposition in this House is not quite responsible,

Pandit Motilal Nehru: T« the (Government responsible?

Mr. W. A. Oosgrawe: The Govermment is responsible for the good gov-
ernment of this country. (An Homourable Member: ‘‘Question.’’)
(Another Honourable Member:  “*To who are they responsible?”’) In
the present Bill we are only dealing with British communists.

The Honourable the Honme Member has given a distinet assurance this
morning, in his most eloquent speech, to which we all listened with rapt
attention, that the passing of this Bill will not be taken as & precedent
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i imidar Bill luter on igst Indisn communiste. I think
i‘l)lreraiompusmgh:ﬁ Btualhemapprehenmm' wh‘.‘igh ill the heurts and minds of the
gentlemen on the other side, that if they give consent to the present Bill
passing into law, or even going before u Select Committec, they will be
gssumed nutomaticully to approve of the proposal, or the idea that there:
should be similar legislation for Indian communisis arc entirely unfounded.
Well, Sir, I do not want to say much more on this Bill except to reiterate
my sincere hope that some of the Honourable Members on this side, or
1 may say, on the Central side, or on the different sides of this House,
who kenérally cannot see their way to vote with the Government, will
support the present Bill to-duy in the interests of the good Government
and prosperity of India.

M. Lalchand Wavalraj (Sind: Non-Muhammadan Rural): Sir, I rise to
oppose this Bill. 1 am not for the Bill being committed to the Select Com-
mittee, nor am 1 for its -circulation. I for one, Eir, cannot congratulate
the Honourable the Home Member for having re-introduced this Bill,
which is extremely repressive in character. The Honourable Member
Imows that when this Bill eame before the Simla Session, public opinion

was against ib, and I submit that there has been absolutely no change in-
the public opimion since then in regard to this measure. I submit therefore:

it was not disereet or statesmanlike on the part of the Home Member to
have brought forward this measure. This Bill, instead of being improved,
has been brought in in a much worse form than its predecessor. It now
provides, in addition to the removal of persons, for the forfeitura of monies,
securities, goods and credits of the persons offending agninst the provisions
of this Bill

In thege days when Indin aspires to independence and usks at least for
full Dominion rule, nnd in thesc days when His Excellency the Governor
‘General, in his speech which he delivered the other dny here, said that
the decluration of 1017 stands and will stand for all time as the solemn
pledge of the British people to do all that can be done by one people to
Aswist another to attain full national political stature, and that the pledge
8o given will never be dishonoured—in these days to trample upon public
opinion by introducing this Bill adds insult to injury. Now, Sir, I am not.
an extremist. but I hold Nationalist views and I would not like that anv
human being be deported, much less deported without trial. I oppose
this Bill on principle, and that principle is, ““ Do unto others what you
would be done by.” That is the motto that we should follow. What ix
the position? Bhall we be consistent in passing this Bill when India has
been crying itself hoarse asking that the repressive mensurcs that now exist
0}1: the statuto book should be repealed? In the face of our asking that
g{XmVp (r)‘efap}r;;;me ang, su(_zh as Regulation ITT of 1818. Bombay Regulation
Book. with -h!t!: fn her like measures, should be removed from the Statute
e What face shall we stand and say that, because this is a Bill
in w wm Indians are being excepted, we should pass it. and with what
;:Bigﬂ%? t }e‘n:s:h shall we sny that we are fair in passing the Bill? It was
g o “;s :iv ; ;- Central Legislature made endeavours to remoave the exist-
movedpin the (‘awn from the Statute Book. In 1921 a Resolution was
ari thai; %m»eonngl of State that the repressive laws should be removed
¢ive Laws Oommif;te-ommlttoe, which was called subsequently the Repres-

e, was formed. That Committee recommended that



432 LEGISLATIVE ASSBMBLY. [4ra FEB. 1929,

the repressive lawa should be tajpn awsy from the Statute Book. When
that recommendation came before His Excellency the Governor General in
Council, what he said was this; I will quote the exact words. They sppear
in the Debates of the Assembly in 1924, Volume IV, Part III, page 51 :

“The Gouvernor General in Council has considered the report and has decided to
accept the recommendations made by the Committee. Steps will be taken as soon as

may be.”

1t is quite plain that His Excellency the Governor General in Council also
“accepted the principle that these repressive laws should not remain on the
Statute Book. Now, €ir, that ‘‘ as soon as may be ', has not come yet
and one does not know if it is coming till Doomsday. Anyway, in 1924, again
a Resolution was moved by the Honourable Mr. Amar Nath Dutt, and that
too was passed without an amendment, that these repressive laws should
be repealed. In those debates it will be found that, even the Honoumb!e
Sir Hari Singh Gour, who last time voted with the Government on this
Bill, and who has now found it fit to sit on the Central Committee against
the popular wish, to assist the Simon Commission, said that the principle
of the Bill was wrong and that those repressive laws should be removed.
With regard to the deporting measure, Regulation III of 1818, it is recog-
nised by many British people that it is a disgraceful Act on the Statute
Book. I happened to read a question lately put by the Honourable Mr.

Thurtle in the House of Commons as recently as the 29th January, 1920,
and it was this. He put a question:

“Are not Government ashamed to acquiesce in the detention without trial under
Regulation III?"

In reply, Earl Winterton only gave a series of evasive replies of the type
we are so well accustomed to on the floor of this House. In these cir-
cumstances it would not be wise for the House to support such a Bill.

The second point that I wish to make in opposing thig Bill is that no
one should be condemned without a trial or condemned unheard. What
is this Bill, as it has been introduced? It is a Bill which gives power to°
the Governor General in Council to make an order, without giving any
notice and without a hearing, to the person concerned, that he should be
removed. This is an cz parie order. That ex parte order having been
made, what is the procedure further? The procedure further is that he

.18 not to be given any trial; not only not given a trial, but the information
which is before the Government, the details of it, the particulars of the
facts before it, should not be given to him. It is said in the Bill that a
statement (An 'Honourable Member: A genernl statement), a general state-
ment of the grounds would be given to him. It may be only a skeleton
statement. We all know how copies of charge-sheets are given to the
counsel at the Bar. They more or less give a few words here and there
which are wholly unintelligible. In like manner, in this case also the same
might be done. Bir, the man is told that he will be put in possession of
no papers, he will be given no trial, but he could appeal. Now, appeal
against what? What facts shall there be in his possession which he can
show to the Court, to those three Judges who will be appointed by the
Governor General in Council? Again, the burden of proof is thrown upon
the mman, that is the procedure, which is against all principles of law. More-
over, he has no right to go to the High Court or revision. This is the
second objection against this Bill. The third objection that I would



THE PUBLIC SAPETY BILL, 433

raise is with regard to the fact whether the existing laws are not sufficient
for meeting the purposes of this Bill. I submit they are.

Oolonel J. D. Orawford: Will the Honoursble Member give us an
example ? ’ .

Mr. Lalchand Navalral: I will. The word ‘‘ disaffection '’ in section
124A of the Indian Penal Code has been interpreted and held by authorities
to cover all practices, whether by word, deed or writing, which are likely
to disturb the tranquillity of the State and lead ignorant persons to endeav-
our to subvert the Government or the laws of the Empire. A person
offending against the provisions of this Bill would come under section 124A,
that is to say, whoever advocates the overthrow of the Government by force
foments any agrarian or industrial disputes in order to subvert the Govern-
ment, or becomes a member of an institution and advocates or encourages
such doctrines for the purpose of subverting the Government will be
amenable to this penal law. This is & punitive action but if any preventive
provision is needed, that also exists in section 108 of the Criminal Procedure
Code. How easy it is in practice for the Executive under Chapter VIII of
the Criminal Procedure Code, as we have had_enough experience of, to
get a man incarcerated and refuscd bail. I submit therefore that for these
reasons, Sir, this is a Bill which must not be accepted and I hope the
House will throw it out.

Mr. President: I take it that it is the general desire of the House that
we should adjourn.

The Assembly then adjourned till Eleven of the Clock on Tuesday, the
5th February, 1929.
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